REPORT OF THE JOINT COMMITTEE IN COMPLANCE WITH ORDER DATED
30/06/2021 OF THE HON’BLE NATIONAL GREEN TRIBUNAL (NGT) IN THE
MATTER OF OA NO. 56/2020 (WZ), TANAJI BALASAHEB GAMBHIRE VS CHIEF
SECRETARY, GOVT. OF MAHARASHTRA & ORS.

1.0 Background

Grievance in the Original Application No. 56/2021 (WZ), titled Tanaji Balasaheb
Gambhire Vs Chief Secretary, Govt. of Maharashtra & Ors., as per order dated
30/06/2021 of the Hon’ble NGT, is against violation of environmental norms in setting
up of a housing project — ‘River Residency’ developed by M/s River Residency
Developers, Pune. The applicant has stated various violations done by M/s. River
Residency Developers, Pune setting up of a housing project i.e. ‘River Residency’,
which is summarized as;

i.  The project is in blue flood line of Indrayani River. Construction waste has
been dumped into the river and constructions have resulted in blockage of
natural water body no. 23, shown in the Irrigation Plan.

ii. lllegal construction of parking complex, illegal extraction of ground water,
illegal operation of RMC plant and construction of DP roads in the blue flood
line, in violation of EC conditions.

iii.  Construction of the aforesaid project had resulted in irreversible and damage
to the environment in violation of statutory mandate under the Environment
(Protection) Act, 1986 along with Water (Prevention and Control of Pollution)
Act, 1974, Air (Prevention and Control of Pollution) Act, 1981 and Municipal
Solid Waste Rules, 2016.

Hon’ble NGT directed vide Order dated 30/06/2021 (copy of Hon’ble NGT Order,
dated 30/06/2021 is given at Annexure-l) and relevant Order is reproduced as
below:

‘3...We have heard learned Counsel for the applicant. A perusal of the application
and the documents show prima-facie violation of environmental norms warranting
seeking a response from the project proponent and the statutory regulators. To
assess the factual ground situation, we find it necessary to constitute a five-member
joint Committee comprising CPCB, State PCB, SEIAA, Maharashtra, Irrigation

Department, Maharashtra and District Magistrate, Pune. The nodal agency for
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coordination and compliance will be the State PCB. Meeting of the joint Committee
may be held within two weeks from receipt of a copy of this order. The Committee
may visit the site and interact with the stakeholders. It will be open to the Committee
to take assistance from any other institution/individual. In the light of the facts found
the statutory authorities may take remedial action. Factual and action taken report
may be furnished to this Tribunal within three months by e-mail at judicialngt@gov.in
preferably in the form of searchable PDF/OCR Support PDF and not in the form of
Image PDF with an advance copy to the project proponent for its response, if any,
before the next date. The report may include information about demarcation of blue
line, status of dumping of C& D and other waste, change in water course of river and
other water course/body, permission for ground water extraction, grant of CTE and
compliance of stipulated conditions, construction of structures in the area in

guestion.

The applicant may serve a set of papers on CPCB, State PCB, SEIAA, Maharashtra,
Irrigation Department, Maharashtra and District Magistrate, Pune and file affidavit of

service within one week.

A copy of this order be forwarded to CPCB, State PCB, SEIAA, Maharashtra,
Irrigation Department, Maharashtra and District Magistrate, Pune by e-mail for

compliance.

List for further consideration on 18.11.2021...”

2.0 Approach

In order to comply with the aforesaid Hon’ble NGT Order, the Central Pollution
Control Board (CPCB) held a virtual meeting on 02/08/2021 and decided to seek
relevant information from various organizations viz. Maharashtra Pollution Control
Board, State Environment Impact Assessment Authority (Maharashtra), Pimpri-
Chinchwad Municipal Corporation, Irrigation Department, Govt. of Maharashtra,
Integrated Regional Office of Ministry of Environment, Forest & Climate Change-
Nagpur and Central Ground Water Authority. These organisations were requested to
send the relevant information. Further, another follow-up virtual meeting was

convened on 02/09/2021 to discuss the way forward and progress of submission of
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relevant information from various organizations. Subsequently, rigorous follow-ups
were made during August, 2021 to November, 2021 for seeking relevant information.
Upon receipt of desired information and nominee officials, the joint committee
carried-out inspection of the said residential project i.e. “River Villa” project at Survey
No. 90(P), Near River Residency, Village—Chikhali, Taluka-Haveli, District-Pune on
08/12/2021. The following committee members were present during the inspection:

i.  Shri Nishchal C., Scientist ‘D’, CPCB, Regional Directorate, Pune

ii.  Shri Kiran Hasabnis, Sub Regional Officer, MPCB, Pune

iii.  Shri Pankaj Joshi, Member, SEIAA, Maharashtra

iv. ~Shri Ashok Late, Deputy Engineer, Irrigation Department, Govt. of

Maharashtra, Pune
v.  Shri Unmesh Muley, Clerk as Representative of District Magistrate, Govt. of

Maharashtra, Pune

Also, Shri Suryakant Mohite, Deputy Engineer, Pimpri-Chinchwad Municipal
Corporation, Pune and Smt Jyoti Sutar, Field Officer, Sub Regional Office-Pimpri
Chinchwad, MPCB, Pune were present and accompanied the joint committee during
the inspection. Shri Anand Jain, Director — River Residency Project was present and

provided the visit coordination.

3.0 Observations and findings

Based on the preliminary information received from various organisations, and
followed by site inspection to assess the various violations mentioned in the
aforesaid Hon’ble NGT Order, the observations & findings of the joint committee are
given as below:

A. Observations w.r.t. location of the project in blue flood line of Indrayani
River. The averments made by the applicant and as mentioned in the
original application are reproduced below.

“Because number of reservations shown on development Plans of PCMC are
affected by prohibited zone of Blue Flood Line of various Rivers passing
through the jurisdiction of PCMC and these reservations needs to be
relocated outside the Blue Flood Line Area to avoid the damage to
environment and ecology. Because illegal acquisition of STP reservation land

by PCMC that comes between prohibited zone of blue flood line area of Holy
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Indrayani River & Indrayani River bed and PCMC is giving illegal benefits in

terms of TDR. Which is leading illegal construction.”

“Because Respondent No. 17-PP has carried out illegal of Construction
Residential buildings in prohibited zone of Blue flood line of Holy River

Indrayani.”

“D.P. roads have been illegally constructed in blue flood line in violation of EC

conditions”

As per the information provided by PCMC vide email dated 11/01/2022 no
reservations are affected by prohibited zone of blue flood line of Indrayani
River. Also, as per the PCMC approved sanctioned plans of River Residency
project vide dated 24/02/2011, 16/11/2011, 06/09/2012, 26/09/2014,
10/11/2016, 19/06/2017 and 30/12/2017 the River Residency project including
its DP road does not affected by the prohibited zone of blue flood line of
Indrayani River. Please refer the yellow area shown in hatched pattern of the
development plan, given at page no. 64 of Annexure-Il, which is residential
zone and area under the joint venture agreement between developer & land
owner falls in the said yellow area (i.e. residential zone). Copy of the
registered joint venture agreement between developer & land owner is given

at Annexure-ll.

However, as per UDCPR Notification dated 2/12/2020, Clause 3.1.3 specifies
that the area between River bank & blue flood line shall be prohibited for any
construction except sewage treatment plant, drainage line etc. Relevant

extract of the same is given at Annexure-lIl.

Also, the State Govt. of Maharashtra, Water Resource Department, Govt.
issued Circular No. PuRaNi-2018/(182/2018) Sin. Vya. (Revenue), dated
03/05/2018, read with Govt. Circular No. FWD-1089/243/89/Sin Vya (Works),
dated 21/09/1989 regarding demarcation of flood lines to prohibit any type of
construction inside the flood lines. Copy of the aforesaid circular vide dated

03/05/2018 is given at Annexure-lIV. Translated version of the aforesaid
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circular vide dated 03/05/2018 from Marathi to English, as submitted by the
Applicant in his similar petition (OA no. 50 of 2020, WZ) is also given at
Annexure-IV A. The relevant paragraph of the aforesaid circular vide dated
03/05/2018 is reproduced as follows:
“...5. Prohibitive Zone: The area between the Blue Flood line on the
right bank of the river to riverbed to the Blue Flood line on the left bank
of the river shall be called as Prohibitive Zone...”
“...6. Restrictive Zone: The area between the Blue Flood Line of the
river and the Red Flood Line on the same bank shall be called as
Restrictive Zone...”
“...7. Prohibitive Zone can be used only in the form of open land e.q.
gardens, play grounds, light crops; where there is established
easement right to take crops (e.g. water melons, musk melons etc.
public toilets and sewage discharge facilities), so that there will not be
any obstruction to the flow of the river, there will not be reduction in the
carrying capacity of the river and there will not be any change in the

cross section of the river...”

“...8. Restrictive Zone should be used only for the following:
i) Sewage carrying projects unavoidable in public interest.
i) Public roads unavoidable in public interest; provided the top
level of such road shall be above the level of Blue Flood line.
iil) Water supply pipe lines, gas pipe lines, drainage pipe lines
unavoidable in public interest provided such pipe lines shall be
under ground and will not cause obstruction in the cross section
of the Restrictive Zone.
Iv) The plinth level of the ground floor of the buildings in
Restrictive Zone shall be safely above the level of Red Flood
line so that the people could be evacuated to safe location
before the flood level rises in the Restrictive Zone and it will be
possible for the people and cattle to shift urgently to safe
location with their belongings to avoid the loss of life and

property due to floods...”
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Whereas, the Hon’ble NGT in OA no. 41of 2019 (WZ) in the matter of
Federation of River Residency Cooperative vs Pimpri Chinchwad Municipal
Corporation & Ors. passed an order vide dated 30/01/2020 regarding
construction of Sewage Treatment Plant (STP) by the Pimpri-Chinchwad
Municipal Corporation (PCMC) in the area between the river bank and Blue
Flood Line of the Indrayani River, which is a prohibited zone. Relevant extract
of the paragraphs of the aforesaid order vide dated 30/01/2020 are
reproduced below;
“...9. Having regard to the facts and circumstances set out above, we
have no hesitation in holding that the questioned STP has been
constructed within the prohibitive zone and, apart from the fact that the
PCMC did not have the necessary Consent to Establish, the structure
(STP in the present case) besides having been raised at a location
which is not suitable for construction of STP, is also obstructing the

natural flow of the river during the rainy season...”

“...10. As a consequence, we direct the PCMC to immediately
demolish the STP in question and take steps to construct one at some
other suitable site in accordance with law. The entire exercise shall be
carried out within a period of one month under the strict supervision of
the MPCB and the Irrigation Department, Government of

Maharashtra...”

“...11. Since, during the construction of the STP severe damage was
caused to the environment and ecology of the area, we direct the
MPCB to assess the ecological damage by taking scientific support of

experts and recover the same from the PCMC...”

Accordingly, in compliance to the aforesaid order dated 30/01/2020, PCMC
under the supervision of MPCB and Irrigation Dept., has demolished the STP
in question. Accordingly, the compliance was observed and submitted to
Hon’ble NGT by MPCB on 04/08/2020.
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Also, during the present joint committee inspection, there was no such civil
structure of STP was present. Hence, considering the aforesaid facts, that
there is no such illegal acquisition of STP reservation land by PCMC comes
between prohibited zone of blue flood line of Indrayani River. Further, the
aforesaid land has not been considered for granting the benefits in terms of
TDR to the project proponent, as the said area is not part of the joint venture

development agreement of project proponent.

. Construction waste has been dumped into the Indayani Rriver. The
averments made by the applicant and as mentioned in the original
application are reproduced below.

“Because Respondent No.14 & 17 have done illegal dumping of more than
200000 Cu. Mtrs. Excavation and construction wastes in Indrayani River bed,
Green Belt and STP Reservation Plot in Gat No. 90 (p) causing substantial

damage to the environment and ecology.”

As per the information provided by PCMC vide email dated 11/01/2022 the
project proponent has not dumped construction waste into the Indrayni River.
Also, PCMC supplemented with the statement of total excavated material and
mentioned that the same has been reused as per mandatory GRIHA green
building norms viz. back filling, levelling of each building plinth & internal
amenity development area. Copy of utilization statement for excavated
material is given at Annexure-V. It is observed that as per the registered joint
venture agreement between developer & land owner, the aforesaid green belt
areas and STP reservation plots are not in the purview of the project
proponent joint venture project agreement (Please refer joint venture

agreement for area allocation given at Annexure-Il).

. Constructions have resulted in blockage of natural water body no. 23,
shown in the Irrigation Plan. The averments made by the applicant and
as mentioned in the original application are reproduced below.

“Because Respondent No.14 & 17-PP have completely closed “Nala No.23”
shown on Irrigation Plan and passing through the project land by dumping of

construction waste.”
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As per the information provided by Irrigation Dept. vide e-mail dated
13/01/2022 that the alleged nala no. 23 was incorporated in hydraulic
calculations of red & blue line of Indrayani River. It was also, informed that the
existing notified nala no. 23 has been shown on the plans of red & blue line
map, submitted to Pimpri Chichwad Muncipal Corporation, Pimpari on
23/7/2008 by vide letter N0.6317 by Irrigation Dept., of places at Chakhli,
PCMC. The said nala was flowing in Survey No. 90 to dispose-off rain fall
water from catchment to Indryani river, which was in existence on plan of red
line, blue line of Indrayani River at Chikhali. Copy of the extrapolated map
highlighting the presence of nala no. 23 at the area under reference is given
at Annexure-VI. Further, based on the reconnaissance survey carried-out,
the Irrigation Dept., mentioned that presently nala no.23 is not existing on the
area under reference. Also, the joint committee during inspection was unable

to identify the location of nala no. 23 due to absence to land revenue maps.

. Parking complex is illegal. The averments made by the applicant and as
mentioned in the original application are reproduced below.

‘Because Respondent No. 14 & 17 have done illegal Construction of parking
complex on mandatory 10% Open Space in total violation of conditions in

Environment clearance and there is no open space on virgin land.”

The EC dated 07/10/2011 has been granted as per Master Layout submitted
by the project proponent in 2010. The subsequent EC dated 03/01/2019 for
Expansion / Amendment Construction Project is as per sanction plan vide
IOD/IOA/Concession/Plan  Approval Number: BP/ENV/1/2018 DATED
15/05/2018.

In both the Master Layout of 2010 and 10D of 15/05/2018, mandatory 10%
open space area of 9,705.881 m? has been mentioned and accordingly the
project proponent has provided the 10% mandatory open space as per the
then PCMC DC Rules and project was sanctioned with a raised open space
with podium permission in 2011. Based on the same grounds environment

clearance has been granted to the project proponent in 2011. However, it is
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fact on record that the project proponent has obtained first sanction plan in
2010 for the total FSI of 1,67,623.44 m? and accordingly environment
clearance was granted vide letter No. SEAC-2011/CR.620/TC.2 dated
07/10/2011 for the total plot area of 2,31,000 m? (Total built-up area:
2,39,049.92 m? i.e. FSI: 1,45,241.63 m? & Non-FSI: 93,808.29 m?), please
refer Annexure-VIl. Further, “Environment Clearance for Expansion /
Amendment Construction Project” was obtained on 03/01/2019 (Total built-up
area: 2,44,251.74 m? i.e. FSI: 1,34,802.99 m? & Non-FSI: 1,09,448.75 m?),
please refer Annexure-VIl A, based on the sanction plan vide
IOD/IOA/Concession/Plan  Approval Number: BP/ENV/1/2018 DATED
15/05/2018.

Whereas, Hon’ble Supreme Court judgment vide dated 17/12/2013, in Civil
Appeal No. 11150/2013 in Special Leave Petition Civil N0.33402/2012
directed that “The minimum recreational space as laid down under Regulation
23, shall be provided at ground level only. The recreational space, if any,
provided on the podium under this regulation shall be in addition to that

provided as per regulation 23”

Further, mentioned that the above directives shall apply to those
developments where building plans were not approved, or where the
Commencement Certificate (CC) had not been issued on 17/12/2013 i.e. the
date of the aforesaid order passed by Hon’ble Supreme Court. All the
authorities concerned shall ensure strict compliance of the aforesaid

directives.

However, the “Environment Clearance for Expansion / Amendment
Construction Project” was obtained on 03/01/2019 (Total built-up area:
2,44,251.74 m?i.e. FSI: 1,34,802.99 m? & Non-FSI: 1,09,448.75 m?) based on
the recent sanction plan vide dated 15/05/2018. Wherein, total built-up area
of 5,201.82 m? has been increased/mentioned, as against the initial total built-
up area of 2,39,049.92 m?. Hence, the project proponent has to comply with
the aforesaid Hon’ble Supreme Court judgement vide dated 17/12/2013.
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E. Groundwater has been illegally extracted. The averments made by the
applicant and as mentioned in the original application are reproduced
below.

‘Because Respondent No.17-PP has admitted that there is illegal ground
water extraction, but deliberately avoiding taking the responsibility of same
and pointed figure towards the Respondent No.15-Federation or River

Residency.”

It is observed that the project proponent has obtained water drawing
permission from Irrigation department for withdrawal of water from Indrayani
River during construction phase. The project proponent submitted the water
bills to the joint committee, which were paid to the irrigation department during
the period 05/11/2014 to 31/03/2019. Also, during joint committee visit, there
was no bore well found at the project site. Copy of the water withdrawal
permission grated by the Irrigation department to draw the water from
Indrayani River is given at Annexure-VIll. Also, the project proponent had
procured water through tanker supply during construction phase. Copy of the
water tanker supply bills along with payment receipts (details of cheque
payment & ledger account) w.e.f. 08/06/2011 to 31/03/2014 were made
available to the joint committee. Further, water requirement during operation
phase of the project is being met through pipeline water supply provided by
PCMC and the project proponent has submitted PCMC water connection
permissions to the joint committee (1% permission obtained on 23/05/2013, 2™
permission obtained on 23/04/2014 and 3™ permission obtained on
02/09/2016).Further, mentioned that the responsibility of subsequent payment

w.r.t. consumption of water is being looked after by the society.

F. Operation of RMC plant is illegal. The averments made by the applicant
and as mentioned in the original application are reproduced below.
‘Because Respondent No.17-PP have made illegal installation of the RMC
plant at site and carried out operations without due permission from the
MPCB. Obtained ex-post facto consent to operate on 25.09.2017. Therefore
there is illegal operation of RMC from 01.01.2012 to 24.09.2017.”
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3.1

As per the records of MPCB, the project proponent has commissioned captive
RMC plant in the year 2011 without obtaining consent to operate from MPCB.
Later during in the year 2017, the project proponent has applied for consent to
establish & operate in the year 2017 by paying lapse fees from year 2011 and
subsequently directly consent to operate was granted on 25/09/2017 and valid
for the period up to 31/12/2019. Copy of the said consent to operate dated
25/09/2017 issued for the RMC plant is given at Annexure-IX. However, as
per the records of MPCB the said RMC plant was dismantled and removed in
the end of year 2017. Further, during joint committee visit on 08/12/2021,
RMC plant was not observed at the project site. It is observed that the project
proponent has commissioned and operated the RMC plant without the valid
consent to establish & operate w.e.f. 01/01/2012 (as per the information
mentioned by the applicant in his OA) to 24/09/2017 (till the date, project
proponent had been granted CTO by MPCB on vide dated 25/09/2017).

Other allegations mentioned by the applicant in the original application
“Because there is farce marking & imposition of Blue flood line and Red line
on Development Plan of PCMC to provide illegal benefits to project for
construction in blue flood line.”

Irrigation Department, GoM, has informed that they have carried-out survey
with the help of HECRAS software and plotted blue & red flood lines on
Indrayani River in the stretch of Dehu road to Charoli Bhandara. The
aforesaid plotted map of Indrayani River has been submitted to the
Commissioner PCMC vide letter no. 6317, dated 23/07/2008. It was also
informed that in order to avoid possible danger of flood, the Govt. of
Maharashtra has issued circular No. FWD-1089/243/89/Sin Vya (Works),
dated 21/09/1989 regarding demarcation of flood lines to prohibit any type of
construction inside the flood lines (blue line). Also, directed to follow the
guidelines mentioned in the aforesaid circular w.r.t. prohibitive and restrictive
zone before commencement of any construction activity. Copy of the
aforesaid circular vide dated 23/07/2008 is given at Annexure-X. As per the
information provided by PCMC that the project proponent joint venture
agreement was registered in 2010 and plans sanctioned in 2011 when blue
flood line and red flood line were already published and the exact same
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locations are correctly marked in the River Residency approved sanction

plans. Copy of such plan of irrigation department is given at Annexure-X A.

“Because Respondent No. 17-PP have carried out illegal Construction in
prohibited zone of Blue flood line & Green Belt of Holy Indrayani River for
Ghat or Nature Park.”
State Govt. of Maharashtra, Water Resource Department, Govt. Circular vide
dated 03/05/2018 regulates certain activities in the prohibitive and restrictive
zones. Relevant extract of the paragraph of the aforesaid circular is (please
refer paragraph no. 3, S.no. A, above) reproduced as below:
“...7. Prohibitive Zone can be used only in the form of open land e.q.
gardens, play grounds, light crops; where there is established
easement right to take crops (e.g. water melons, musk melons etc.
public toilets and sewage discharge facilities), so that there will not be
any obstruction to the flow of the river, there will not be reduction in the
carrying capacity of the river and there will not be any change in the

cross section of the river...”

It is observed that the project proponent has constructed nature park in the
prohibited zone viz. area between the blue flood line on the right bank of the
river to river bed to the blue flood line on the left bank of the River. The project
proponent has obtained permission from District Collector for construction of
boat club and nature park for use of residents and handed over the amenities
to residents along with PCMC project completion certificate. Copy of such

permission letter obtained by the project proponent is given at Annexure-XI.

“Because Respondent No.17-PP has carried out illegal construction to the
tune of 263805.59 Sg. Mtrs. Against permissible construction area of
244251.74 Sq. Mtrs in EC dated 03.01.2019.”

The project proponent has constructed the residential building project “The
River Residency”, as per the EC and PCMC approved sanction
plans/building plans/ commencement certificates. It is observed that the
project proponent has obtained total seven revisions in the sanction
plans/building plans/commencement certificates from PCMC. Details of the
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PCMC approved sanction plans/building plans/ commencement certificates

and its subsequent revisions are given as below.

. Vide PCMC sanctioned no.B.P./Layout/Chikhali/2/2011, dated 24/02/2011
and commencement certificate vide no. B.P./Chikhali/2/2011, dated
24/02/2011for FSI of 13484.75 m?.

. Vide PCMC sanctioned no.B.P./Layout/Chikhali/11/2011, dated 16/11/2011
and commencement certificate vide no. B.P./Chikhali/11/2011, dated
16/11/2011for FSI of 76684.94 m?.

. Vide PCMC sanctioned no.B.P./Layout/Chikhali/23/2012, dated 06/09/2012
and commencement certificate vide no. B.P./Chikhali/23/2012, dated
06/09/2012 for FSI of 102940.85 m?,

. Vide PCMC sanctioned no.B.P./Layout/Chikhali/56/2014, dated 26/09/2014
and commencement certificate vide no. B.P./Chikhali/56/2014, dated
26/09/2014 for FSI of 54960.32 m®.

. Vide PCMC sanctioned no.B.P./Layout/Chikhali/122/2016, dated 10/11/2016
and commencement certificate vide no. B.P./Chikhali/122/2016, dated
10/11/2016 for FSI of 23045.50 m?.

Vide PCMC sanctioned no.B.P./Layout/Chikhali/67/2017, dated 19/06/2017
and commencement certificate vide no. B.P./Chikhali/67/2017, dated
19/06/2017 for FSI of 10230 m?.

. Vide PCMC sanctioned no.B.P./Layout/Chikhali/130/2017, dated 30/12/2017
and commencement certificate vide no. B.P./Chikhali/130/2017, dated
30/12/2017 for FSI of 10717.72 m?,

Also, as per the information provided and duly verified by PCMC that the
plinth checking of said construction of residential project after scrutinizing the
sanction plans/building plans/commencement certificates, available with
PCMC is as follows;

. Plinth checking certificate vide PCMC no. B.P./K.V./Chikhali/745/2013, dated
07/01/2014.

. Plinth checking certificate vide PCMC no. B.P./K.V./Chikhali/826/2014, dated
09/01/2015.
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c. Plinth checking certificate vide PCMC no. B.P./K.V./Chikhali/119/2016, dated
19/05/2016.

d. Plinth checking certificate vide PCMC no. B.P./K.V./Chikhali/64/2018, dated
21/04/2018.

The details of the total construction carried out by the project proponent for the
construction of project “River Residency” as per the aforementioned PCMC
approved sanction plans/building plans/commencement certificates, and duly

certified by the architect (area statement) are given below.

S. Building FSI Areain Non-FSI Areain Total Area in
No. Sgm Sgm Sgm
1 A-type (A to M) & club 64,808.99 46,445.77 1,11,254.76
house
2 ABC type 11,376.70 9,525.96 20,902.66
3 A-type 3,727.22 3,149.83 6,877.05
4 N to S —type 7 club house- 30,972.13 29,557.01 60,529.14
2
5 Proposed N3 & UV-type & 23,917.95 20,770.18 44,688.13
club house-3
Total 1,34,802.99 1,09,448.75 2,44,251.74

As per the duly certified architect area statement, it is gathered from the sanctioned
total built-up area of 2,44,251.74 m? (FSI of 1,34,802.99 m? and Non-FSI of
1,09,448.75 m?), the project proponent has completed the total construction area as
on date 15/12/2021 is 1, 99,568.51m?, remaining total construction area of 44,688.13
m? (FSI of 23,917.95 m? and Non-FSI of 20,770.18 m? is yet to be completed. Copy
of architect certificate as provided by the project proponent is given at Annexure-XIl.
It is observed that both the configuration as mentioned in the EC dated 07/10/2011

and in the area statement duly certified by the architect is same.

As per the said architect certificate, the project proponent has constructed residential
project “River Residency” within the sanctioned total built-up area of 2,44,251.74 m?
as granted in the “Environment Clearance for Expansion / Amendment Construction
Project” vide dated 03/01/2019 from SEIAA. However, PCMC may examine the said
architect certificate including verification of current constructed total built up area and

may take actions for violations, if any.
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Vi.

“Because Respondent No.17-PP have carried out construction with illegal
increase in Ground Coverage Area as against permissible ground coverage of
15985.24 Sq. Mtrs in EC dated 07.10.2011, whereas 14776.33 Sq. Mtrs in EC
dated 03.01.2019.”

It is observed that there is no mention about ground coverage of 15985.24 m?
in the EC dated 07/10/2011.

“Because Respondent No.17-PP have violated the terms and conditions of
Non-Agricultural Permission dated 18.05.2011 and made illegal land use
change as prohibited in Form-1 & 1A.”

As per the EC dated 07/10/2011, the project proponent has proposed for
development of residential building along with convenient shopping of 39 nos.
Also, as per the information provided by PCMC vide email dated 11/01/2022
the project proponent has not violated terms and conditions of non-agricultural
permission vide dated 18/052011 or made illegal land use change. Further,
mentioned that there is no such complaint against the project proponent by
collector or land department authorities. Copy of non-agricultural permission
vide dated 18/05/2011 and 24/03/2020 is given at Annexure-XIII & XIII A.

“Because Respondent No.17-PP has committed non-compliance to the terms
and conditions of the Environment Clearances, Consents to Establish and
Consents to Operate.”

As per the information provided by MPCB that consent to establish was
granted on 3/12/2011 for total plot area of 2,31,000 m? & BUA of 2,39,049.92
m?. Also, Revalidation of consent to establish was granted on 14/8/2018 for
total plot area of 2,31,000 m? & construction completed built-up area of
1,94,583.38 m? out of 2,39,049.92 m*.

Consent to operate was granted on 25/11/2013 for total plot area of 2,31,000
m? & built-up area of 75,270.21 m? which was valid up to 31/1/2015. Second
consent to operate was granted on 6/11/2015 for total plot area of 2,31,000
m? & built-up area of 79,847.36 m? which was valid up to 31/1/2017.Third
consent to operate was granted on 2/8/2018 for total plot area of 2,31,000 m?
which was valid up to 31/1/2020. Further revised consent to operate has not
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viii.

been obtained by the project proponent since then nor application for the

same has been made to MPCB by the project proponent.

As per EC 07/10/2011, the project proponent has provided 2 nos. of STP with
750 CMD capacity each with primary, secondary & tertiary treatment system,
based on MBBR technology. Treated effluent is used for on land for
gardening, flushing & excess quantity is disposed to PCMC sewer line. During
joint committee visit both STP’s found in operation. Also, the project
proponent has provided 5 nos. of organic waste convertor (OWC) for Phase |,
I, 11l for the treatment of bio-degradable waste. During joint committee visit all
OWC were found in operation. Layout showing the locations of STP & OWC is
given at Annexure-XIV and photographs of STP, OWC and tree plantation
is given at Annexure-XIV A. Also, layout showing the locations of rain

water harvesting pits is given at Annexure-XIV B.

“Because Respondent No.17-PP has not preserved fertile top soil and same
is amount to violation of EC condition and also top soil is pollution due to
contamination form construction waste.”

As per the information provided by PCMC vide email dated 11/01/2022 the
project proponent has taken measures for preserving the fertile top soil i.e.
covering with HDPE sheets and supplemented with the copy of photographs
of steps taken for preservation of fertile top soil. Also, supplemented with the
statement of total excavated material and mentioned that the same has been
reused in development of nature park, plantation, back filling, road
construction, levelling of each building plinth & internal amenity development
area. Copy of photographs and utilization statement for excavated material is

given at Annexure-V.

“Because Respondent No. 17-PP has not made tree plantation as promised
in EC and its amounts to violation.”

The paragraph “Green Belt Development” of EC dated 07/10/2011 stipulates
that “Total 1300 Nos. of trees to be planted”. Further, paragraph 3, Specific
Conditions-I, “PP to submit cross section through the internal road showing
Distance and the space left for SWD, plantation of trees and compound wall”.
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It is observed that the project proponent has obtained PCMC tree plantation
NOC vide letter dated 04/5/2018 and it was also informed that the project
proponent has planted 1,327 nos. of trees in premises, copy of the tree
plantation NOC is given at Annexure-XV. Also, supplemented with the copy

of landscape layout, which is given at Annexure-XV A.

4.0 Approach for damages for contravening mandatory provisions of
environmental laws
In the matter of Civil Appeal No. 10854 of 2016; M/s Goel Ganga Developers India

Pvt. Ltd. vs Union of India & Ors. the Hon'ble Supreme Court vide order dated
10/8/2018 upheld Rs. 05 crores on project proponent as levied by the Hon’ble NGT
for contravening mandatory provision of Environment Laws and for not obtaining the
consent from the Board. Vide para 57 of the said Hon’ble Supreme Court order, it
has been directed that “(...) The project proponent shall also pay a sum of Rs. 5
crores as damages, in addition to the above for contravening mandatory provisions

of environmental laws.”

‘Report of the CPCB In-house Committee on Methodology for Assessing
Environmental Compensation and Action Plan to Utilize the Fund” outlines a formula
for imposing environmental compensation on industrial units for violation of
directions issued by regulatory bodies listing the instances for taking cognizance of
cases fit for violation and levy environmental compensation. The same has also
been referred by the Hon’ble NGT in its order (para 14 to 16) dated 28/8/2019 in the
matter of Original Application No. 593/2017 titled Paryavaran Suraksha Samiti & Anr.
vs Union of India & Ors. The instances considered for levying Environmental

Compensation (EC) in the said report are:

a) Discharges in violation of consent conditions, mainly prescribed standards /
consent limits.

b) Not complying with the directions issued, such as direction for closure due to
non-installation of OCEMS, non-adherence to the action plans submitted etc.

c) Intentional avoidance of data submission or data manipulation by tampering the

Online Continuous Emission / Effluent Monitoring systems.
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d) Accidental discharges lasting for short durations resulting into damage to the
environment.

e) Intentional discharges to the environment -- land, water and air resulting into
acute injury or damage to the environment.

f) Injection of treated/partially treated/ untreated effluents to ground water.

Though such listed instances may not be directly applicable in the current matter for
arriving at the damages amount for contravening mandatory provisions of
environmental laws (w.r.t. commissioning and operation of captive RMC plant
without CTE/CTO and operation of common environment infrastructure facility
without valid CTO), an attempt is being made by this committee to assess the
environmental compensation using the formula prescribed in the said CPCB report
which may be taken as damages amount for contravening mandatory provisions of
environmental laws. The formula takes into account of number of days violation took
place, pollution index of unit, scale of operation, location factor based on population

and an amount factor in Rupees.

4.1 Forillegal operation of captive RMC plant without CTE/CTO

The environmental Compensation (EC) in Rupees as mentioned in the aforesaid
CPCBreport =PIXNXRXxSXxLF

Where,

EC is Environmental Compensation in Rupees

P1 = Pollution Index of industrial sector/Project

N = Number of days of violation took place

R = A factor in Rupees for EC

S = Factor for scale of operation

LF = Location factor

Pl = Pollution Index of industrial sector/project

Considering the project under Green category as per modified directions no. B-
29012/ESS/(CPA)/2015-16 dated 07/3/2016 and also s per CTO issued by MPCB,
Pl = 30.

N = Number of days of violation took place for which violation took place is the
period between the day of violation observed and the day of compliance verified by
CPCB/SPCB.
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R = A factor in Rupees, which may be a minimum of 100 and maximum of 500.
The aforesaid report also suggests to consider R as 250, as the Environmental
Compensation in cases of violation. Hence, R = 250.

S = Factor for scale of operation.

For small S = 0.5, For medium S = 1 and larger unit S = 1.5. The scale of operation
was considered as 0.5, As per CTE issued by MPCB, it is small scale industry (SSI).
The unit being SSI, S=0.5

LF = Location factor.
It is based on the population of the city/town and location of the industrial unit on the
location of the industrial unit. Since the population is more than 1 Million but less
than 5 Million, LF=1.25

Considering the period when the project proponent has commissioned and operated
captive RMC plant w.e.f. 01/01/2012 (as per the information mentioned by the
applicant in his OA) to 24/09/2017 (till the date, project proponent had been granted
CTO by MPCB on vide dated 25/09/2017) without obtaining mandatory consent to
establish & operate from MPCB, the number of days violation (N) took place comes
out to be 2094 days.

Based on consideration of above, the environmental compensation calculation is
depicted as below.

EC = PI*N*R*S*LF
Pl| N R | S| LF |EC(inRs.)
30|2094 | 250 | 0.5 | 1.25| 98,15,625

Based on above, the environmental compensation as damages for contravening
provisions under the Water (Prevention and Control of Pollution) Act, 1974 and the
Air (Prevention and Control of Pollution) Act, 1981 i.e. without obtaining CTE & CTO
is worked-out to be Rs. 98,15,625/- (Rupees Ninety Eight Lakhs and Fifteen
Thousand and Six Hundred Twenty Five Only).

4.2  For operation of residential building project and common environment
infrastructure facility without valid CTO

The environmental Compensation (EC) in Rupees as mentioned in the aforesaid
CPCBreport =PIXNXRXxSxLF
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Where,

EC is Environmental Compensation in Rupees
P1 = Pollution Index of industrial sector/Project
N = Number of days of violation took place

R = A factor in Rupees for EC

S = Factor for scale of operation

LF = Location factor

Pl = Pollution Index of industrial sector/project

Considering the project under Red category as per modified directions no. B-
29012/ESS/(CPA)/2015-16 dated 07/3/2016, and last CTO issued by MPCB vie
dated 02/08/2018, the PI = 80.

N = Number of days of violation took place for which violation took place is the
period between the day of violation observed and the day of compliance verified by
CPCB/SPCB.

R = A factor in Rupees, which may be a minimum of 100 and maximum of 500.
The aforesaid report also suggests to consider R as 250, as the Environmental
Compensation in cases of violation. Hence, R = 250.

S = Factor for scale of operation.

For small S = 0.5, For medium S = 1 and larger unit S = 1.5. The scale of operation
was considered as 0.5, As per CTE issued by MPCB, it is small scale industry (SSI).
The unit being LSI, S=1.5

LF = Location factor.
It is based on the population of the city/town and location of the industrial unit on the
location of the industrial unit. Since the population is more than 1 Million but less
than 5 Million, LF=1.25

Considering the period when the project proponent has not obtained the consent to
operate w.e.f. 01/02/2020 (as per the validity of last CTO issued by MPCB, was valid
till 31/01/2020) to as on date of Hon’ble NGT order i.e. till 30/06/2021 without

obtaining mandatory consent to operate from MPCB, the number of days violation

(N) took place comes out to be 516 days.

Based on consideration of above, the environmental compensation calculation is

depicted as below.
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EC = PI*N*R*S*LF
PI N R S LF [ EC(in Rs.)
80 516 | 250 | 15 | 1.25 [1,93,50,000

Based on above, the environmental compensation as damages for contravening

provisions under the Water (Prevention and Control of Pollution) Act, 1974; the Air

(Prevention and Control of Pollution) Act, 1981; the Hazardous & Other Waste

(Management & Transboundary Movement) Rules, 2016 i.e. without obtaining CTO
is worked-out to be Rs. 1,93,50,000/- (Rupees One Crore Ninety Three Lakhs and
Fifty Thousand Only).

Therefore, total environment compensation is calculated as Rs. 98,15,625/- + Rs.
1,93,50,000/- = Rs. 2,91,65,625/- (Rupees Two Crores Ninety-one Lakhs and Sixty
Five Thousand Six Hundred Twenty Five Only).

5.0

Conclusions

As per the PCMC approved sanctioned plans of River Residency project vide
dated 24/02/2011, 16/11/2011, 06/09/2012, 26/09/2014, 10/11/20186,
19/06/2017 and 30/12/2017 the project area i.e. The River Residency project
doesn’t fall under the prohibited zone of blue flood line of River Indrayani.
Further, as per the joint venture agreement executed on 11/05/2010 that the
alleged area i.e. STP reservation by the applicant is not part of the joint

venture development agreement of project proponent and the land owner.

Erstwhile PCMC has initiated the construction of STP at gat no. 130, which is
in the prohibited zone of blue flood line of River Indrayani. In compliance to
the Hon’ble NGT order in OA no. 410f 2019 (WZ) in the matter of Federation
of River Residency Cooperative vs Pimpri Chinchwad Municipal Corporation
& Ors., PCMC under the supervision of MPCB and Irrigation Dept., has
demolished the STP in question. Further, the alleged STP reservation land
(gat no. 130) has not been considered for granting the benefits in terms of
TDR by the PCMC to the project proponent, as the alleged area is not part of
the joint venture development agreement of project proponent. Whereas as
per records of PCMC, TDR benefits were given/transferred to Shri Dilip Motilal
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Chordia (land owner of gat no. 90) vide PCMC TDR certificate no.
TDR/Cikhali/1032/2016, DCR No. 01796, dated 06/08/2016. Whereas, 02
nos. of 18 m DP road, developed by the project proponent between the blue
and red flood line of Indrayani River (which is allowed, as the said area comes
under restrictive Zone, please refer paragraph “..8” under section 3 A above),
for which the project proponent has been granted TDR of 27,761.58 m?.
However, sanction of benefits of TDR for the said area is yet to be sanctioned
by the PCMC.

iii. As per the plans of red & blue line map, submitted to PCMC by the Irrigation
Dept., that the notified nala no. 23 has been shown on the plans of red & blue
line map. However, based on the reconnaissance survey carried-out, the
Irrigation Dept., mentioned that presently nala no.23 is not existing on the
area under reference. Also, the joint committee during inspection was unable

to identify the location of nala no. 23 due to absence to land revenue maps.

iv. As per PCMC records, the total excavated top of app. 5,712.7 m® has been
reused in development of nature park, plantation/landscape development as
per the EC dated 07/10/2011 (as per para 3, xi). Also, total excavated lower
soil of app. 93,264.3 m* has been reused in back filling and road construction.
The other aggregates have been reused as per mandatory GRIHA green
building norms viz. back filling, levelling of each building plinth and road

construction.

v. In compliance to the, Hon’ble Supreme Court judgment vide dated
17/12/2013*, the project proponent has to provide the minimum recreational
space as laid down under Regulation 23, at ground level only. As the project
proponent has obtained the “Environment Clearance for Expansion /
Amendment Construction Project” on 03/01/2019 (Total built-up area:
2,44,251.74 m? i.e. FSI: 1,34,802.99 m? & Non-FSI: 1,09,448.75 m?) based on
the sanction plan vide dated 15/05/2018. The total built-up area of 5,201.82

m? has been increased/mentioned, as against the initial total built-up area of

! Civil Appeal No. 11150/2013 in Special Leave Petition Civil N0.33402/2012
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Vii.

2,39,049.92 m?. Accordingly, the committee is of the opinion that the level of
services have to be provided as per the recent environment clearance vide
dated 03/01/2019. Hence, the aforementioned directions of Hon’ble Supreme
Court with regard to provision of may also be applicable i.e. mandatory to
provide recreational space on the ground level in addition to the existing open

space provided on the podium.

The project proponent has constructed the residential building project “The
River Residency”, as per the EC and PCMC approved sanction plans/building
plans/ commencement certificates. It is observed that the project proponent
has obtained total seven revisions in the sanction plans/building
plans/commencement certificates from PCMC and constructed as per the
aforementioned PCMC approved sanction plans/building
plans/commencement certificates. As per the duly certified architect area
statement, it is gathered from the sanctioned total built-up area of 2,44,251.74
m? (FSI of 1,34,802.99 m? and Non-FSI of 1,09,448.75 m?), the project
proponent has completed the total construction area as on date 15/12/2021 is
1, 99,568.51m?, remaining total construction area of 44,688.13 m? (FSI of
23,917.95 m? and Non-FSI of 20,770.18 m? is yet to be completed. However,
PCMC may examine the said architect certificate including verification of
current constructed total built up area and may take actions for violations, if

any.

It is observed that both the configuration as mentioned in the EC dated
07/10/2011 and in the area statement duly certified by the architect is same.
As per the information provided and duly verified by PCMC that the plinth
checking of said construction of residential project after scrutinizing the
sanction plans/building plans/commencement certificates, available with
PCMC and the first plinth checking by PCMC was done on 07/01/2014, which
indicates that the project proponent has started the construction activities after
obtaining of prior EC (07/10/2011) and CTE (03/12/2011).

As per the EC dated 07/10/2011, the project proponent has proposed for

development of residential building along with convenient shopping of 39 nos.
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6.0

Also, as per the information provided by PCMC vide email dated 11/01/2022
the project proponent has not violated terms and conditions of non-agricultural

permission vide dated 18/052011 or made illegal land use change

The project proponent has constructed nature park in the area between the
blue flood line on the right bank of the river to river bed to the blue flood line
on the left bank of the River i.e. prohibited zone. However, the project
proponent has obtained permission from District Collector-Pune for
construction of boat club and nature Park for use of residents and handed
over the amenities to residents along with PCMC project completion

certificate.

The project proponent without the valid consent to establish & operate has
commissioned and operated the RMC plant w.e.f. 01/01/2012 (as per the
information mentioned by the applicant in his OA) to 24/09/2017 (till the date,
project proponent had been granted CTO by MPCB on vide dated
25/09/2017). Also, the project proponent after the expiry of earlier CTO on
30/01/2020, has not renewed the CTO for the residential building project ‘The

River Residency”.

Recommendations

In view of the;

Violations for illegal operation of captive RMC plant w.e.f. 01/01/2012 to
24/09/2017 (please refer para 4.1 above);

Violations without renewing the consent to operate of the residential project

“The River Residency” w.e.f. 01/02/2020 (please refer para 4.1 above);

The project proponent may be directed to deposit Rs. 5 Crores (Rupees Five
Crores Only) for contravening mandatory provisions of Environment Laws in
compliance with Civil Appeal No. 10854 of 2016; M/s Goel Ganga Developers
India Pvt. Ltd. vs Union of India & Ors. OR Rs. 29,165,625/- (Rupees Two
Crores Ninety-one Lakhs and Sixty Five Thousand Six Hundred Twenty Five
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Only), as derived under para 4.1 & 4.2 of this report, as deemed fit by the
Hon'ble NGT, may be considered EMP cost for contravaning the provisions
under the Water (Prevention and Control of Pollution) Act, 1974; the Alr
(Prevention and Control of Pollution) Act, 1981, Hazardous & Other Waste
(Management & Transboundary Movement) Rules, 2016,

lv.  PCMC to delineate the exact location of nala In survey. no. 80, by
superimposition’ of the map prepared by Irrigation Dept., and demarcate,
~validate the same with the Land Revenue map ovallable with the Land and
Record Dept, District Magistrate, Pune, Obstructlonfblockage it any; observed
from such validation due to the activity of the pro]ect proponent, the PCMC In
association with the District Magistrate may take suitable action against the
_project proponent including levying compensation. ‘Also, the nala no. 23 In
question should be required to be maintalned" and restored to its original

condition by the project proponent under the supervislon of Irrigation
- Department and PCMC. ‘

V. The projoct proponent may be directed to co'r,hp!y with .the Hon'ble Supreme
Court judgment vide -dated 17/12/2013 l.e. the project proponent has to
provide the minimum recreational Space as lald down under Regulation 23, at
ground level only in additton to the exisﬂng open space provided on the

Panka)j Joshi, Kiran Hasbnis
Member, SEIAA " Sub-Regional Officer
- MPCB ~ Pune

\).ﬁ‘ﬁ\%

AshiRisle | T UnmeshMu , Clerk &
- Dy. Enginesr, mmon Dept., Pune Representative -:l,m. ’Pu:

sk
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Annexure-I

Item No. 01 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)
Original Application No. 56/2020(WZ)
(I.A. No.82/2020)
Tanaji Balasaheb Gambhire Applicant
Versus

Chief Secretary, Govt. of Maharashtra & Ors. Respondent(s)

Date of hearing: 30.06.2021

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE MR. JUSTICE M. SATHYANARAYANAN, JUDICIAL MEMBER
HON’BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Applicant: Mr. Nitin Lonkar, Advocate

ORDER

1. Grievance in this application is against violation of environmental
norms in setting up of a housing project — ‘River Residency’ developed by

M/s. River Residency Developers, Pune.

2. According to the Applicant, the project is in blue flood line of
Indrayani River. Construction waste has been dumped into the river.
Constructions have resulted in blockage of natural water body no. 23,
shown in the Irrigation Plan. Parking complex is illegal. Groundwater has
been illegally extracted. Operation of RMC plant is illegal. D.P. roads have
been illegally constructed in blue flood line in violation of EC conditions.
Waste handling is unscientific and against the norms. Several other
violations have also been mentioned. It is stated that substantial part of

the project has already been completed resulting in irreversible and



continuing damage to the environment in violation of statutory mandate
under the Environment (Protection) Act, 1986 along with Water
(Prevention and Control of Pollution) Act, 1974, Air (Prevention and
Control of Pollution) Act, 1981 and Municipal Solid Waste Rules, 2016.
The applicant has filed development plan of the Pune Municipal
Corporation, minutes of the SEAC meetings, EC granted by the SEIAA,
Maharashtra on 07.10.2011, consent to operate from the State PCB in
2017, demarcation plan for the project by the PCMC and some other

documents and photographs.

3. We have heard learned Counsel for the applicant. A perusal of the
application and the documents show prima-facie violation of
environmental norms warranting seeking a response from the project
proponent and the statutory regulators. To assess the factual ground
situation, we find it necessary to constitute a five-member joint Committee
comprising CPCB, State PCB, SEIAA, Maharashtra, Irrigation Department,
Maharashtra and District Magistrate, Pune. The nodal agency for
coordination and compliance will be the State PCB. Meeting of the joint
Committee may be held within two weeks from receipt of a copy of this
order. The Committee may visit the site and interact with the stakeholders.
It will be open to the Committee to take assistance from any other
institution/individual. In the light of the facts found the statutory
authorities may take remedial action. Factual and action taken report may
be furnished to this Tribunal within three months by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF
and not in the form of Image PDF with an advance copy to the project
proponent for its response, if any, before the next date. The report may
include information about demarcation of blue line, status of dumping

of C& D and other waste, change in water course of river and other water
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course/body, permission for ground water extraction, grant of CTE and
compliance of stipulated conditions, construction of structures in the

area in question.

The applicant may serve a set of papers on CPCB, State PCB, SEIAA,
Maharashtra, Irrigation Department, Maharashtra and District

Magistrate, Pune and file affidavit of service within one week.

A copy of this order be forwarded to CPCB, State PCB, SEIAA,
Maharashtra, Irrigation Department, Maharashtra and District

Magistrate, Pune by e-mail for compliance.

List for further consideration on 18.11.2021.

Adarsh Kumar Goel, CP

Sudhir Agarwal, JM

M. Sathyanarayanan, JM

Brijesh Sethi, JM

Dr. Nagin Nanda, EM
June 30, 2021
OA No. 56/2020(WZ)
(I.A. No.82/2020)
DV
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SHCIL (F1)/ mhshcilo1/ SRO PUNE/ MH-PUN
SUBIN-MHMHSHGIL01009449983168531
ISHWAR CONSTRUCTION PVT LTD

Article 25(b)to(d) Conveyance

VILLAGE CHIKHALI, TAL-HAVELI,PUNE,GAT NO.90,AREA-14
HECTORS 40 ARES,|.E. 144000 SQMT

11,00,00,000

(Eleven Crore only)

MESSERS VIJAYALAXMI ALIAS VIJAYLAXMI DEVELOPERS
ISHWAR CONSTRUCTION PVT LTD

ISHWAR CONSTRUCTION PVT LTD

1,07,06,500
{One Crore Seven Lakh Six Thousand Five Hundrad only)
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SHCIL-MAHARASHTRA
SHCIL, MITTAL COURT, 'B' WING SECOND FLOOR, 224, NARIMAN POINT MUMBAI, MUMBAI, Maharashtra, INDIA, PIN CODE - 400021

Tet : 022-22828115
E-mail :

Mode of Receipt

'Po:ount Id:  mhshcilot Receipt Id :  RECIN-MHMHSHCILO1008501263108471
Pccount Name :  SHCIL-MAHARASHTRA Receipt Date :  10-MAY-2010

Received From : ISHWAR CONSTRUCTION PYVTLTD |Pay To :

Instrument Type : PAYORDER Instrument Date : 10-MAY-2010

Instrument

Hiber : 011855011854 Instrument Amount @ 10706503 { One Crore Seven Lakh Six Thousand Five Hundred only )

Drawn Bank Details

Bank Name : KOTAK MAHINDRA BANK LTD IE!ranch Name : PUNE

Out of Pocket Expenses : 0.0( )

named by .
Stoch Hebdiaz Covporation of india L.
Location: SRD-GPR

Sigmatere: <\ —f 2-R )

Peralis can beverified frww wsheilestamp.com

https://www.sheilestamp.com/estamp/submission/SubmissionServlet?rDoAction=PRINTR... 5/10/2010
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[ii]

i}

[iv]

JOINT VENTURE AGREEMENT

THIS JOINT VENTURE AGREEMENT 1S MADE AND

EXECUTED AT PUNE ON THIS --l.. ' DAY OF MAY IN

)
THE YEAR (L2 onls

c.'_ =

TWO THOUSAND TEN

Nﬂy g
BY AND BETWEEN :

M/S VIJAYALAXMI alias VIJAYLAXMI DEVELOPERS

A registered partnership firm, having its registered office at-
Office No.313/A, Ahura Centre, 82, Mahakali Caves Road,
Andheri {(E), Mumbai-400 093 through its partners

MR. SAJJANRAJ SAYARCHAND KAWAR

Road, Vile-Parle (West), Mumbai-400049.

MR. NORATMAL SAYARCHAND KAWAR
Age-about 46 years, occupation-Business
R/at-115,Tilak Nagar, Pali-Marwar, Rajasthan-306 401.

M/S. VIJAYLAXMI DEVELOPERS AND SECURITIES PVT.

LTD., .

A private limited company incorporated under the Companies
Act, 1956 having its registered office at-213, Daulat Bhawan,

2" floor, 407 Kalbadevi Road, Mumbai-400 002.

Through its Director .

MR. ANIL SAYARCHAND KAWAR /
Age-about 34 years, occupation-Business

(Lo, |




R/at 5™ Floor, AMARDEEP, 3% road, JVPD Scheme, Ville-
Parle West

[v] MR. KUNAL DILIP CHORDIYA
Age-about 30 years, occupation-Business
R/at-Flat No.12-13, Sajjan Plaza, Opp. Hindustan Bakery,
Near Chaphekar Chowk, Chincholgaon, Pune-411 033.

[vii MR. DILIP MOTILAL CHORDIYA
Age-about 50 years, occupation-Business
R/at-Flat No.12-13, Sajjan Plaza, Opp. Hindustan Bakery,
Near Chaphekar Chowk, Chincholgaon, Pune-411 033.

L/[ZQ/MRSILIP MOTILAL CHORDIYA PROPRIETOR - VISHAL ASSoCGATE S
) P 'ﬁfge-about 50 years, occupation-Business

R/at-Flat No.12-13, Sajjan Plaza, Opp. Hindustan Bakery,

Near Chaphekar Chowk, Chincholgaon, Pune-411 033.

\fj HEREINAFTER referred to as the “Owners” (which

expression shall, unless repugnant to the context or meaning

thereof, be deemed to mean and include the partner(s) from
time to time of the No.1 firm, the survivor(s) of them and the
heirs, executors, administrators, legal representatives and
successors of the partners of the Owner No.1 firm and the

heirs, executors, admlnlij[ﬁ wssors and assigns of
the Owner No.2 ) /;\w 1:01 TR4p %

.‘n\‘h’l.

‘;// $ _/ AR\T@&E THE. FuRsﬁFﬁT' <

;{A_‘ fAN:DS: ."._ rrc-z& m}ﬂkﬂf

- I

[1] ISHWAR CONSTRi\JeTlONS PVT. LTD. PRIVATE LIMITED
a company mcorporated under the Compames ‘Act, 1956

#y
i

R e

having its reglstered office a‘k —-G~v\f ng Parmar Trade Centre,
12 Cannaught Road, Sadhu Vaswani Chowk, Pune- 411 001.
Through its Managing Director

MR. ISHWAR CHANDULAL PARMAR

Age- about 62 years, Occupation-Business

R/at- 7/8 Parmar Paradise, B.J. Road, Pune-411001




[2] TRADE CENTRE DEVELOPERS AND BUILDERS PVT.
LTD.,
a company incorporated under the Companies Act, 1956
having its registered office at - C-wing, Parmar Trade Centre,
12 Cannaught Road, Sadhu Vaswani Chowk, Pune-411 001.
Through its Managing Director
MR. ISHWAR CHANDULAL PARMAR

// Age- about—f"—%’ears Occupation-Business
’ %Iat— 7/8 Parmar Paradise, B.J. Road, Pune-411001
/f N >~ HEREINAFTER jointly referred to as the “Developer” (which
& expression shall, unless repugnant to the context or meaning
&v‘f thereof, be deemed to mean and include its successors)
PARTY OF THE SECOND PART.

;é The Owner and t Béﬁ%i%n‘?er heremafter collectively

referred to as the/f'Partres” and’ are ~[ndw|dua1ly reTérc@d‘@ as ¢ F
“)f 1

a “Party”. wfte goni) £ i ‘ ]
le el JJE) preee [Mug
\ >\ W e o r h 1
WHEREAS: W4 emis w7/ ; P 0B
Ryl i NabishEiph g0 N - T _—
x‘,‘h_\;h‘ 'l W Z
(A) At relevant time the=land bearing Gat No.90, earlier

S.Nos.27 and 29, village Chikhali, Tal. Haveli, Dist. Pune
admeasuring 23 Hector 10 Are (‘the said property”) was
owned by Sardar Deorao Krishnarao Jadhav , which he

inherited from his ancestors.

(B) By Sale Deed dated 18" May 1962 and registered at
the Office of the Joint Sub-Registrar Haveli No.2 at Serial
No.781/62, the said Sardar Deorao Krishnarao Jadhav sold
50% undivided share admeasuring 11 Hector 55 Are out of
the said property to Shri Babanrao Pandharinath More
(HUF.) (‘Babanrac More’s property’). By Mutation Entry
No.2784 dated 2™ August 1962  the name of the said
purchaser, Shri Babanrao Pandharinath More (H.U.F.), was

mutated in the village form no.7/12. [/
/
4




(C)

)

(E)

By another Sale Deed dated 18" May 1962 and
registered at the Office of the Joint Sub-Registrar Haveli No.2

at Serial No.782/62, the said Sardar Deorao Krishnarao
Jadhav sold the remaining 50% undivided share admeasuring
11 Hector 55 Are in the said property to Shri Dagadu
Chimaji Sane (H.U.F) (“ Dagadu Sane’s property”). B
Mutation Entry No.2783 dated 2™ August 1962 the name of
the said purchaser, Shri Dagadu Chimaji Sane (HU.F.), was
mutated in the village form no.7/12.

Dagadu Chimaji Sane expired intestate on 12" October
1978 leaving behind him widow — Smt. Chandrabhaga, 3 sons
— Namdeo, Sayaiji, Dattatray and 3 married daughters — Mrs.
Anjanabai Nana Chinchawade, Mrs. Indumati Baburao Kale
and Mrs. Babi Shankar Pinjan and brother — Kashiba Chimaji
Sane as his heirs. By Mutation Entry No.503 dated 10"
August 1981 the name 0] s mutated as karta and

manager of the HUF ifi 4&2*&'@%?@{@0 71

.....

Dagadu Sane’s properfyr gie 818 ° Ahpé xshare of ’Ehe _ialQ,,..., Ml
property, Gat No. QéiNamdéo Sanes property\ c\f@ 62; ' & ULQ

By Mutation
Namdeo Dagadu Sane g me of his uncle Kashiba
Chimaji Sane mutated in the village form no.7/12 having 4
Anna share admeasuring 5 Hector 77.5 Are (Kashiba Sane's
property) in Namdeo Sane’s property. Thus Namdeo Sane's
property share reduced to 5 Hector 77.5 Are.

Kashiba Chimaji Sane expired intestate on 10" April
1990 leaving behind him widow — Sundarabai ( who died on

23.1.1992), 2 sons — Rajaram and Kantilal, 5 married
daughters — (1) Mrs. Sulabai Baban More, (2) Mrs. Phulabai
Ganpat More, (3) Mrs. Savita Nathu Landge, (4) Mrs. Kusum
Rangnath Waghire, (56) Mrs. Sushila Chandrakant Kavade as
his heirs. By Mutation Entry N0.3331 dated 14™ April 1993 the




name of legal heirs of Kashiba Chimaji Sane were mutated in
the village form no.7/12 for 4 Anna share of late Kashiba.

(G) The said five daughters of late Kashiba released their
share, right, title and interest in 4 Anna share of late Kashiba
in the said entire land by two Indentures of Release dated 22"
December 1992 and 18" July 1994 and registered at the
Office of the Sub-Registrar Haveli No.8 respectively at Serial
No.991/92 on 22™ December 1992 and Serial No.2510/94 on
18" July 1994. Accordingly their names were deleted from the
village form no.7/12 by Mutation Entry No.3335 dated g™ July
1993 and Mutation Entry 9 dated 12" Oct ober1995

(Thus kashiba’s shaje’ deveived.om Rgjaram fane and_said _
g « g s |
Kantilal Sane, “th /samRajram Sanes share] and ‘the Shd €|

kantilal Sane’s share’) ' w=S ¢ \9 g el
AP £ ]

(H) by Development Aqreement‘ da ed 19" June. 2007,
registered at the Offi cexef mﬁ,;l it Sub Registrar Class II
Haveli No.6 at Serial No.5159/2007 on 19" June 2007, Shri
Rajaram Kashiba Sane and Kantilal Kashiba Sane along with

R e e

members of their Joint Hindu Family agreed to grant the
rights of development in respect of the said Rajaram Sane's
share and the said Kantilal Sane's share that is total area
admeasuring 5 Hector 77.5 Ares out of the said entire land
(which includes part area under residential zone, proposed
reservation and green zone with STP use) to M/s Riverside
Properties.

{) The said Shri Rajaram Kashiba Sane and Kantilal
Kashiba Sane along with members of their Joint Hindu Family
have also executed a General Power of Attorney in favour of
M/s Riverside Properties on 19" June 2007 which is
registered at the Office of the Sub-Registrar Haveli No.5 at

Serial No.5160/2007 in respect of said Rajram San’s share

and the said Kantilal Sane’s share.
A @/ A
5




()

(K)

ot B

By the said development agreement and power of

attorney M/s Riverside Properties has been given all rights,
entitiements and powers 10 develop the portion of the land
coming into the said Rajaram Sane’s share and said Kantilal

Sane's share and has be
the said propepbf jor"“'?gu[ppsq of Elevelopn%e%% and, |
[

Constructlon- r‘ /A} "»1::-; rt’ 1 ——————
f r;“ /i

l\'-f--‘ b cece | R

(1) Shri Réi‘a‘ram Kashlba Sane (for self and as ﬁaﬂa §

and manager of hlS HUF} (2) Mrs Ratnamala‘ﬂa]aranTSanE""‘"
(3) Shri Santosh Rajamm Saﬁ/ (for self and as karta and
manager of his HUF and as legal guardian father of minor
children), (4) Mrs. Rajashree Santosh Sane, (5) Mrs. Usha
Shivaji Pinjan, (6) Mrs. Asha Kaluram Dabhade, (7) Mrs.
Nisha Dnyaneshwar Phengase, (8) Shri Kantilal Kashiba Sane

ed license to entre upon of

(For self and as karta and manager of his HUF and as legal
guardian father of minor children), (9) Mrs. Shobha Kantilal
Sane, (10) a. Kum. Rushikesh Kantilal Sane, b. Nalini Kantilal
Sane, ¢. Mona Kantilal Sane, (No.10(a)(b)(c) minor through
their legal guardian father — Shri Kantilal Kashiba Sane) and
(11) M/s Riverside Properties sold their share admeasuring 5
Hector 77.5 Are (3 Hector 70 Are residential and reserved and
2 Hector 7.5 Are agriculture and STP) to (1) Shri Dilip Motilal
Chordia and (2) Mis Vijayalaxmi Developers and its partners —
2. Shri Shantilal Mohanlal Kawar, b. shri Dilip Motilal Chordia,
c. Shri Kishor Madanlal Jain (Khabia) by Sale Deed
dt.7.2.2009 registered at the Office of the Sub-Registrar Haveli
No.5 at Serial No.824/2009.

(1) Shri Rajaram Kashiba Sane (for self and as karta
and manager of his HUF), (2) Mrs. Ratnamala Rajaram Sane,
(3) Shri Santosh Rajaram Sane (for self and as karta and
manager of his HUF and as legal guardian father of minor
children), (4) Mrs. Rajashree Santosh Sane, (5) Mrs. Usha




/

~
—

Shivaji Pinjan, (6) Mrs. Asha Kaluram Dabhade, (7) Mrs.
Nisha Dnyaneshwar Phengase, (8) Shri Kantilal Kashiba Sane

(For self and as karta and manager of his HUF and as legal
guardian father of minor children), (@) Mrs. Shobha Kantilal
Sane, (10) a. Kum. Rushikesh Kantilal Sane, b. Nalini Kantilal
Sane, ¢. Mona Kantil (No 10(a)(b)(c) minor through

their legal guardl,a{get}fm— Shrr\_
joined as cons 8?@_ par:ty TR

11 lf‘ [~ oy

(M) Shri Dr(}p ftotilal *Chordia -and | M/s Vuaya}axml
Developers and'its’ partners namely-. Shri Shantual-Kawar-—Shrr———

Dilip Motilal Chordia andShg Kighor Madanlal Jain (Khabia)

are the sole and absolute aéwners of the area admeasuring S

Hector 77.5 Are out of Gat No.90.

(N) Sayaji Dagadu Sane (s/o Late Dagadu Chimaji Sane)
died intestate on 8.4.1998 leaving behind him widow — Smt.
Nanda, minor son — Shrirang, and § daughters — (1) Mrs.
Smita Santosh Bhondve, (2) Mrs. Sujata Ganesh Bhegde, (3)
Mrs. Sarika Amit Tambe (nee Miss Sarika Sayaji Sane), (4)
Miss Sonal Sayaji Sane and (5) Miss Pooja Sayaji Sane as his
heirs and their names were mutated in the village form no.7/1 2
by Mutation Entry No.14205 dt.2.3.2004 in Namdeo Sane’s

property .

(O) Dattatray Dagadu Sane died intestate on 27.2.1989
leaving behind him widow — Smt. Aruna, 2 sons - Vishal and
Vaibhav as his heirs and their names were mutated in the
village form no.7/12 by Mutation Entry No.14204 dt.2.3.2004
in Namdeo Sane's property.

(P) The 3 daughters of Late Dagadu Chimaji Sane released

their shares, rights, title and interest in the said land by
Indenture of Release dt.18.2.2008 registered at the Office of




(Q)

(S)

the Joint Sup-rheglstl:ar Class- Fl\ Haveli Nﬁﬁ' a# Serigl

PR

No.1513/08 on the Same day

“!..l.»l

W&& be lo<

(1) Narﬁdeo Dagadu Sane for self @nd as -karta ofhis

e b ——— ——

HUF, (2) Smt. Chandrabhaga_‘
(3) Smt. Nanda Wio "Sayaji Dagadu Sane, for self and the
natural guardian mother of minor son — Shrirang Sayaji Sane,
(4) Mrs. Smita Santosh Bhondve, (5) Mrs. Sujata Ganesh
Bhegde, (6) Mrs. Sarika Amit Tambe, (7) Miss Sonal Sayaji
Sane, (8) Miss Pooja Sayaji Sane, all 3 to 8 being the legal

ate Dagadu Chimaji Sane,

heirs and legal representatives of late Sayaji Dagadu Sane,
(9) Smt. Aruna Wio late Dattatraya Dagadu Sane, (10) Mr.
Vishal Dattatraya Sane, (11) Mr. Vaibhav Dattatraya Sane all
Nos.0 to 11 being the legal heirs and the legal representatives
of late Dattatraya Dagadu Sane and all Nos.1 to 11 being the
co-owners of 4 Anna undivided share admeasuring 5 Hector
77.5 Are agreed to sell rights of development in respect of
portion of the land admeasuring 5 Hector 37.5 Are from and
out of total area owned by them to M/s Vishal Chordia
Constructions Pvt. Ltd. by Agreement of Development
dt.30.4.2008 registered at the office of the Sub-Registrar
Haveli No.5 at Serial No.1875/2008 on 2.5.2008.

The said owners have also executed a General Power
of Attorney in favour of the said firm on 30.4.2008 which is
registered at the Office of the Sub-Registrar Haveli No.5 at
Serial No.1876/2008. -

For various reasons the said owners and M/s. Vishal
Chordia Constructions Pvt. Ltd., decided to cance! the

Development Agreement & Power of Attorney both dated-
30/04/2008. Accordingly, by cancellation deed dated and
registered with sub Registrar at Haveli, Pune on 6™ April
2010 under sr. no. 3621/2010 M/s. Vishal Chrodia

Construction Pvt itd. and the said owners i.e. (1) Namdeo




Dagadu Sane for self and as karta of his HUF, (2) Smt.
Chandrabhaga W/o late Dagadu Chimaji Sane, (3) Smt.
Nanda W/o Sayaji Dagadu Sane, (4) Shrirang Sayaji Sane, (5)
Mrs. Smita Santosh Bhondve, (6) Mrs. Sujata Ganesh
Bhegde, (7) Mrs. Sarika Amit Tambe, (8) Miss Sonal Sayaiji
Sane, (9) Miss Pooja Sayaji Sane, all 3 to 9 being the legal

heirs and legal representatives of late Sayaji Dagadu Sane,
(10) Smt. Aruna W/o late Dattatraya Dagadu Sane, (11) Mr.
Vishal Dattatraya Sane, (12) Mr. Vaibhav Dattatraya Sane all
Nos.9 to 12 being the legal heirs and the legal representatives
of late Dattatraya Dagadu Sane mutually cancelled the
Development Agreement and Power of Attorney, both dated
30-04-2008.Thus the property reverted back to the said
owners. The said owners have returned and refunded the
entire cons¢derat|o,3"_ ammmtqh M/s. Vishal Chordia

g

Constructions Pv/ ﬂLtd; a‘nd nothmg duer andgpayaiie-toy,
them. -’ iz & AR a_m_ E Tie
'i?‘fl._r_g 1 Y s o ‘Yﬁ&i 99 ?iﬁ
M The chargé, ofRs. 3&600/- of Chikhali Deep%wwa@ 5

Q We,

Karyakari Sahakari" S@ﬁ’tﬂe}é’ﬁare of lafe Sayaji Sane
has been mutated in the ?)Tﬁ’e?/rlghts column of village form
no.7/12 by Mutation Entry No.3424.

By Sale Deed dated and registered on 6" April 2010
under Sr. N%-——12010 Sub-Registrar Haveli No-yr (1) Smt.
Chandrabhaga Dagdu Sane, (2) Mr. Namdeo Dagdu Sane for
self and as a karta of his HUF, (3) Mrs. Kamal Namdeo Sane,
(4) Mr. Sandeep Namdeo Sane for self and as a karta of his
HUF and as a natural and legal guardian father of his minor
son Master Suraj Sandeep Sane and minor daughter Kumari
Bebi Sandeep Sane (5) Mrs. Shilpa Sandeep Sane, (6) Mr.
Vikas Namdeo Sane for self and as a karta of his HUF and as
a natural and legal guardian father of his minor sons Master
Kumar and Master Om, (7) Mrs. Sapana Vikas Sane, (8) Mr.
Pramod Namdeo Sane for self and as a/(arta of his HUF and

q[bw— @)M A@’/ -

___________._-r-"'—.-.
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as a natural and legal guardian father of his minor son Master

Shivam Pramod Sane, (8) Mrs. Swati Pramod Sane, (10) Mrs.
Pornima Babasaheb Kalokhe for self and as a natural and
legal guardian mother of minor daughter Kumari Kajal
Balasaheb Kalokhe, (11) Smt. Nanda Sayaji Sane for self and
as a karta of her HUF, (12) Mr. Shrirang Sayaji Sane, (13)
Mrs. Smita Santosh Bhondve for self and as a natural and
legal guardian mother of minor daughters Kumari Aishwarya
Santosh Bhondve and Kumari Vaishnavi Santosh Bhondve,
(14) Mrs. Sujata Ganesh Bhegde for self and as a natural and
legal guardian mother of minor son Master Yash Ganesh
Bhegde and minor daughter Kumari Shreya Ganesh Bhegde,
(15) Mrs. Sarika Amit Tambe, (16) Kumari Sonal Sandeep
Bibve, (17) Kumari Pooja Sayaji Sane, (18) Smt. Aruna
Dattatraya Sane for self and as a karta of her HUF, (19) Mr.
Vishal Dattatraya Sane and (20) Mr. Vaibhav Dattatraya Sane
sold land admeasuring 03 Hector 27.5 Ares falling under the
residential and reserved zone to M/s. Vijayalaxmi Developers

(Khabia).
1‘, . \ -,

By anothelt Sale Dpea dated and reglstgfec_i Hqﬁf

06/04/2010 in the omggﬁf SubRegistrar Haveli No.5 under

Sr. No.3621/2010 (1) Smt handrabhaga Dagdu Sane, (2)

Mr. Namdeo Dagdu Sane for self and as a karta of his HUF,

(3) Mrs. Kamal Namdeo Sane, (4) Mr. Sandeep Namdeo Sane
for self and as a karta of his HUF and as a natural and legal
guardian father of his minor son Master Suraj Sandeep Sane
and minor daughter Kumari Bebi Sandeep Sane (5) Mrs.
Shilpa Sandeep Sane, (6) Mr. Vikas Namdeo Sane for self
and as a karta of his HUF and as a natural and legal guardian
father of his minor sons Master Kumar and Master Om, (7)

Mrs. Sapana Vikas Sane, (8) Mr. Pramod Namdeo Sane for
self and as a Karta of his HUF and

e

a natural and legal
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(W)

X)

1/_ﬁ (‘_;::-’“_v), (},LUU“ @/

guardian father of his minor son Master Shivam Pramod Sane,
(9) Mrs. Swati Pramod Sane, (10) Mrs. Pornima Babasaheb
Kalokhe for self and as a natural and legal guardian mother of
minor daughter Kumari Kajal Balasaheb Kalokhe, (11) Smt.
Nanda Sayaiji Sane for self and as a karta of her HUF, (12} Mr.
Shrirang Sayaji Sane, (13) Mrs. Smita Santosh Bhondve for
self and as a natural and legal guardian mother of minor
daughters Kumari Aishwarya Santosh Bhondve and Kumari
Vaishnavi Santosh Bhondve, (14) Mrs. Sujata Ganesh Bhegde
for self and as a natural and legal guardian mother of minor
son Master Yash Ganesh Bhegde and minor daughter Kumari
Shreya Ganesh Bhegde, (15) Mrs. Sarika Amit Tambe, (16)
Kumari Sonal Sandeep Bibve, (17) Kumari Pooja Sayaiji
Sane, (18) Smt. Aruna Dattatraya Sane for self and as a karta
of her HUF, (19) Mr. Vishal Dattatraya Sane and (20) Mr.
Vaibhav Dattatraya S aé’spidlama admeasuring 01 Hector

30 Ares falling un bt \ip VIS§13| P:gsgpu(
e\t i %

through its proprnetpr’l??l[, D‘ﬁp MS‘[Hai Chotdia.

HEE 8& %2 $1<’\
By Mutation ‘E;& NS"QM da;eg 23" ALi%lst 19@;%@ '
\ (-4

said Babanrao Pandm\ﬁ‘y{/ "the names of his two

sons namely—Sudam and Shivaji mutated in the village form

no.7/12 having equal share aggregating to 4 Anna share
(admeasuring 5 Hector 77.5 Are) in Babanrao Mores’
Property i.e. his 8 Anna share of the said property thatis Gat
No.90. Thus Babanrao’s More’s Property reduced to 5 hector
77.5 ares. Even though the names of Mr. Shivaji and Sudam
were entered in the revenue records as the owner of 4 Anna
share equivalent to area admeasuring 05 Hectors 77.5 Ares
the said property belonged to the Joint Hindu Family of Mr.
Babanrao More and was in enjoyment and possession of the
whole family of Mr. Babanrao More.

By Development Agreement dated 315 May 2007 and
registered at the Office of the Joint Sub Registrar Class |



Haveli No.5 at Serial No.4588/2007 on 31 May 2007, Shri

Babanrao Pandharinath More as karta and manager of his

HUF along with members of his Joint Hindu family agreed to
sell the rights of development in respect of the area
admeasuring 5 Hector 77.5 Ares (which includes part area
under residential zone, proposed reservation and green zone
with STP use) to M/s Riverside Properties,

The said owner has also executed a General Power of
Attorney in favour of the said firm on 31.5.2007 which is
registered at the Office of the Sub-Registrar Haveli No.5 at
Serial N0.4599/2007.

By the said development agreement and power of
attorney M/s Riverside Properties has been given all rights,
entitlements and powe-rﬁfé .
. VA - a9 ‘-(q ngy e w2

granted license and ,[.175' of the said pro\party fof the purpose of
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More (for self and as karta and manager of his HUF), (3) Shri
Ashok Babanrao More (for self and as karta and manager of
his HUF), (4) Shri Sudam Babanrac More (for self and as
karta and manager of his HUF and as legal guardian father of
minor children), (5) Mrs. Suvarna Sudam More, (6) Shri Shivaji
Babanrao More (for self and as karta and manager of his
HUF, as legal guardian father of minor children), (7} Mrs.
Rohini Shivaji More and (8) M/s Riverside Properties sold their
share admeasuring 5 Hector 77.5 Are (3 Hector 70 Are
residential and reserved and 2 Hector 7.5 Are agriculture and
STP) to (1) Shri Dilip Motilal Chordia and (2) M/s Vijayalaxmi
Developers and its partners — a. Shri Shantilal Mohanlal
Kawar, b. Shri Dilip Motilal Chordia, c. Shri Kishor Madanial
Jain (Khabia) by Sale Deed dt.7.2.2009 registered at the
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Office of the Sub“Registr ar Haveli No5 at S¢rial No:821/2008.

(1) Shri Babanrao\"Pa}id-hafi'ﬁa_}wbre (for self and as karta
and manager of his HUF);F(i.) Shri Subhash Babanrao More
: (for self and as karta and manager of his HUF), (3) Shri Ashok
Babanrao More (for self and as karta and manager of his
HUF), (4) Shri Sudam Babanrao More (for self and as karta
' and manager of his HUF and as legal guardian father of minor
children), (5) Mrs. Suvarna Sudam More, (6) Shri Shivaji
' Babanrao More (for self and as karta and manager of his
' HUF, as legal guardian father of minor children), (7) Mrs.

Rohini Shivaji More were joined as consenting party.

‘ (BB) By another Sale Deed, dated and registered on-
18405/2010 under Sr. No'£2£/2010 with Sub-Registrar Haveli

' J%o.-‘—-@--—(ﬂ Mr. Babanrao Pandharinath More for self and as a
e J»L?s,-'-karta of his HUF, (2) Mr. Subhash Baban More for self and as

@ 4 %‘.i?*’ a karta of his HUF, (3) Mr. Ashok Baban More for self and as
= y a karta of his HUF, (4) Mr. Sudam Babanrao More for self and

| %}/‘f as a karta of his HUF and as a natural and legal guardian
‘ mother of minor daughter Ms. Neha and minor son Master
Sushant, (5) Mr. Shivaji Babanrac More for self and as a karta

of his HUE and as a natural and legal guardian mother of

minor sons Master Ashish and Master Rohan Shivaiji More

with the consent of (1) Mrs. Sulabai Babanrao More, (2) Mrs,

Suman Subhash More, (3) Mr. Manoj Subhash More, (4) Mr.

Nitin Subhash More, (5) Mrs. Shobha Ashok More, (6) Mr.

Kailas Ashok More, (7) Mrs. Suvarna Sudam More and (8)

Mrs. Rohini Shivaji More sold a portion admeasuring 03

Hector 27.5 Ares falling under the residential zone out of their
%‘-\L‘j ~ property admeasuring 05 hector 77.5 Ares to M/s. Vijayalaxmi
. 2 y{_ - Developers through its partners Mr. Shantilal Mohanlal Kawar

[ /.27 and Mr. Dilip Motilal Chordia.
-
) By a separate Sale Deed, dated and registered ¢
7“ 19/05/2010 under Sr. No4322/2010 with Sub-Registrar Havei
J" 7“1“0.--‘4—-- (1) Mr. Babanrao Pandharinafy More for self and as
A j
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a karta of his HUF, (2) Mr. Subhash Baban More for self and
as a karta of his HUF, (3) Mr. Ashok Baban More for self and
as a karta of his HUF, (4) Mr. Sudam Babanrao More for self
and as a karta of his HUF and as a natural and legal guardian
mother of minor daughter Ms. Neha and minor son Master
Sushant, (5) Mr. Shivaji Babanrao More for self and as a karta
of his HUF and as a natural and legal guardian mother of
minor sons Master Ashish and Master Rohan Shivaji More
with the consent of (1) Mrs. Sulabai Babanrao More, (2) Mrs.
Suman Subhash More, (3) Mr. Manoj Subhash More, {(4) Mr.
Nitin Subhash More, (5) Mrs. Shobha Ashok More, (6) Mr.
Kailas Ashok More, (7) Mrs. Suvarna Sudam More and (8)

Mrs. Rohini Shivaji/ xportlon admeasuring. 02—

Hectors 10 Ares fa!lméd—unde:r the green bett t‘;— Mr. Dihb I&?ﬁot“l‘al*6
Chordia. ,”:’ ;
*‘*ﬁ“ﬂii G)%U“Sj
(DD) M/s. V'Jayalﬁ Develope;s’ and I\lﬁ"D—lﬁ Motilal

Chordia have paid the ewtwecoﬁsrderat:on of the entire land
purchased by them to the respective owners (farmers) and
nothing is due and payable to them.

(EE) Thus the Owners herein together own land
admeasuring an area 21 Hectors 50 Ares out of the total land
admeasuring 23 Hectors 10 Are bearing Gat no. 90 and is
hereafter referred to as the land

(FF) The Owners are in possession of land, with a right to
develop and sell the same and construction of new building
and sale of the units therein. The Owners are entitled to

: assign/sale its/his rights under the aforesaid agreement / deed
' and power of attorney without reference to the original farmers
(land owners).
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(GG) The land owners (farmers) of the said land had not filed
statement under section 6 of the Urban Land (Ceiling and
Regulation) Act, 1976 and the land or part thereof was neither
acquired nor exempted u/s 20 of the said Act.

(HH) The said land is shown partly in residential zone (14
Hectors 80 Ares)along with buildable reservation and partly in
green zone with STP use (08 Hectors 70 Ares).The land
admeasuring 14 Hectors falling under the residential zone
alongwith land out of the green zone admeasuring 00 Hector
40 Ares is the subject matter of these presents and is

hereinafter referred to a operty” and the same

is more partlcularlyﬂ/dﬁscnbedx]n <.;h__ SchEdule wmtt%q 7 "1
hereunder. y*‘?‘}/' G |

rrc es buz !wq

:\ el USSEMSS. (.

) Title of the aforesald owners and rights c{f the Owners! D |

i

are clean, clear and marketable,ﬂ_th_ ut any rance
whatever and are not the subject” matter of any dispute or
litigation in any manner and the Owners alone are entitled to

enter into this agreement.

JJh The Developer has been in the field of construction and
development of residential and commercial flats, shops,
apartments and has expertise, knowledge and experience of
many years with capacity o invest, develop and sell and as
such has also expressed interest in participating in the project
on the said Property.

(KK} The parties herein, after mutual discussions, agreed to
form into a Joint Venture under the name and style of
«Riverside Residency” for the purpose of development of the
said Property as commercial and residential complex and
dispose off the same.

f’/tn 1 "r\a
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(LL) The Owners have agreed to make available the rights of

development of their respective portions of the said Property
and the Developer has agreed to contribute the requisite
investment, expertise and experience for the development of
the said Property into an exclusive commercial and residential

project and sale thereof.

(MM) The parties herein desire to reduce the terms and
conditions of their oral agreement into writing and to have the

same evidenced by this agreement.

(NN) The Owner has represented to Developer that under
present Applicable Laws the total Municipal Floor Space Index
(“FSI”) approvable for the said Property is 1500000 sq. feet
approx. and 7.00,000 sq.ft approX. is available as TDR FSI.

NOW, THEREFORE, for the mutual promises and covenants

set forth herein, and for other good and valuable

consideration, the rec ' cy of which are hereby

Pl

acknowledged by ?égﬁ o

if o/ &8

W Oﬁné‘%ﬁhd De\ﬁalop_er hereby
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agree as follows: [ .// & —
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4.4 Definitions: Wo\ ¢ et
N 4 ;oD
In this Agreement, unless the subjéct-nf"con’eewt—»—w—u‘

otherwise requires, the followirig Words and expressions shal

nave the following meanings:

“Agreement” means this Agreement including the
Schedule and- Annexures hereto, as may be amended or
modified, from time to time, in accordance with the terms

hereof.

“Applicable Law” means any statute, law, regulation
(including the Development Control Regulations for
Chinchwad Pune ), ordinance, rule, judgment, order, decree,

by-law, approval from any Concerned -Authority, directive,

0

16




guideline, policy, requirgment, or other governmental

restriction or any similar form of decision of, or determination
by, or any interpretation or adjudication having the force of law
of any of the foregoing, by the Concerned Authority having
jurisdiction over the matter in question, whether in effect as of

the date of this Agreement or at any time hereafter.

“Bhoomi Poojan” shall mean any date within six
months from date of this Agreement or completion date of the
WBMD Access road to the property, whichever date is later,
on which the parties will inaugurate the Project by performing

tion of saleable flats.
/ ?lf' ./‘-3 ‘?{U—. \ s
“Building/s” ,m_emm \Idmg]s; to bel constmtartéﬁ"'ovr A !

the said Property ! f-?.-i*‘” [ et e

b ¥ e 3 'L 9 N u ”&
"Completlon -df Pro;ect" means the date on whlch the= o i
said property is fully deve!oped m accordance«wﬁh the'th1§

agreement and entire ‘sale - has been achieved and the

the Pooija to start bookin

Parties have received the entire Revenues or parties have
distributed area as per clause 6 herein. The scheduled
completion period is 5 years from date of bhoomi poojan of
extended period, as per terms of the agreement.

“Concerned Authority” means any agency,
legislative, judicial or executive authority, department, ministry,
public or statutory person, whether autonomous or not, of the
Government of India or Government of Maharashtra or any
division or instrumentality thereof including Pimpri-Chinchwad
Municipal Corporation (PCMC).

“Development Potential” includes available
Municipal FS! on the said property and any other additional
ES! obtained by way of Transferable Development Rights
(“TDR") or otherwise and FS| obtained by way payment of

premium for balconies, staircase, terraces, passages etc.

«Encumbrance” includes any mortgage, charge, lien,




ight, option, covenant, restriction,

pledge or any pre-emptive fl
security interest whether imposed by

privilege, claim, right or
contract, understanding or Applicable Law.

“Phase ~ means Each part/portion of the said
Property obtained by notionally dividing the said property into

4 parts/portions which should be constructed / sold in a ime

period which a part of the full scheduled period of five years of

extended period.

“Project” means the development of the said Property

(alt the Phases) in accordance with Applicable Law by

s in accordance with the

construction thereon of
?‘g{J Tﬁ-ﬂ

plans sanctioned by eﬁi}o(’lpg
or other transfer o? Bl}f—pp area and*other areas, if any,

Building/s and the sald Propeny * A QE\Q g & gﬁ Q) E&Q

ﬁs t orme?fﬁ— d‘tQ"— r”'

y ‘_J \'\.I : 3
“Revenues” includes the c?deratlln receﬁe‘\g %
o N A |

Joint venture /the Pa ease or other transfer
of flats, bungalows, row houses, shops, offices, showrooms,
, the rent from allowing to put

he said property, the Revenue from

open spaces, terraces,

Advertisements board on t
ace to telecommunication companies to

jeasing or letiing sp
letting banquet hall, any

put Towers and/or equipment |

receipts, by whatever named called, either
in connection with said property in

manner however it

does not include the amounts received by the Joint Venture by
propottionate share

in lump sum or in

streams arising out of or
any manner howsoever or whatsoever

way of deposits towards legal expenses,
of common amenity expenses and outgoings, society deposits
and formation of Associationfapartment charges, c¢lub
water meter deposits, maintenance

deposits, electric and
ts, service tax, vat

deposit, registration and stamp duty amoun

and other government levied taxes and other such statutory

expenses.




1.2

(i)

(i)

(i)

(iv)

«Said Property” means all that piece and parcel of
land and ground situated within the Registration, Sub-Dist.,
Taluka Haveli, Dist. Pune bearing Gat No.90, admeasuring an
area 14 Hector falling under residential zone and 00 Hector 40
Ares under the green zone thus totally admeasuring an area
14 Hectors 40 Ares i.e. 1,44,000 sq. mtrs, out of total area
admeasuring 23 Hector 10 Are, Village Chikhali, Pune and
situate within the limits of Pimpri Chinchwad Municipal
Corporation and more particularly described in the First

Schedule hereunder written.

“Development Schedule and Milestones” means the
targets of constructions/sales to be achieved by the Joint
Venture as per the agreed schedule for phasewise
development of the project, The documents incorporating the
foregoing understanding shall be signed by both parties to
become part of }:ﬂ% _ and afttached to_this

Agreement, _;{r‘;/x SRR ! % ™~ £
VS A S
T A
qﬂ; Bid s Wﬁ&& Q3
Interpretation "\ = '

In this Agree\’ken{ unless the subject or context‘other%é%

requires, RN pr-

All capitalized terms shall have the meanings assigned to

them in Clause 1.1 or elsewhere in this Agreement.

References to any gender shall include a reference to all
genders;

References to the singular number shall include references to

the plural number and vice-versa;

References to recitals, Clauses, Sub-Clauses and Schedule

and Annexures are to recitals, Clauses, sub-Clauses of and

Schedule and Annexures to this Agreement;




(v) Any reference herein to a statutory provision shall include
such provision, as is in force for the time being and from time

to time, amended or re-enacted.

(vi) References herein to any agreement of document shall
include a reference 10 such agreement or document as

amended, modified of supplemented from time to time.

13 Clause Headings

Clause headings used herein are only for ease of reference

and shall not in any way affect the interpretation of this

Agreement.

1.4 Schedule and Annexures

The Schedules and’,
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have formed and iﬂ;@ > joint venture (the "Joint
Venture") upon the terr;; and conditions set forth in this
Agreement.
(b) NAME:

The name _of the Joint Venture shall be River
Residency and all business of the Joint Venture shall be
conducted solely in such name or in such other name as may
be decided by the Developer. Provided further, the name of
Owners, Vijaylaxmi Developers, shall be given prominence
and exposure in marketing, advertising and brand building in
the form of Logo insertion of the landowners, in all the above

activities. N

() PLAGE OF BUSINESS: CX@,
(€ Lew QLLW




(d)

{f)

e shall be located

The principal office of the Joint Ventur
nnaught Road, Sadhu

at C-wing, Parmar Trade Centre, 12, Ca
Vaswani Chowk, Pune-411 001 or at such other place as may
be decided by the Developer. The developer shall allow the

Owners to use their site office whenever they visit the site.

BUSINESS OF THE JOINT VENTURE:
The business of joint venture is to deve

perty phase wise by constructing flats, bung
d construct all

lop and market

the said pro alows,

uses, shops, offices, showrooms efc. an

row-ho
the said project,

infrastructure and amenities required for
construction of internal roads, pipes, ducts etc for disposal of
drain water storm and sewerage and connect it 10 municipal
outlets and seek connections for utilities the supply of alfl

electricity, water, fuel, consumables and any other services

required for the san,%@: that the Joint Venture is
restricted to the i &p?ﬁﬁﬁﬁmn _and the Developer shall——
& . s =" GERA 4 s i e - ;(ﬁ "‘

za

2 TG T N AL ] o
have no right to #@{ﬁéﬁgtﬁé adjoining plotsetc. ~ ** ™
LI S et 83 PRy
12 |

PURPOSES LIMITED: ' e
Except as"-\;pfthgr‘vgi-éé‘upfovaey{n thiqi Agreé‘ﬁ%t, he ek

Joint Venture shaﬂﬁotleﬂg‘gggﬁ’ in any other activity oOf
hold

neither party shall have any authority to

business and
business

itself out as an agent of the other party in any other

or activity.
PAYMENTS OF INDIVIDUAL OBLIGATIONS:

The parties shall use the Joint Venture's credit and

of the Joint Venture. No asset of

assets solely for the benefit
bered for or in

the Joint Venture shall be transferred or encum

payment of any individual obligation of a party.

STATUTORY COMPLIANCE:
The Joint Venture shall exist under

and this Agreement shall be construed and enforced in
dia. The parties shall make all

accordance with, the laws of In

and be governed by,
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filings and disclo, &Frgguiged_ by, .and shal!‘Eitﬁ'elrwm.v.',l,'s_ek,g:gmply6 l
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3. Scheme of JoimtVenture G o

(@) The Developer §half develop the said property- phasrﬁéer-———j

For that purpose the total project’ié. divided into 4 phases.

(b) Within two months from date hereof the Developer shall
prepare the Development schedule to reflect a phasewise
development which provides with tentative dates of start and
completion of construction of each phase,to be performed by
the Joint Venture and fix the milestones to be achieved by the
Joint Venture from time to time. This schedule of development
shall be prepared with intent that the entire project shall be
completed by the project completion date of five years from
date of Bhoomi Poojan or extended period as per the joint
venture scheme. The Developer shall provide the Schedule to
the Owners and the same will be signed by both parties and
shall be part of this agreement and shall be attached herewith.

(c) The developer will have possession of the said land for
infrastructure facilities required and amenity construction of
the project from the date hereof. At the first instant, the
Owners shall bring/introduce the phase | and Phase 11 of the
said property into Joint Venture for construction & sale of
apartments, row houses, shops etc.

In this phasewise construction scheme the developer is

| permitted to start booking and constriction in phase | as well

as booking of units in Phase {I. Only upon attaining 60%
booking of units in phase |, construction in phase Il and
booking in phase lii can be commenced by the developer.

Similarly, Only upon attaining 60% booking of units in phase |,
construction in phase il and booking in phase IV can be

commenced by the developer.

However, Only upon aftaining 60% booking of units in

phase lIl and the completion & sale of tire construction of
@ L @“U/ (@ ﬂ
" : y Z N ———
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Phase-|, the developer can commence construction in phase
V.

The Joint Venture shall place a sum of Rs. 11 Crores with
Owners as interest free security deposit to be adjusted from
the Revenue Sharing coming into the share of the Owners as

setout in clause hereunder;

The Developer shall develo said phases at its own costs

e‘\qntnre saipl_pmpe;jy_and___,-_
ER Il A

vt s —
.

Rights and obllgatlon of the parties

Owmers rights and thgatlons
The Owner shall grant“che deve%pment rights of the said

|"'
>

property in four phases as per Joint Venture scheme to the

Joint Venture,

the Owner shall be entitled to receive the adjustable Security
Deposit as mentioned hereunder. The said Security Deposit
shall be interest free and shall be adjustable from the share of

the Owners in Revenue as set out in clause 5 hereunder;

The Owner shall be entitled to receive quarterly information
regarding unit sale bookings and/or receipts of any revenue
from the projectand payment receipts with respect to the
progress of the Project and the Developer shall keep the
Owner apprised of all matters concerning the Project. The
developer shall provide limited access to any software utilized
for tracking all such records of sale, to the owners..Apart from
this the Owners have right to audit the work through their
Architect, at their own expense. Provided further the approval
of the Owners Architect of any work or part of work shall not
absolve the obligations of the Developer under this

Agreement.

Bler2  (Jy O?‘{L/’":;;




(e)

(f)

(9)

(i)

W=l

The Owner shall e; n:tiﬂ@d to reuenue share as. provnded in
the clause 6 her fider

the Owner shall be Uable to clear at its own cost, mclud%g@‘

|

vt H W%& 'Q\._L._‘

A

'\V’\.‘ .
%

payment of any amo .\ﬂnazrana all defects, in the fitle of the
said property, and grant deveiopment rights to Joint Venture
and Convey the said property or any part thereof to various
entities that may be formed by the purchasers of units

constructed on the said property pursuance to this Agreement.

Initiating and filing such suits, petitions, appeals, complaints,
actions etc. for the purpose of enforcing the rights or any
matter arising in respect of said property in so far as it relates
to the title of the said property of defend any suit brought
against the Joint Venture; relating to rightslownershipltitle of
the said property at the Owners costs.

During the continuance of this agreement the Owners do
hereby agree and undertake not to alienate, encumber or
otherwise transfer the said property or any part thereof and/or
their rights in the said property or do or cause or permit to be
done or abstain from doing any act which may prejudicially
affect the rights and authorities of the Joint Venture, save and

except the sale made pursuant to this Agreement.

To purchase entire required utilisable TDR and also pay
premiums for balconies, staircases, terraces, passages efc. so
that entire development potential of the said property can be
utilized and sold by Joint Venture.

There is a proposed WBMD Road abutting the said property.
The Owners shali at their own responsibility complete the said
WBMD Road so as to provide access from the main road to
the river in the said property. The Owners shall complete the
work of the WBMD Road before the Bhoomi Poojan. It has
been agreed between the parties that, the costs upto
Rs.10,00,000/- over and above the costs incurred so far

required for constructing the road shal be borne by the

Y
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Owners. Any excess cost required for completing the
construction of road shall be bome by the Developer.
However, it is clarified that, the entire responsibility of
completing the road shall be of the Owners. The Owners have
represented the developer that there are a few obstructions on
the road and the said obstructions shall be removed for

clearing the road. The entire costs for removing the

obstructions for clearing the road shall be of the Owners and
the said costs shall not be a part of Rs.10,00,000/- to be

incurred by the OWonstruction of road. The
=GIST Ry
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obstructions but’ {he,/qosts*ofrxpe‘ sam&shal be bo
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The Owners ha\re ' resented tt),e E)e.velopt#r that, %L@Oﬁﬂ% _,_L_t

weHu

said property to be ﬁ%\{é‘}?p d, I;a‘- 7 dmeasuring 00 Hector 40
Ares i.e. 1 Acre is out of \"—’reen belt. The said one acre of
Green belt shall be touching the DP Road on one side and
river on the other or shall be very close to the DP Road

perpendicular to the river.

The Owners have represented the Developer that, there is an
encroachment of about 1,70,000 sq. ft. on the said property.
The said encroached land is considered available to the Joint
Venture for development upon its release, as the stamp duty
for this area has already been considered while paying the
stamp duty of this deed. The Owners shall remove the said
encroachment at their own costs and responsibility. If the
encroachment cannot be removed during the pendancy of the
Joint Venture, then this encroached tand will remain property

of the owners without any liability towards the Joint Venture.

The Owners shall co-operate with the Developer in getting the
plans of the buildings sanctioned from the PCMC and for
obtaining the NA permission from the Collector. The Owners
shall sign all necessary papers, forms, applications etc. as
may be required to do the needful. If the-soncerned authority




raises any title related objections the same shall be cleared by

the Owners at their own costs and responsibility.

The Owners shall have the right to get information on all unit
sale agreements and/or receipts of any revenue out of project
as and when requested by the Owners.

the Rights and obligations of the Developer :

To bring in funds/capital from time to time and as  per
requirement of the project for development, construction
activities, other overheads including administrative costs, cost

of security, taxes etc. The developer shall be liable for security

of the entire property from date of this Agreement and also be

liable to pay the taxes; /efft‘ id erty hereafter Provided

it is clarified that néﬁber/ﬁ;veieperﬁm .__omt ventl.t‘;ré Jg‘a@ny A %

title in the said prapertygor any part thbret‘sf ' i 1 ..E

To develop throu&t{..lagt \fenture the said prop%ﬁ %5’3

consuming the maxm develc')j;:rrent potential that is by

consuming FSI available for the said property (basic FSI &

other permissible FSI) in accordance with the Development
Rules & Regulations as applicable and obtain all the
necessary permissions, no objections, consent etc including
without limitation ali clearance from environment department;

To get the layout, amalgamation, sub-division and building
plans prepared from the Architect, get the same sanctioned
from P.C.M.C. and to revise or amend the said plans from
time to time. To get the requisite plans, designs, sections,
elevations etc. duly made from the Architects, RCC
consultants etc. as the Developer may nominate and if
necessary to file the said plans with the concerned authority
on payment of requisite fees and to take all such steps as may
be necessary for the benefit of the scheme and construction of
the buildings. Provided, the Developer shall consult the
Owners for the foregoing purposes.

Cle—l. D«ww %@( Cﬁéﬁg»




(d)

(e)

()

(i)

To obtain, if necessary, permission for non-agricultural use

from the Collector or Addl. Collector and/or from such other
concerned authorities and for the said purpose to sign and
submit all necessary applications and all relevant papers and
to pay all charges, fees and other levies whatsoever for the

purposes of getting the said permissions.

To get the building plans drawn from the Architect as per the
planning for effective s units, get the plans duly

sanctioned from P g/ and-hangdfe, all warks-in !_.,,.C M
until obtaining Conk mn Certlf cate of the buﬁdlng(s)' ___:" I
fuf® %y wees e &Q’é
bE . Refel

To build and constryct mfrastructure in the; said prom@@

LT

construction of mtemaﬂ roads Plpes ducts““ﬁ:for disposal
of drain water storm ahd sewerage and connect it to
municipal outlets and seek connections for utilities the supply
of all electricity, water, fuel, consumables and any other

services required for the same;

To construct the internal roads for connecting the said
property with municipal roads;

To construct building/s and units comprising of residential,
commercial, retail or mall on the said property as per
applicable laws, The Developer shall ensure that quality of
construction work and amenities in the said property, building,
units, common areas and facilities, service fo the customer,
etc. shall be such as to fetch good price for the units. The
Developer shall be solely responsible for any claims arising

out of poor quality of construction.

To complete the construction and obtain occupation
certificate for the entire development potential of the said
property: )
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To form Association of Apartment Owners in accordance with
the relevant provisions of law for the purpose of transfer by the
Owners to such Association (S} and/or its members or
purchasers of the flats, shops, offices, units, etc. the said
property more fully described in the Schedule hereunder
written in accordance with and towards the implementation of
the scheme as may be envisaged, decided of implemented by
the Joint Venture. Costs of formation of Association and all

other expenses and whatsoever related thereto

contractors, civil engl

To appoint all the workmen, contractors, labourers, staff,
personnel, employed and working in the said development
and/or upon the said plot of Lands, Developers shall also take
all statutory insurance, as are customary in this kind of

business.

To pay all property related taxes and outgoings pertaining to
the said property from the date hereof. The individual parties

shall pay their own income tax.

To undertake, execute and do all such other matters that may

be incidental to of otherwise related to the aforesaid.

The Developer sh-all start the work within six months from date
hereof and complete the entire project within five years from
date of Bhoomi Poojan. The Developer shall also give to
Owner phase wise master development plan and development
schedule. The Developer shall supply a copy of the complete

set of all the sanctioned plans to the ners as and when

. -
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(P)

(r)

(s)

(t)

they are sanctioned / approved..

The Developer shall quarterly submit information about the
progress of the Project and shall inform whether the progress
is as per schedule or not, if not, then reasons for the same

and time within which the recovery would be made.

The Developer shall be responsible for general administration

and especially administrati the office and for the said

(HIES «w*zzg f}am‘i
To pay or expend money for all the work of developyeslt@
construction, admt" atiofT; ’ secunty,,x taxes -

except the cost of T ‘R_ior ,,551/ premiums for balconies,
staircases, passages, terraces, WBMD Road and cost for
defending title. 1t is clarified that any and all expenses and
requirement of funds, save and except the cost of above said

works shall be met by the Developer only.

The Developer shall be responsible and be entitied 1o handle
all  salesflease dispose  of the units/flats/shops/row
house/bungalows/office/car park/ club
membership/advertisement rights/other  rights or any
development or improvement on the said property in the open
market and for the said purpose to decide sales strategies
including planning, advertising, appointment of agents,
preparation of brochures, handiing marketing media etc

The Developer shall be entitled to revenue share as provided
in the clause 6 hereunder.

The Developer shall be entitled to raise bridge finance for the
present project by morigaging the phase f the property under

W
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their possession for construction. However, the entire

responsibility of the repayment of the said project loan shall be
of the Developer alone. The tenement/ unit purchasers shall
also be entitled to mortgage their rights and their respective
tenements/units/ plots/flats/ shoplshowroomlofﬁcesl row-
houses/ bungalow etc. However the finance so raised by the
developer shall not exceed the balance refundable security

deposit with the owners as on hat day and if it does then

owners shall have a li gﬂion of the

developers share. | % W= |
Al %QHQ!

JOINT OBLIGATIONS e e 1'

The Owners have giveﬁ",th'e right to the ‘.[;evelopér_ to déﬁpﬁp

-

the said property phase wise.. .

The Developer shall get the draft Agreement of Sale of units
prepared in accordance with the provisions of the Maharashtra
Ownership Flats Act and shall review and discuss the same
with the Owners &/or their advocates.

To enforce the terms of the abovementioned agreements and
to ensure the compliance thereof and to do all acts, deeds and
things in accordance with and in furtherance to the said

agreements of otherwise at the cost of Developer.

If any premises are 10 be leased it will be mutually decided
by both the parties and the lease agreement will be

approved by the Owners.

REVENUE SHARING

It is agreed between the parties hereto that the gross Revenue
that the amounts received on the sale, lease or other transfer
of flats, bungalows, row houses, shops, offices, showrooms,
open spaces, terraces, rent from  allowing advertisements

board on the said property, the revenue from leasing or |
|

letting space o telecommunication~ ompanies to put of




Towers and/or equipment, letting banquet hall, or any

receipts, by whatever named called, either in lump sum or in
streams arising out of or in connection with said property in
any manner howsoever or whatsoever manner, shall be
shared in the proportion hereinafter mentioned.

Owners - WG"“’ e,
?'5 ..r; 3 T ——————
Developer - /5/ '- [ - "“’

TOTAL - m()% € Q—ege&_ (3 8¢

[y

However the amounts received by the Joint Venture by way
of deposits towards legal expenses, proportionate share of
common amenity expenses and outgoings, Association
deposits and formation of Association/apartment charges, club
deposits, MSEB charges and water meter charges and
deposits, maintenance deposit, registration and stamp duty
amounts, service tax, vat and other government levied taxes
and other such statutory expenses shall not be taken into
account while arriving at the total quantum of gross sale
proceeds. Provided however that any surplus after providing
for expenses for outgoing out of the amount collected for such
purposes  from purchasers of the Units, till formation of
Association and handing over the accounts to the
Association(s) remaining from such deposits will be included
in the term gross sale proceeds which will be apportioned to
the Owners and Developer at the end of the total project in the

proportion hereinabove mentioned.

Out of amount to be received by the Owner under sub clause
(a) (i) of this clause 6 a portion of the same i.e. 12% of the
said amount (i.e. 3%) of said Revenues shall be first adjusted,
against the Refundable Security Deposit already paid to the
Owner as set out in Clause 7 hereunder, till a sum of Rs. 13

Crores is recovered i.e. Initially out of the sale proceeds 78

% shall be paid to the Developer till-the amount of Rs.13 -
. e \_,_.@,,_.\_k/“j:' | - {@/
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Developer and 25%

Initially the bank will be given written instructions to transfer
299 to the owners and 78% to the developers account till the
Refundable Security Deposit of Rs 13 Crores is recovered by
the developer. Subsequently, Banks will be instructed in
writing to revert to the original revenue sharing ratio of 25% to
the owners account and 75% to the developers account.

It has been further agreed that, the entire costs for purchasing
TDR and for the payment of premiums  of balconies,
passages, staircases, terrace etc. shall be borme and paid by
the Owners alone. However, if the said payments are made by
the Developer on behalf of the Owners the same shall also be

recovered from the gross sale proceeds of the Owners.

At the end of Completion period, if there are any unsold Units
then same shall be distributed between the parties in the ratio
of 75% to the Developer and 25% to the Owners. In
distribution  as far as possible the parties shall distribute in
such a manner that on each floor the area will be divided in
the same ratio. The Owners shall have right to choose first
their portion of 25% on ground and even numbered floors and
the developer shall have right fo choose their 75% portion first
on all the odd numbered floors. All other amenities including
car parking shall be distributed by and between the parties in
the same ratio and locations shall be decided as may be
mutually agreed '

Any residual income after the duration of the joint venture shall
belong to the land owners alone. After the duration of the joint
venture ,Any portion of land, which is not developed or
conveyed, to the condominium will remain in the possession &

ownership of the landowners alone.

SECURITY DEPOSIT

e e e e i
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It has been agreed between the parties that the
Developer shall keep an amount of Rs.11,00,00,000/-
[Rupees Eleven Crores Only] with the Owners as refundable

security deposit and against that the Owners will return the

anner as stated above in
the a

amount of Rs.13 Crore
€GISTR,,
clause 6(b). The D gﬁﬁegll??&f@v

Crores to the Ow

rg@se%ur“tydéposn in the fo o&lng 4

v O et g y /7 q-e‘%'!ﬂ
AMOUNT PARTICULARS

Rs. 525,00,000/- (Rupees Five Crores Twenty Five Lakhs)

paid through RTGS from Kotak Mahindra

f Bank East Street Branch Pune through

~UTR N010530%65?2-0n 10" May 2010

(7 .’ « from Ishwar Constructions Private Limited
J

N AJC No 07212000004595 into Vijaylaxmi
Developers A/C No 62127417703 in State
Bank of Hyderabad, Plot No.397, Sector
No.0024, Pradhikaran, Nigdi Branch, Pune-
411 044,

Rs. 3,75,00,000/- (Rupees Three Crores Seventy Five Lakhs)
paid through RTGS from Kotak Mahindra
- Bank, East Stre%et Eranch Pune through
Py :‘_’/’U Te.  Nolo\zslotedcon 10" May 2010
( “/Z~"  from Trade Centre Developers & Builders
Private Limited A/C No 07212000013461
“into Vijaylaxmi  Developers AIC No
B@( 62127417703 in State Bank of Hyderabad,
Plot No.397, Sector No.0024, Pradhikaran,

Nigdi Branch, Pune-411 044.

Rs. 1.00,00,000/- (Rupees One Crore) will be paid before 31%
May 2010 through RTGS into Vuaylaxml




Developers A/C No 011920110000187 in
Bank of india, Andheri Corporate Banking

Branch$7Mu1@ai 400058
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All together making a total amount of Rs.11,00,00,000/-
[Rupees Eleven Crores only] and the receipt whereof the
Owners do hereby admit, acknowledge and confirm and
forever discharge, acquit and release the Developer of the

same and every pan thereof.

The Owners shall refund the amount of Rs.11, 00,
00,000/- [Rupees Eleven Crores only] to the Developer
along with an additional sum of Rs.2, 00, 00,000/~ [Rupees
Two Crores Only] towards compensation on the said sum of
Rs.11 Crores which will be paid last. Thus, the Owners shall
pay an amount of Rs.13, 00, 00,000/- [Rupees Thirteen
Crores only] to the Developer towards resund of security
deposit. The said amount of Rs.13, 00, 00,000/ shall be
adjusted from the revenue sharing receivable by the owners

as per clause 6 above.

g. BANKACCOUNTS:

The parties herein shall open two bank accounts in the
name of the Joint Venture.

(a) The first ~account shall be for depositing the
«Revenues”. This account shall be jointly operated by both
the parties. The said account shall be operated by the
signature of Mr. Shantilal Mohanlal Kawar or Mr.Dilip Motilal

Chordia on behalf of the Owners and the signature of Mr.

lshwar Chandulal Parmar or Ms. Darshana Ishwar Parmar or

Mr. Anand Navratan Jain on behalf of.the Developer The
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parties shall give Stinding instructions to the -bank-to-tranefer———

£

in the 1°* account zg%'ﬁaié}wéi-dafstanding on the last day of
each catendar month to account of Owners and 75% to the
account of Developers, however, in case the outstanding
balance in the account on any day exceeds Rs.1 .00,000/- the
Bank shall transfer the funds In sharing ratio on such date
without waiting for month end. For the foregoing purpose both
parties shall open their individual account in the same bank.
Provided further, it is agreed that out of 25% receivable by the
Owners, a sum equivalent to 12% of such amount {being 3%
of Revenue) shall be deducted from the Owners account and
credited to Developers account till the entire Refundable
Security Deposit amount of Rs.13 Crores is exhausted.
Provided further that, if any payment is made by the
Developer on behalf of the Owners for the payment of
purchasing TDR or for the payment of premiums for
staircases, balconies, passages, terrace etc. or any other
payment is made by the Developer on behalf of the Owners,
the same shall also be deducted from the revenue share of
the Owners upon receiving the letter from the Developer
regarding the payment made by the Developer on behalf of
the Owners with 15 days prior intimation to the Owners.

The second bank account shall be opened in the same
bank and branch for deposit of the amounts received by the
Joint Venture towards MSEB Deposit, formation of
apartments, legal charges, service tax, vat, club house
membership charges, maintenance deposit or any other
miscellaneous charge. The said amounts shall not be
transferred to the account of any party but shall remain in the
same account for incurring the aforesaid expenses. After the
completion of entire project in all aspects if there is any
residue after deducting all the expenses the same shall be
distributed amongst the parties in their revenue sharing ratio

and this account will be operated jointly with the signature of

either Mr. Ishwar Chandulal Parmar or _Darshana Ishwar
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(@)

(b)

10.

(@)

Parmar or Mr. Anand)m'a}ln A quarterly statement of

this account will mwagmv anQrs for twppefe;enceand———_‘
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BOOKS OF A G OUNTS
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All accounts books of accoynts statements, VOUCHers,
documents and other relevanf' records will be prepared as per
law of State and the same shall be kept at the Office of the
Joint Venture. The said accounts, books of accounts,
statements, vouchers, documents and other relevant records
shall be maintained by ihe Developer. The Developer shall
give inspection to the Owners of all accounts pertaining to
Revenues. The Owners shall have the right to audit all such

documents, at their expense..

The accounting year of the Joint Venture shall end on
315t March of each calendar year, the first accounts being from
the date of signing of this Agreement till the 31% March

immediately succeeding.

The Developer shall take responsibility for all the receipts
and account of the Developers and its partners for any
misappropriation of the revenues and accounts and the

Owners will not be responsible in any way.

TIME IS ESSENCE OF THE CONTRACT

The Developer agrees that it would start the
developmentlconstructlon work within six months from the
date of this Agreement and complete the Project within 5
years from the date of Bhoomi Poocjan or completion date
of the WBMD Access road to the property, whichever date

is later, the time being essence of the contract.
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(d)
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The Developer shall develop the said property phase wise

and complete the same within 5 years from the date of
Bhoomi Poojan or completion date of the WBMD Access
road to the property, whichever date is later, Provided, if
there is delay in handing over any portion of land by the
Owners to Joint Venture or if there is stay on development
by the competent court, due to defect in the title of the land,
then the period of such delays shall be excluded from the
completion time. In such cases the completion time shall
get extended accordingly.

The Developer shall give a master plan and inform

the ownerts the manner_i e four phases will be

e ?_Tqui. 4

developed with tenta@é,cq;mﬁremﬁz d:
tor sthe: Gate *of eXecut&on of I]f]ls,_r_.,,_
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within 60 days
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If because of the mS{UCﬁons of the Owners the booking of 43
units is stopped for any:reason then” in that event the time
of such stoppage shall be excluded from the stipulated
period of 5 years. The Owners shall give written
instructions to the Developer stating the reason for
stoppage. From the date of receipt of such written
instructions the Developer shall stop the booking and the
same shall remain so till the time the Owners again send
written instructions to the Developer to resume the
booking. The time of such stoppage shall be added to the

stipulated period of 5 years.

It has been further agreed between the parties that, the
Developer shall Icomplete the project within a period of 5 years
from the date of bhoomi poojan or within the extended period
as provided under this agreement. As stated above the

developer shall develop the said property in four phases.
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POSSESSION FOR DEVELOPMENT:--
The Owners shall permit the Developer through Joint

Venture to entre the land as per clause 3(c) above for the
purpose of development and carrying out a scheme of
ownership thereon and to commence and complete
development and construction work thereon as contemplated
by this Agreement and for implementing other purposes of this
Agreement. Provided further itis clarified that neither the
Joint Venture nor t eDev"etopér s?hﬂ have any title in the said

property or any p ‘ttieneof iy WO S I A [
DECISIONS :- _wce& QO UQ{
K l

il

All the policy deejsrang in reepe t of the_busm.eqe of the
joint venture, for carﬁﬁﬂg;qji f& work and for completion of
the project in accordance with milestones and terms herein

shall be taken by the Developer.

AGREEMENTS OF SALE TO BE ENTERED WITH
PROSPECTl\LE__PURCHASERIS -

All the parties to this Joint Venture namely Mr Shantilal
Mohanlal Kawar or Mr. Dilip Motilal Chordia on behalf of the
Owners and Mr. Ishwar Chandulal Parmar or Ms. Darshana
ishwar Parmar on behalf of the Developer shall sign . the
agreements of sale to be entered with the purchasers of the
units to be constructed on the said property. The Bank

account No. for collection of all gross revenue accruals, as

mentioned in clause 8(a), shall be compulsorily mentioned in

all documents and. payments collected directly in this account.

The agreement of sale to be entered with the
purchaser/s of shops/offices/units etc. and other premises
shall be in the name of ;
River Residency’ Joint Venture and the same shall contain a

suitable recital disclosing the rights and obligations of the

parties hereto with regard to the de?)opment of the said —
)
38




propesty to the purchasers of the units and other premises

constructed on the said property.

For the purpose of admitting the execution of
agreements of sale before the concerned Sub- Reglstrar the
Owners ‘and the Developer shall execute a Specual Power of
Attorney in favour of Mr Shantilal Kawar & Mr. Kunal Dilip
Chordia or in favour of such person as may be nominated by
Mr. Kunal Dilip Chordia & Mr Shantilal Kawar. The said

Special Power of Attorne e used for the sole purpose

hfﬂf:’ t il‘iibchments before_.the—Sl b

Lol r—'l-lw

é‘fhé Owners and the Developer? — 4

of admitting the ex

SALES/ MARKETING = S R 2?— f;zrﬁ)

It is categoru;a{ly agreed between the padieyih&e‘tb@
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that, the rate of ﬂats?shopslofﬁces/umts constructed on the
said property shall be demded by the Developer. All policy
decisions regarding sales and marketing and day to day
management of the same shall be taken by the Developer.

Provided further, During the pendency of the Joint
Venture, the developer will not discount the sale price of the
units by more than 10% of the current project selling price at
that time. If such a situation arises, the decision to make such

a sale will be taken mutually by both parties.

REPRESENTATIONS

Representations of Owner

The Owner hereby represents and warrants to the Developer

as follows:

the Owner’s title {o the said property is clear and marketable
and free from all Encumbrances, claims and doubts of any
nature whatsoever and proper measures will be taken by the

Owners to check all title clearances.

L l"'\ .2 \../'\- "L\";\ drw /




there is no suit, litigation or any other legal proceedings or
other notice or attachment (whether before or after judgement)

pending against the Property or any part thereof.

There are no income tax/wealth tax or other proceedings in

dutles or revenues or for

There is no pendlhg liability against, or any prohlbitory ordé%@ 1

attachment or warrant. of dnstress pending agalnst or receiver
appointed in respect of, the Property or any part thereof in
execution of any order or decree of any Court or other

authority.

There are no notice of requisition or acquisition in respect of
the Property or any part of portion thereof has been received
by the Owner from the Government of Maharashtra or any
local body or authority or under the Municipal Corporation Act,
or under the Epidemic Diseases Act or the Land Acquisition
Act or the Town Planning Act or the Defence of India Act or
any other Legislative enactment or ordinances or any statutory

rule or order.

The part of the said land is subject to developable reservation
as shown in Development Plan remarks or otherwise and as
set out in the Annexure A annexed hereto subject to
reservations for purpose under the Development Control

Regulations or any other applicable act, rule or order.

The Owner has paid all taxes payable in respect of the
Property up to date hereof and there are no arrears in respect

thereof and there are no pending demands for tax,

assessment, rates or cess against the Owner or the Prop@/
™
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or any proceedings pending or threatened against the Owner

or the Property for recovery of such taxes or demands. If any
dues are so found they shall be paid by the owners.

The Owner or any person claiming by, from, under or through
the Owner, has not entered into any agreement for sale or
granting of any rights in respect of the Property or any part
thereof nor has the,@ﬁmlth the possessmn of or
hght“s in the Propbrty or any pa“rtw

1

created any thir

HERSS qeet ‘@_PL

There is no easement or covenant or right of prescnptlczn ayed

M’b‘

thereof.

triEJO

or under or in respect of, the Property or any péT‘F thereof.

The Owners have represented that the minimum development
potential of the said property is 15,00,000 sq ft with the
amount of buildable reservations being 2,80,000 sq ft AND
GREEN ZONE being 43,560 sq ft, classified under the

following

Residential Zone 12,20,000 sq ft
Road 2.00,000 sq ft
Primary School 40,000 sq ft
Secondary School 20,000 sq ft
Commercial Complex 10,000 sqft
Maternity Home 10,000 sqft
Green Zone 43,560 sq ft.

Representation of- the Developer

the Developer is experienced developer and has executed
many projects of the size and complications as compared this
project.

Developer has adequate funds to finance the project and can

bring/arrange the funds as and when required to be brought in

for developmental activities. ﬂ A@/
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(c)
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(b)
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The Developer has good image/brand in the market and can

comfortably construct and sell the entire project in time of five

years at competitive rates.

The Developer has or is not incapacitated in any

T
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Each Party represeni:s\te the other that theylhayﬁibe_nmln-—e

enter into and perform“thew.rgsvpécwe obligations under this
Agreement and all actions, steps and things required to be
taken, fulfiled and done in order to enable it to lawfully enter
into and perform their obligations under this Agreement and to
ensure that such obligations are legally binding and
enforceable have been taken, fulfilled and done.

Each Party represents that entry into, exercise of rights and/or
performance of or compliance with its respective obligations
stated in this Agreement do not and will not violate (i) any law,
regulation, authorization or order (whether or not having the
force of law) issued by any Court or authority; or {if) any
agreement to which it is a party or which is binding on it.

Neither of the parties hereto shall assign, transfer or in any
way part with their interest in the joint venture in favour of any
third person or persons without the prior express written
consent of the other party hereto.

TAXES

The Owner shall, ' pay all municipal rates, taxes, levies,
assessments and other Government dues and impositions in
respect of the Property until the date of execution of this

Agreement.

The Developer shall, on and from the date of execution of this
Agreement, pay all municipal rates, property taxes, levies,
assessments and other Government dues and impositions in

respect of the Property and the Building/s (until sale of all

7
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premises therein) including taxes in respect of the Property
during the period of development of the Project on the basis of
the same being treated as “land under construction”. It is
clarified that irrespective of the facts that the Developer shall
be developing the said property phase wise the Developer
shall pay the taxes of the entire portion of the said Property
from the date hereof.

The Parties shall pay their respective income and other taxes
payable in respect of t enues and /or Revenue Share

S 2 G
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INDEMNITY
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The Owner sha\H lndemmfy and keep;_lnggmﬁlﬂﬂd—tb&—

Developer agalnst all Iosses damages costs, charges and
expenses that may be incurred or suffered by the Developer
on account defect in the title of the said property or any part
thereof or on account non transfer of the title in favour of the
Association{s), due to any defect in the title of the said
property.

The Developer shall indemnify and keep indemnified the
Owners against all losses, damages, costs, charges and

expenses that may be incurred or suffered by the Owner : () on
account of or arising out of any breach by the Developer of any conditions
of this Agreement or non performance of its obligations under his
agreement, or arising out of any act or omission of the Developer in the
performance of its rights and obligations under this Agreement; (ii} any
liability for not obtaining of any environmental permission or any breach
of the environmental laws; (ii) any breach of any law, permission,
agreement etc on the part of the Developer, (iv) any breach of intellectual
property of any third party; (v) any liability under labour issues including
any death, disability or accident at the site during development of the said
property; (vi} any misusg or use in excess of authority by the Developer
and /or back to back indemnity for any indemnity exsecuted by the
Developer pursuant to Joint Venture agreement other than for the title of

the property. /7
f @




(vii) any liability or third party claim from defective work or violation, non

(c)

(d)

18.

(a})

compliance of MOFA on the part of the developer or any other provisions
of laws on the part of the developer; (viil} for any encroachment on the
said property or any part thereof; and (ix) for any misappropriation of the
accounts, revenues and receipts of the account of the Developers.

The Owners have represented the Developer that, there
is an encroachment of about 1,70,000 sq. ft. on the said
property. The said encroached land shall be is considered
available to the Joint Venture for development upon its
release, as the stamp duty for this area has already been
considered while paying the stamp duty of this deed. The
Owners shall remove the said encroachment at their own

encroachment cannot be

T a\]
encroached Iand \m genaaln propferiy af the -owners wm'PUt"
any liability towardg ne Joint V‘enture 5 | Qfe&&
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The Devel O 3 all keep the oWners Lemn ed_from
misuse of authN the—*‘j'@\) er of Attorney granted
pursuant to their agreement‘for exceeding authority granted
under the said Power of Attorney or any losses, damages,

costs, expenses arising from or/fand in any way connected

with the misuse of the Power of Attorney.

FORCE MAJEURE

For the purpose of this Agreement, a Force Majeure event
means any event or circumstances or cause or a combination
thereof which shall adversely affect or prevent the
performance, either in whole or in part, by a Party of its
obligation under this Agreement and which event, cause or
circumstance is not foreseen on the date hereof and is beyond
the reasonable control of and not caused by the fault of, or
any act of illegality by, the Party and without prejudice to the

generality of the foregoing shall include (a) an act of God such
as eﬁuake, flood, draught, lightning, inundation, landslide,

ﬂﬁ/ﬁ/ g




any act of illegality by, the Party and without prejudice to the
generality of the foregoing shall include (a) an act of God such
as earthquake, flood, draught, lightning, inundation, landslide,
hurricane, thunder, cyclone, tempest, storm, fire, epidemic or
other natural or physical disaster or calamity; or (b) explosion,
civil commotion, riot, invasion, war, accidents, embargo,
bomb, sabotage, terrorist actions; or (c) acquisition,
confiscation or requisition of the Property, or {d) any act of
State/ PCMC/ any other government body.

In the event of occurrence of a Force Majeure event, the
performance of all obligations by the Party affected by such
event shall stand suspended until cesser of the Force Majeure
event and the Party shall be relieved of all liability for failure to
perform or delay in performance of its obligations. Such
obligations shall revive on cesser of the Force Majeure event,
provided that the perjodTor ,ance of any such pending

obligations shall a?)d/ tencléd .by a pefiod eqqgl 4 they ‘
period during W @If me#c:lrbumstancm caused by the Force~ 1

Majeure event eEe in effect N C*fc'&& Q“Ul ULQ
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A Party who is unafa}é to perform the Agreement or Unab g_?ﬁ__,,j

fully perform the Agréement due toan event of Force Majeure,
shall notify the other Party W|th|n 30 (thirty) days after the
event of Force Majeure occurs.

CONFIDENTIALITY

Each Party shall take all reasonable actions to protect and
hold all information of the other Party or in relation to the
Project as confidential and prevent its disclosure to third
parties and the Parties shall use such confidentiat information
only for those purposes contemplated under this Agreement,
and to disclose Confidential Information only to its employees
or advisors on a need-to-know basis. d
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Term ,‘
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This Agreement shali: remaln in force until the Gompleﬂon r#

the Project and dlStI’lbUthﬂ of the:Révenue Share as provided
in Clause 6 above.

Termination by Owners

The Owners can terminate this agreement in the following

events only:

if the project is held up for want of funds for more than four

months.

if the project is delayed by the Developer for more than 6
months and the current working phase is deemed behind

schedule by more than 6 months.

The Developer closes down its business and or incapacitate to
carry on the business,

Any winding up notice is issued or any provisional liquidator is
appointed ; or

Any Receiver or administrator is appointed over the assets
of Developers

In case of termination of the Joint Venture agreement by
the owners, the Developer will finish the construction and sale
of the portion which has been commenced in the phase under
his possession, prior to final settiement .

In case of termination prior to the completion of project
all the deposits paid by the Developers to the various
government authorities will be re-imbursed by the Owners to
the Developers, if they choose to continue with the same
project.

However, if the owners decide to discontinue the current
project and start afresh the the developer will have a right to
collect all such deposits directly from the government

authorities. Upon termination of this agreement, all the

, g/i@




i a\mng to this project will

“I
B, W N ‘ e
= l.‘-‘ AN ? s i f-'{' = ‘
a: 4 | A ke
|

|

Subsequenl\tt:r sngmng this Joint Venture, if any Erqble‘!no

is uncovered in the title due to which developrnem pians are
not sanctioned for more than 9 months, then at the end of 9
months, the developer has an option to terminate the Joint
Venture agreement. Upon exercising the termination option,
the developer is entitied o receive a complete refund of the
security deposit with the owners within a period of one month,
thereon. Additionally, the land owners agree to pay damages
in the amount of Rs 3,00,00,000 (Rupees Three Crores) to
the developer and also reimburse the developer all costs
incurred at the site such as development of boundary, land
levelling, amenities, infrastructure etc up to the time of
termination of the Joint Venture agreement.

Provided further,
the developer shall simultaneously execute and register the
cancellation deed for the Joint Venture agreement .
the developer shall give a no claim certificate stating they
have no rights, title or interest in either the Joint venture
agreement or the said property.
the developer shall remove themselves from the said property
or any part thereof.
the developer shall furnish declaration that they had not
assigned any rights in the Joint Venture or jand to any third
party and also indemnify from the foreign dectaration

The Refundable Security Deposit amount will be
returned by the owners upon execution of the clause (a), (b),(c)
and (d) .
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Termination Ren‘l{tbes,

In case this agreement is- terminated by the Owners for the
reasons set out in c|ause 20 hereinabove, then Developer
shall stand resigned from this Joint Venture and the Owner
shall carry out the business of Joint Venture alone or with any
other developer. However, before terminating this agreement
for the reasons set out in clause 20 hereinabove the Owners
shall give 60 days notice to the Developer in writing calling
upon the Developer to provide remedy. If the Developer
neglects, refuses, avoids or fails to provide remedy within the
period of 60 days from the receipt of notice then in that event
the developer shall forthwith stop further work and withdraw
and remove itself and its agent, servants from the said
property so as to leave the Owner in the exclusive possession
of the said property and all the power of attorneys given to the
Developer shall be deemed to have been cancelled, and the
developer will return all the Power of Attorneys given &
facilitate cancellation of these POA’s and other documents in
its power or possession concerning the said property or any
part thereof. (notice is given for sixty days as the time is
already given in definition of default) Provided further in such
a situation each party shall appoint one government approved
valuer to ascertain the value of the unsold part of
constructions or improvements put up by the Developer. Then
parties will calculate the average value of the such unsold
constructions or |mpre\rements put up by the Developer in the
said property or any part thereof. The Owner shall pay to the
Developer the said value after adjusting the amounts received
by Developer under this agreement and also refund the
balance security deposit within a reasonable period of three
months and in case of any delay beyond this period, in
payment of this amount by the Owner they shall pay interest
on the same @ 8% p.a. for delayed period and the Developer
shall have charge on the unsold constructed portion tiil the
payment is received or vice- versa, The possession of




uncompleted phase shall not be handed over by the
Developer to the Owner unless and until the entire payment is
received by the Developer from the Owners within a
reasonable period of three months. The Developer agrees to
issue NOC to any promm the Owners for sale of
the Unit(s), if the r ‘Q __cm°of~ that is broughmescmwﬁor' {
payment to the De & or vice- versa.
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in the case of termmatlon by the Owners for the reason%‘“) ]

specified in clause 20° ueremabove the Owners shall have the
right to deal with the said property in an y which manner that
they desire, after all the dues of the developer are cleared
including the return of the balance refundable security deposit.

In case of termination for the reasons specified in clause 20
hereinabove and upon the payment of the balance due
amount of the Developer within a reasonable period of 3
months. and in case of any delay beyond this period, In
payment of this amount by the Owner they shall pay interest
on the same @ 8% p.a. for delayed period. The Owners shall
be entitled to construct the remaining part of the said property
in accordance with the drawings approved by the authorifies
and Developer shall not claim any intellectual right over these.
It is clarified that all the drawings and approvals and any other
intellectual property generated in Joint Venture shall remain
the property of the owner only and Developer shall have no
right over the same.

In case the bridge finance, if any, raised on any of the property
remains undercharged, then Owners shall appropriate the
Security Deposit and balance amount will be recovered first
from the amounts payable to it under this agreement in term
of clause 21 (a) above and balance from the Developer. For
the foregoing purpose the Owners shall have the lien on all

the money of developer lying with Joint nture. 2
ﬂ\? etafd | } ; %
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22.

24.

DEPOSIT AND REFUNDS

All refundable deposits which may hereinafter be paid to the
PCMC or any concerned authorities for the purpose of this
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in the event of any-dispute. j erence between the Owner

and the Developer in respect of or concerning or connected
with the interpretation or implementation or arising out of this
Agreement or any Clause or provision hereof, or relating to the
termination hereof, then such dispute or difference shall in the
first instance be resolved amicably by the nominated

representatives of the Parties.
Arbitration

in the event that any dispute or difference arising out of the
reasons as referred in clause 20 hereinabove regarding the
termination of Agreement, then such dispute or difference
shall be referred to arbitration of a sole arbitrator if the Parties
so agree. Failing such agreement within a period of 15 days
of the end of the process provided for in Clause 16.1, the
arbitrai tribunal shall comprise three arbitrators, each Party
appointing one arbitrator (i.e. the Owner appointing one
arbitrator, and the Developer appointing one arbitrator) and
the third arbitrator shall be selected by the two arbitrators s0
appointed within a period of 7 days of their appointment. Such
arbitration shall be held in accordance with the Arbitration and
Congiliation Act, 1996.

The place of arbitration shall be Pune, India. Any

arbitral proceeding begun pursuant to any reference made

under this Agreement shall be conduc? English |angui@/

—
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26.

27.

The decision of the arbitral tribunal and any award given by

the arbitral tribunal shall be final and binding upon the Parties.

COURTS OF LAW:--

In the event of any dispute or difference between the
Owners and the Developers arising for any reason except for
the reason as specified in sub-clause 24 hereinabove the
same shall be resolved through the Court of Law.

Stamp duty Registration and other cost.

It is agreed that all cost connected with stamp duty and
registration of this document, the grant of development right to

Joint Venture, Po neys, and any other document
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Nothing in this Aﬁreemﬂn P
constitute a partnership between the Owner and the

all constitute or be deemed to

Developer.
Notices

Notices, consents demands or other communication required
or permitted to be given or made under this Agreement shall
be in writing and delivered personally or sent by registered
post A/D, or by telefax addressed to the intended recipient at
its / their address se_t forth below, or to such other address or
telex or telefax number as a Party may, from time to time duly,
notify to the other Party:

If to the Owner :

Address:  Office No.313/A, Ahura Centre, 82, Mahakali
Caves Road, Andheri (E), Mumbai-400 093

Attention:  Mr Shantilal Kawar

Facsimile No.; (022)-28229000
E-mail: slkawar@vtexlimited.com




If to the Developer:
Address:  Parmar Trade Center, C-wing
12 Cannaught Road
Sadhu Vaswaﬂ_ owk,Pune 411001

Aftention:

Facsimile No.: (02[

E-mail: darshana@;pafmar com
\.

-
Any such notice, coﬁsent gemaﬁga ommunication shall be

deemed to have been amy»" ed if given personally, on
delivery thereof to the address of the recipient with
acknowledgement of receipt, or if sent by facsimile, on receipt
by the sender of a sent transmission report, or if given by
registered post A/D, 3 (three) days after posting the same by
registered post. In case of facsimile transmissions, a copy of
the notice, consent, demand or communication shall be
followed by personal delivery or sent by registered post A/D,
as aforesaid.

Costs and Expenses

All costs, charges and expenses (including any stamp duty
and / or registration charges) payable in relation to the
preparation, execution and registration of this Agreement shall
be borne and paid by the Developer. However, both the

parties shall bear the fees of their respective advocates.

Benefits of Agreement

This Agreement and the respective rights and obligations of
ihe Parties hereto under this Agreement shall ensure to the
benefit of and be binding on their respective heirs, executors
and administrators or, as the case may be, SUCCessors.




Assignment
Developer shall not assign its / their rights and/or obligations

under this Agreement to any other person without the prior

written consent of the Owners.

Waiver and Remedies

No failure on the part of either Party to exercise or no delay in
exercising any right or remedy hereunder will operate as a
waiver thereof nor will any single or partial exercise of any
right or remedy preclude any other or further exercise thereof
or the exercise of any O Q_nght or remedy. All rights and

all such steps as may e "’thelr respectlve powers to
execute, do and take or procure to be executed, taken or done
and to execute all such further documents, agreements and
deeds and do all further acts, deeds, matters and things as
may be required to give effect to the provisions of this
Agreement.

Time of Essence

Any time, date or period mentioned in any provision of this
Agreement may be extended by agreement between the
Parties but as regards any time, date or period originally fixed
or so extended as aforesaid, time shall be of the essence.

POWER OF ATTORNEY:--

The Owners herein have simultaneously at the time of
execution of these presents executed a General Power of
Attorney in favour of the Developer appointing Mr.Ishwar
Chandulal Parmar and/or Ms. Darshana Ishwar Parmar and/or
Mr. Anand Navratan Jain, the directors of the Developer

company as the constituted attorneysof the Owners‘;[o

2




represent them before all the concerned authorities required in
course of the development of the said property and to do all
acts, deeds and things in furtherance thereto. Parties agree
that this power of attorney is not coupled with interest as per
section 212 of Indian Contract Act and is terminable upon
termination of this Agreement.

Governing Law and Jurisdiction

This Agreement and the transaction contemplated herein shall
be governed by and construed in accordance with the laws of
India and Maharashtra.

This Agreement 315 steans tlon contemplated herein
shall be subject tﬁ’e excluswejurredlctlon | of the Tprijgeten

Courts in Pune.?' g :' &
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This Agreement @ﬁh\he executed I[}/tWO counterparts@ne-te—--*-
be retained by each*l?er‘iy and. et ¢ch of which shall constitute

the original but both of which when taken together shall
constitute one and the same agreement.

AMENDMENT:--

Notwithstanding  anything stated or provided
hereinabove, no party shall have the authority to modify, alter
or vary the terms and conditions of this Agreement in any
manner whatsoever except with the signature of the other
party and by mutual agreement which shall be reduced to
writing and be signed by both the parties and thereupon the
said writing shall become appendage and part of this

Agreement.

Qlepen3 . (b




: SCHEDULE HEREINABOVE REFERRED TO:

All that piece and parcel of land and ground situated
within the Registration, Sub-Dist., Taluka Haveli, Dist. Pune
pearing Gat No.90, admeasuring an area 14 Hectors falling
under residential zone and 00 Hector 40 Ares under the green
zone thus totally admeasuring an area 14 Hectors 40 Ares i.e.
1,44,000 sg. mirs. out of total area admeasuring 23 Hector 10
Are, Village Chikhali, Pune and situate within the limits of
Pimpri Chinchwad Municipal Corporation and bounded as
follows -

On or towards the East - By Shiv(Boundary) of Moshi
Village and Gat No. 94

On or towards the South : By Gat No 72 and Gat 75

On or towards the West - By Gat No 76,77,79,87 &
89

On or towards the North : By Remaining Property of
Gat No. 90 and beyond by
indrayani River

along with all the appurtenances thereto. The said property

is earmarked in red colour ink on the plan annexed hereto.

TN
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The amount of buildable reservations being 2,80,000 sq ft
AND GREEN ZONE reservation being 43,560 sq ft, classified

under the following

Road 2,00,000 sq ft
Primary School 40,000 sq ft
Secondary School 20,000 sq ft
Commetcial Complex 10,000 sqft
Matemity Home 10,000 sqft
Green Zone 43,560 sq ft

IN WITNESS WHEREOF the parties hereto have hereunto set and
subscribed their respective hands and seals the day and year first
herein above written.

[1} M/S VIJAYALAXMI alias VIJAYLAXMI
DEVELOPERS
Through its partners
i} SAJJANRAJ SAYARCHAND KAWAR

[ii] SHANTILAL MOHANLAL KAWAR @ 2N o
Fov Catlgand Pom (1 $00)
[iij NORATMAL SAYARCHAND KAWAR

[ivl] MI/S. VIJAYLAXMI DEVELOPERS
AND SECURITIES PVT. LTD,,
Through its Director '
ANIL SAYARCHAND KAWAR

[v] KUNAL DILIP CHORDIYA ‘@/

[vi] DILIP MOTILAL CHORDIYA ‘W




[2]

[1]

[2]

WITNESSES:--

1]

2]

DILIP MOTILAL CHORDIYA K
Proprietor: VISHAL ASSOCIATES \\,'

OWNERS 1 & 2

ISHWAR CONSTRUCTIONS
PRIVATE LIMITED.

Through its Managing Director

MR ISHWAR CHANDULAL PARMAR

TRADE CENTRE DEVELOPERS
AND BUILDERS PVT. LTD.,
Through its Managing Dir&
MR ISHWAR CI:IANDIjt: L P/
DEVELOPER &2+ =

S | R

Signature
Name - MR. VIKAS SHANTILAL KAWAR

Address - 501, Juhu Sai Darshan, 5" Floor, Juhu Scheme,

N.S. Road, Vile-Parle (West), Mumbai-400049.

Signature — i@gﬂi;#

Name — SURESH NIVRUTTI KADAM

Address — At & Post Nirgudi, Tal. Haveli

Dist: Puné
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THIS GENERAL POWER OF ATTORNEY |
IS MADE AND EXECUTED AT MUMBAI ON THIS DAY OF 10™ MAY 2010 |

TO ALL TO WHOM THESE PRESENTS SHALL COME, |, '

|
ge-about 44 years, Indian Inhabitant,

4 Residing at 701, Joysaffire, N.S. Road No. 6, J.V.P.D Scheme, Vile-Parle {(West),
Mumbai - 400 049.

i DO HEREBY SEND GREETINGS -

. WHEREAS | am the partner of Vijaylaxmi Developers, the owners of the

4 below mentioned property. 'I
5 | :

g |G




: SCHEDULE HEREINABOVE REFERRED TO :
e e e TERENADUVE REFERRED TQ

[DESCRIPTION OF THE SAID PROPERTY]

ALL THAT PIECE AND PARCEL of land and ground situated within the
Registration, Sub-Dist, Taluka Haveli, Dist. Pune bearing Gat No.90,
admeasuring an area 14 Hectors 40 Ares falling under residential zone and 00
Hector 40 Ares under the green zone thus totaily admeasuring an area 14
Hectors 80 Ares out of total area admeasuring 23 Hector 10 Are, Village

Chikhali, Pune and situate within the limits of Pimpri Chinchwad Municipai
Corporation.

Whereas | cannot be personally present to execute the registration of the Joint
Venture Agreement and all such documents with the concerned developers,

T-SHRISHANTLAL MOHAN WAR as m
(a?kl A\ P LA% & - Ca r
(9/& o8 HNEN L —
Sia A TITH beeg - B2 LGS
NOW KNOW YE TH%S;E PRESENTS WITNESS THAT= "=

S A T T
l, SAJJANRAJ SAYARCHANT AWARZdo hereby nominate, constitute, and
appoint the said SHRI SHANTILAL MOHANLAL KAWAR, Age- about 52 years,
Qccupation —Business, having address at-A/312, Ahura Centre, 82 M.C.Road,
Andheri (East), Mumbai 400093 to be my true and lawful Attorney, on my behalf
and in my name to do all acts, deeds, matters and things relating to the said
property.

P TR~

AND WHEREAS | A
Attorney.

1} To negotiate, sign, execute, alter, or amend the Joint Venture Agreement and
all related documents for and on my behalf

AND GENERALLY to represent me-in all matters in which | am or may be
interested irrespective of whether any authority in that behalf has been
specifically set out hereinabove .or not but that the same shall be interpreted
in its widest sense with intent to clothe my Atftorney with all powers to
represent me in any contingency in respect of the said property,

AND | hereby state and dectare that each act, deed or thing done by my
Attorneys pursuant to these presents shall be as binding on me as if each act
deed or thing were done by me with my own hands when persanally present.

And | hereby agree to ratify and to be bound by each act, deed or thing
lawfully done by my said Attorney.

s d




INWITNESS WHEREOF we hereto have set our respective hands
On the date, month & year mentioned herein above.

- i g F o f ] =2
\o\ G Jef 1 ne90

1) Mr. Sajjanraj Sayarchand Kawar ~*

~ E \'\e ’
e ;/
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,a»

| accept the authority

ez

(SHANTILAL MOHANLAL KAWAR)

SALWANT M. PATH,
\ APCA LA AT A
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Mo | THIS GENERAL POWER OF ATTORNEY
*i IS MADE AND EXECUTED AT MUMBAI ON THIS DAY OF 10™ MAY 2010

N TO ALL TO WHOM THESE PRESENTS SHALL COME, I,

{) SHRINORATMAL SAYARCHAND KAWAR

5 Age-about 47 years, Indian Inhabitant,
g Residing at 46, Tilak Nagar, Pali Marwar, Rajasthan — 306 401
B DO HEREBY SEND GREETINGS -

~ WHEREAS | am the partner of Vijaylaxmi Developers, the owners of the

i
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And | hereby agree to ratify and to be bound by each act, deed or thing
lawfully done by my said Attorney.
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: SCHEDULE HEREINABOVE REFERRED TO :

[DESCRIPTION OF THE SAID PROPERTY]

ALL THAT PIECE AND PARCEL of land and ground situated within the
Registration, Sub-Dist.,, Taluka Hawveli, Dist. Pune bearing Gat No.90,
admeasuring an area 14 Hectors 40 Ares falling under residential zone and 00
Hector 40 Ares under the green zone thus totally admeasuring an area 14
Hectors 80 Ares out of total area admeasuring 23 Hector 10 Are, Village
Chikhali, Pune and situate within the limits of Pimpri Chinchwad Municipal
Corporation.

Whereas | cannot be personally present to execute the registration of the Joint

ith the concerned developers.

Venture Agreement and all suchgect

o i,

e

AND WHEREAS | APPJINT/SHRI ; SHRI HAN MOH*NLA? KAVER 2sCry |
i =.§. .5 R B :

Attorney. fw(l& &y B .
[Ete 7 WC%‘LKQGU;Q

NOW KNOW YE THESE RRESENTS WITNESS THAT- } o090

- LA
—

appoint the said SHRI SHANTILAL MOHANLAL KAWAR, Age- about 52 years,
QOccupation —Business, having address at-A/312, Ahura Centre, 82 M.C.Road,
Andheri (East), Mumbai 400093 to be my true and lawful Attorney, on my behalf
and in my name to do all acts, deeds, matters and things relating to the said

property.

1) To negotiate, sign, execute, alter, or amend the Joint Venture Agreement and
all related documents for and on my behalf

AND GENERALLY to represent me in all matters in which | am or may be
interested irrespective of whether any authority in that behalf has been
specifically set out hereinabove or not but that the same shall be interpreted
in its widest sense with intent to clothe my Attorney with all powers to
represent me in any contingency in respect of the said property.

AND | hereby state and declare that each act, deed or thing done by my
Attorneys pursuant to these presents shall be as binding on me as if each act
deed or thing were done by me with my own hands when personally present.
And | hereby agree to ratify and to be bound by each act, deed or thing

lawfully done by my said Attorney.
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IN WITNESS WHEREOF we hereto have set our respective hands
On the date, mdnth %_year mentioned herein above.

Novadoal

| accept the authority

(Qem 2t

(SHANTILAL MOHANLAL KAWAR)

Witnesses 1)
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TOALL TOWHOM T

{1)  SHRI ANIL SAYARCH

i Residing at Fiat No.501, 3 _
g Vile Parle (West), Mumbai 400049,
B

(2) SHRIRITESH GAUTAMCHAND KAWAR
§ Age-about 30 years, Indian Inhabitant,
Residing at 46 Tilak Nagar, Pali Marwar, Rajasthan — 306 401.

¥ DO HEREBY SEND GREETINGS —

WHEREAS we are the Direétors of Vijaylaxmi Developers and Securities
B Pvt. Ltd., the owners of the helow mentioned property.
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: SCHEDULE HEREINABOVE REFERRED TO:
[DESCRIPTION OF THE SAID PROPERTY]

ALL THAT PIECE AND PARCEL of land and ground situated within the
Registration, Sub-Dist,, Taluka Haveli, Dist. Pune bearing Gat No.S0,
admeasuring an area 14 Hectors 40 Ares falling under residential zone and 00
Hector 40 Ares under the green zone thus totally admeasuring an area 14
Hectors 80 Ares out of total area admeasuring 23 Hector 10 Are, Village

Chikhali, Pune and situate within the limits of Pimpri Chinchwad Municipal
Corporation.

Whereas we cannot be personally present to execute the registration of the Joint
Venture Agreement and all such documents with the concerned developers.

We, ANIL SAYARCHAND RaV RITESH GAUTAMCHAND KAWAR do
hereby nominate, constitute, int the said SHRI SHANTILAL
MOHANLAL KAWAR, Age- about 52 years, Occupation ~Business, having
~ address at-A/312, Ahura Centre, 82 M.C.Road, Andheri (East), Mumbai 400093
to be our true and tawful Attorney, on our behalf and in our name to do all acts,
deeds, matters and things relating to the said property.

1) To negotiate, sign, execute, alter, or amend the Joint Venture Agreement and
ali related documents for and on our behalf

AND GENERALLY to represent us in all matters in which we are or may be
interested irrespective of whether any authority in that behalf has been
specifically set out hereinabove or not but that the same shall be interpreted
in its widest sense with intent to. c!othe our Attorney with all powers to
represent us in any contingency in respect of the said property.

AND we hereby state and declare that each act, deed or thing done by our
Attorney pursuant to these presents shail be as binding on us as if each act
deed or thing were done by us with our own hands when personally present,
And we hereby agree to ratify and to be bound by each act, deed or thing

lawfully done by our said Attorney.
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IN WITNESS WHEREOF we hereto have set our respective hands : .
On the date, month & year mentioned herein above.

Ly
-

kl.

1) SHRI ANIL SAYARCHANR

7

(_“-:,--’T'-'-\-""'-—-_J

2) SHRI RITESH GAUTAMCHAND KAWAR

| accept the authority ]

, (SHANTILAL MOHANLAL KAWAR)

T

LerOREME .
Witnesses 1) | QEF_O
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Annexure?B 3

UDCPR-2020

No structure including varandah or balcony shall be allowed to be erected or re-erected or any
additions or alterations made to a building on a site within the distance quoted in Table No. 3A
below in accordance with the prevailing Indian Electricity Rules and its amendments from time to
time between the building and any overhead electric supply line.

Table No.3A - Distance of site from Electric Lines

Electric Lihes Vertical (Meters) | Horizontal (Meters)
Low and medium voltage Lines 2.50 1.20 5
High voltage lines up to and including 3.70 _ 2.00
33000V,
Extra High voltage l.ines bey(;nd 33,000_\/ 3.70 | = ! 2.00 :
(Plus 0.3 m. for every additional 33,000 V

or part thereof)

Note-The minimum clearance specified above shall be measured from maximum sag for

vertical clearance and from maximum deflection due to wind pressure for horizontal

clearance. |

3.1.3 Construction within Blue and Red Flood Line

i)  Where Blue and Red flood line are marked on the Development Plan / Regional Plan or
received from the Irrigation Department.

a) The Red Flood Line and Blue Flood Line shall be considered as per the plan prepared
by the Trrigation Department. The area between the river bank and blue flood line
(Flood line near the river bank) shall be prohibited zone for any construction except
parking, open vegetable market, garden, lawns, open space, cremation and burial
ground, sewage treatment plant, water / gas / drainage pipe lines, public toilet or like
uses, provided the land is feasible for such utilization.

Provided that, redevelopment of the existing authorised properties, within river bank
and blue flood line, may be permitted at a plinth height of 0.45 m. above red flood line
level.

b) Area between blue flood line and red flood line shall be restrictive zone for the purposes
of construction. The construction within this area may be permitted at a height of 0.45
m. above the red flood line level.

¢)  If the area between the river bank and blue flood line forms part of the entire plot in
Development Zone, then, FSI of such part of land may be allowed to be utilised on the
remaining land.

d)  The red and blue flood line, if shown on the Development/Regional Plan / Planning
Proposal shall stand modified as and when it is modified by the lirigation Department.

ii) Where Blue and Red flood line is not marked on the Development Plan / Regional Plan or
not received from the Irrigation Department.

Where Blue and Red flood line is not marked on the Development Plan / Regional Plan or
not received from the Irrigation Department, the tentative Blue line shall be earmarked
taking into consideration maximum observed flood level records available locally and also
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Directives to demarcate flood lines
and use of Prohibitive and
Restrictive Zones to not to allow
any construction inside flood line to

avoid possible risk of floods.

STATE GOV. OF MAHARASHTRA
WATER RESOURCES DEPARTMENT,
Government Circular No. PuRaNi-2018/(182/2018) Sin. Vya.

(Revenue)
Mantralaya, Mumbai-32
Date: 3" May 2018.
Read: Government Circular No.: FDW-1089/243/89/8in Vya (Works)
Dt. 2/9/1989, Dt. 21/9/1989

FOREWORD:-

To avoid possible threat of flooding, with a view to demarcate flood
lines to prohibit any type of construction inside flood lines,
instructions have been given vide Irrigation Department Gov. Circular
No. FDW-1089/243/89/Sin Vya (Works) Dt. 2/9/1989% and Dt.
21/9/1989.

There is increasing demand for No Objection Certificates from
Gov./Semi Gov. organisations, local Gov. bodies for development of
cities, towns and pilgrimage places to construct bridges, approach
roads for bridges, roads on river banks as per the Development Plans,
gardens and jogging tracks, flood protection wall on river edge,
construction of Ghats, crossing of gas pipe lines and electrical cables,
laying of drainage pipe lines on river edges, construction of sewage
treatment plants etc. unavoidable works of public use on Prohibitive
Zone inside Blue flood lines and on Restrictive Zone between Blue
and Red Flood Lines. In light of this and also in view of various
projects completed and under construction by Water Resources Dept.
on streams and rivers, changes in rain pattern with time, flood control

and modern flood prediction systems etc. need to be reviewed again.

SOk

b

268



As per Gov. circular No. Nyaypra-2014 Pra. Kra. 424/2014SinVya
(M), Dt. 2.3.2015, approval to flood zones and flood maps is given by

Water Resources Dept. But it was under consideration of the

government to improve and to get more clarification with respect to

which public utility works should be allowed Prohibitive Zone inside

Blue Flood line and on Restrictive Zone between Red and Blue Flood
line as per Gov. circular No. FDW-1089/243/89/Sin Vya (Works) Dt.
2/9/1989 and Dt. 21/9/1989. Accordingly following circular is

published with collectively improved/latest instructions

CIRCULAR-

1.

5.

Gov. lIrrigation Department circular No. FDW-1089/243/89/Sin
Vya (Works) Dt. 2/9/1989 and Dt. 21/9/1989 is being modified.

With respect to the land use in flood prone zones, as per the
guidelines given in the Dam Safety Manual Chapter 8/1984
important flood lines will be primarily of two types. Prohibitive
Flood Line (Blue Line) and Restrictive Flood Line (Red Line).

Blue Flood Line:

Blue Flood Line will be the line marked at the water level of the

highest discharge of:

a) Flood discharge at the average frequency of 25 years.

b) One and half times the discharge of the established riverbed.
Red Flood Line:

Red Flood Line will be the line marked at the water level of the

water discharge as under:

a) Where there is no dam, flood discharge at the average frequency

of 100 years.

b) Where there is a dam, maximum flood discharge over the spill
way added with flood discharge from the free catchment area at

the average frequency of 100 years.

Prohibitive Zone:

763
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The area between the Blue Flood line on the right bank of the river
to riverbed to the Blue Flood line on the left bank of the river shall

be called as Prohibitive Zone.
6. Restrictive Zone:

The area between the Blue Flood Line of the river and the Red

Flood Line on the same bank shall be called as Restrictive Zone.

7. Prohibitive Zone can be used only in the form of open land e.g.
gardens, play grounds, light crops; where there is established
easement right to take crops (e.g. water melons, musk melons etc.
public toilets and sewage discharge facilities), so that there will not
be any obstruction to the flow of the river, there will not be
reduction in the carrying capacity of the river and there will not be

any change in the cross section of the river.
8. Restrictive Zone should be used only for the following:
1) Sewage carrying projects unavoidable in public interest.

i) Public roads unavoidable in public interest; provided the top

level of such road shall be above the level of Blue Flood line.

1) Water supply pipe lines, gas pipe lines, drainage pipe lines
unavoidable in public interest provided such pipe lines shall be
under ground and will not cause obstruction in the cross section

of the Restrictive Zone.

iv) The plinth level of the ground floor of the buildings in
Restrictive Zone shall be safely above the level of Red Flood
line so that the people could be evacuated to safe location before
the flood level rises in the Restrictive Zone and it will be
possible for the people and cattle to shift urgently to safe
location with their belongings to avoid the loss of life and

property due to floods.

9. Care shall be taken that there shall be no impediment to the flow of
river, carrying capacity of the river shall not be reduced and there
shall be no change in the cross section of the river due to the land

used mentioned in para No. 8 above. Chief Engineer shall be



empowered to take action against the construction that causes
obstruction to the flow of river. Concerned dept./Local Governing
Body shall be responsible for the safety of the works done in the
Prohibitive and Restrictive Zones. Concerned dept./Local
Governing Body shall be responsible for the loss of life and
property and possible litigations due to it because of the possible
floods.

10.Considering all above mentioned points, to avoid possible flood
risk, the regional Chief Engineer shall take necessary action as per
Gov. circular No. Nyaypra-2014 Pra. Kra. 424/2014SinVya (M),
Dt. 2.3.20185, to demarcate flood lines to identify Prohibitive Zone
and Restrictive Zone as per the demand to Water Resources Dept.

by Dist. Collector, Local Governing Body or other dept.

11.As the scope of work of Water Resources Dept. is limited only to
demarcation of flood lines on river banks, works in Prohibitive
Zone and Restrictive Zone as mentioned above shall not need No
objection Certificates from Water Resources Dept. But if approval
from Environmental Dept./other depts./Local bodies/other Gov.
depts. is required, it shall be taken independently.

12.This Gov. circular is being issued as per Legal and Justice Dept.
informal reference No. 388-2018/E Dt. 13.4.2018 and Town
Planning dept. informal reference No. TPS-

1018/Anaus.5/2018/Navi-9 Dt. 19.4.2018.

13.Said Gov. Resolution is made available on the Maharashira

government’s website www.maharashtra.gov.in and its code No. is

201805031801595727. This order is digitally signed.
In the name and as per the orders of the Governor of Maharashtra.

C. A. Birajdar,
Secretary
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Goverpment of Biaharashics

File No: SEAC 201 1/CRgetC.2
Environnient deparimendt,

Room No. 217, 2% floor,
Mantralays Annexe,

Mumbai 400 032

Date: 7" Oztober, 201§

To,

M5, River Residency,

Parmar Trade Centre, 12 Cannaughi Road,
Sadho Vaswani Chowk, Pune —411 00)
Telephonc No. : 020 — 26125444/33

Subject: - Proposed Resldential Development “River Residency” at Gat No 90, Near Mercedes
Beuz factory, Village Chikhali, Tatuka- Haveli, Dist-Pupe by M/s. River Residency. -
Enviratimental clearance repurding.

Sir,

This has reference 1o your communicstion on the above mentioned subject. The proposal
was considered as per the ElA Notification - 2006, by the State Level Expert Appraisal
Committee, Maharashtry in its 36® & 43™ mes ting and decided 10 recommend the project for
prior environmental clearance to SEIAA. Information submitted by you has beén considered by
State Level Environment Impact Assessment Authority in jis 39th  Meéting held on 14% /15%
September 2011,

2. s noted lhat the proposal is for grant of Environmental Clearance for proposed Residential
Development “River Residency” at Gat No 90, Near Mercedes Benz factory, Village Chikhali,
Taluka- Haveli, Dist.-Pune by M/s, River Remdcncy SEAC considered the projeet undér screening
category & (a) as per EJA Notification 2006,

Brief Information of the project is summarized as below-

‘Name of the Project | : | Propased Residential Development “River Residency™ R
Project Proponent ¢ | M/s. River Residency
Loeation of the . | GatNo ), Near Mercedes Benz factory, Vlllage Chikhali, ia?ukn
| project Haveli, Dist.-Pune, State ~ Maharashtra RO L " =
Type of Projoct . | Construgtion project
Plot Area : | Total Plot Area: 231000.00 Sq.mt.
| Net Plot Area : 10189143 Sgmt, g Ty !
Proposed Total built | ; t 81 Buil up Area: 145241.63 Sq.mt.
up ares | Non FS} Area: 93808,29 Sq.mi.
: .| Total Consiruction Built up area: 23904992 Sq. mt.
Esfimated cost of the | : | Total Cost: Rs, 350 Crores
projeet Construction Cost: Rs, 240 Crores
land Cost: Rs, 110 Crores . : -
No. of Buildings ¢ | Residential Development with convenient shopping 32 buildings with |
Total 2259 Nos, of flats & 3® nos. of shops.
) _ s Phasel 13 nos. (Stilt + 12); Total construction arca: 1,08,437.66
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F

[ .bl:} m. |
' [ e Phase I 3 nos: ( G + 11) and one commercial (Ground Noor): |
Total construction area; 18,758.83 sq. m.
' « Phase I11: 1 nos. ( G + 11) and one commiereial (Ground floar), |
‘ Total construction area: 6,236.26 5q, m.
" & Phase 1V: 15 nos. ( Stilt + 12), Total construction urea:
i 1,05617.17 s¢. m.
otal water Requiren Enl 1599 m’/day
resh water: 1023 m?/day (Source: P.CM.C.)

Recyeled waer: 576 mﬁfd_a_\' (From S1P treated sewape)
Wastewater generated: 1378 m’,
Capacity of STP: 2 STP's of following capacity:

For Phase I, II & [ : 820 m%
For Phase 1V : 575 m?®
STP Technology : SAFF Technology

Rain water Harvesting:

[ 4

Water body adnieasuring 3500 sq.m. in the plan is available to slore storm water. The capacity
of water body Is around 30MJ. which is équivelent to 45 days storage for first two phases.
20 nos, of recharge pits will be provided.

Storm water drainage

8
[ 3

-

B et al Uel @

s Natural water drainage patiemn: Shghtiy contoured land slopmg from South to Nonh
'« Quantity of storm water: 2.31 m"/ See.
e  Size of SWDx 200 TO 600 mm;

olid Waste Generation:

Non Biodegradable Waste: 1582 kg/day

+ Bicdegradable Waste: 3582 kg/day
*  Sewiage sludge: 207 kg/day
DMsposals

Construction debris shall be used for back filling and leveling of the plot and remalning will
be disposed to authorized sites,

Top soil shall be presetved and revised within r’nc site for landscaping.

Segregation of dry & wet gn:bagc will be dont: at source.

Dry garbage will be disposed off through recyclers.

Wet garbage will be composted OWC and treated waste will be used as manure.

Dry studpe can be used as matwre.

Waste oil which is generaled due to usage of DG sets shall be stored and subsequently given
{o the uthorized hazardous waste management agencies recognlzed by MPCB.

Enerpy:

2

Power Requirement: Demanded losd ¢ 12800 kVA
5 nos. of DG sets of capacity 250 kVA each.

Energy Conscrvation:

Use of CFL in the Common Passages and for peneral lighting with automatic time controller.
Use of Transformers and Motors of high efficiency.

e
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o Use of Clectrenic Ballasts.

s Use of Solar Power Jur water heating,

«  Use of fly ash bricks & pavement( blocks

e  Green boundary wall instead of stone walls.

TralTic Management:
o Pasking arca: 28173
o 1146 nos, Four-wheelers and 4616 nos. two-wheelers

CGreen Belt Development:

«  Ground coverage area: 15,985.24 sq.m.
+  Green cover area : 10.543.80 sq. m.

v - Total 1300 Nos. of trees 1o be planted.,

Environment Muanagemen( Plan:

+ Construction phase: Cupital cost: 18.5 Lacs _

«  Operation Phase: Tota) capital cost for EMP shail Rs. 736.20 Lakhs and O & M for EMP .
shall be Rs. 92.00 Lakhs per anoum. v

«  Project proponent shatl operate and maiotain EMF for 3 years stier giving possession and
shall aleo generate corpus fund during 3 vears for O & M of Ra. 276 lacs (i.c. 92 lacs x 3

years).

3, The propasal has been considered by SEIAA in its 39" mecting & decided to accord
environmental clearance to the said project under the provisions of Environment fmpact
Assessment Notification, 2006 subject to impleméntation of the following terms and conditions :-

)

(i)

(iii)

iv)

vy
(vi)

This environmental clearznce is issued subject to land wse verification. Local
authority / planning authority should ensure this with request to Rules, Regulations,
Notifications, Govermnment Resolutions, Circulars, ete. -issued i any. This
environmental olearanee issued with respect 1o the environmerital consideration and it
does not mean that State Level Impact Assessment Authority (SE{AA) approved the
prapased Iand use, x

Praject proponent shall ensure completion of 8TP, MSW: disposal fagility, grecn belt
devclopment prior (6 occipation of the buildings. No physical ocenpation or
ailotment will be given nnless all abiove said environmental infhastructure is instalied
and made functional including water requirement in Parma 2. Prior certification from
appropriate authiority shall be obfained,

The height, Coristruction buift up area of proposed construction shall be in accordance
with the existing FSI/FAR norms of the urban local body & it should ensure the same
along with survey number before approving layout plan & before according
commencement certificate to proposed work. ULB should also ensure the zoning
permissibility for the proposed project as per. the approved development plan of the
area.

“Consent for Eslablishment" shall be oblained from Mabarashtra Pollution Conlrol
Board under Air and Watér Act and a copy shall be submitted to the Environment
department before start of any construction work at the site.

All required sanitary and hygienic measures should be in place before siariing
construction activities and 1o be maintained throughout the construction phasc.
Provision shall be mude for the housing of consiniction labour withiin the site with ail
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP, safe drinking water , medical health care, créche and First Aid Room ete.

779



(i)

(viil)
(ix)
(x)
{(xi)
(xi)
{xiii)
(xiv)
(>v)
{xvi)
(xvil)
{xviil)
{xix)

(xx)

(xxi) .

{xih)

(xxili)
(xxiv)

Adeguale deinking water and sanitar y fucilities should- bz pravided for gonstruehion
workers at the site. provision shauld we made for mobile tollets. The salt disposal ol
waslewater and solid wastes generated during e consruction phasc sheuld be
ensured. _

The solid wasie generated hould bo property collected and sepregated. dryfinert sotid
waste should be disposed oft 1o the approyed sics for Tand filling after reoovering
reeyelable material

Wwet garbage should be freated by Organic Wase Convener and {reared waske
(manure) ghould be wilized in the cxisting promises for pardening. And, wo wel
parbage will be disposed ouitgide the premises. Lucal amhmhr.shmnd crsure (his.
Arrangement ghall bt tiade that waste water and storm water do not get nied.

All the topsoil excavated during construciion activities should be wored for use in
horticulture / landseape development within the project site. 0 -
Additional sail for leveling of the proposed sile ¢hall be gengrated within the sites (¢
{he extent possible) so that natural drainage system of the arca is protected and
improved. .

Green Belt Development chall be carried out considering CPCH guidelines neluding
selaetion of plant species and in consultation with the local DFOI A srieulture Depl.
Disposal of muck during construction phase ghould not create any adverse effect on
fhe neighboring communitics and be disposed taking the necessary precautions for
peneral safety and health aspeets of people, only in approved sites with the approvel
of competent guthority.

Soil and ground water samples will be tested 1o ascenain that there ig no threat 1o
ground water quality by Jeaching of heavy metals and other toxic contaminants,

Construction spoils, including bituminous material and other hazardous materials

st not be allowed 10 contaminate WalErcourses and the dumpsites {or such material
must be secured 50 that they should not feach into the ground yater.

Any hazardous waste generated during construction phase chould be disposed off as
;ﬁc_:r-ap{}!’ié‘abh: rules and norms with ngcessary approvals of the Maharashtra Pollution
Control Board, ' _ '
The diesel generator spts to be used during construction phase should. be Jow sulphur
diesel type and should conform 10 Eaviropments (Proteetion) Rules prescribed for air
gnd nolse emission gtandards. -

The dicsel required for c;:czmin‘g-m’m shall be stered in uﬁdergrmmv:i_tarik@;: and if

required, elearance from concern authority shiatl be taken. .

Vehicles hired for bringing construction materinl to the site should be in good
condition and should have o pollution check cedificate and should conform to
applicable air and noise crmission standards and ghould be operated only during non-
peak hours.

Ambient noise fevels should ¢onform 1o residential standards poth during day and

night, incremental pallution {vads on the ambient air and noise quakity should be

olosely monitored during construgtion phase. Adcquate MEAsUTes should be made ©
reduct ambieat air and noisc level during construction phase, so as 1o conform to the
stipulated standards by CPCBMPCE.

Fly ash should be used as building material it the construction as per.the provisions
of Fly Ash Notification of September 1999 and amended @s on 27th August, 2003,
(The above con ition is applicable only if the projeet sita is located within the 100Km
of Thermal Power Stationg).

Ready mixed conerete must be used in building con siruction.

The approval of competent authority hall be obtained foir strpctutel safety of the
butldings due to any poss_itﬁe-emhquaka, adequacy of fire fighting cquipments £le. 88

per National Building Code including measpres {rom lighting.
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(xxv)  Storm waler contro) and its re-use as per CGWB and BIS standards for various
applications.

(xxvi) Waler demand during construction should be reduced by use of pre-mixed concrei,
curing agents and olher best practices referred.

(xxvil) The ground water level and its guality should be monilored repularly in consultation
with Ground Wates Auiharity.

(xxviii)The installation of the Sewage Treatment Plant (81P) should be certified by an
independent expert and a report in this regard should be submitted (o the Mmmn
before the project is commissioned for operation. Treated effluent emanating from
STP shall be recycled/refused lo the maximum extent passible. Treatment of 100%
gray water by decentralized treatiment should be done. Discharge of unused treated
affluent shall conform to the norms and standards of the Maharashtra Poliution
Control Board. Necessary measures should be made to mitigate the odour problem
from STP.

(xxix) Local body should ensure that no occupation certification is issued prior to operation
of STP/MSW site etc. with due permission of MPCB.

(xxx) Permission ta draw ground water shall be obtdined from the competent Authority
prior {o constructionfoperation of the project.

(xxxi) Separation of gray and black water should be done by the use of dual plumbing line
for separation of gray and black water.

(xxxii) Fixtures for shoivers, toilet flushing and drinking should be of low flow cither by use
of acralors or pressure reducing devices or sansor based control,

(xxxiii)Use of glass may be reduced up to 40% to reduce the eleotricity consumption and
load on air condltlonmg If necessury, use high quahty double glass with special
reflective coating in windows.

(xxxiv)Roof should meet preseriptive requirement as per Energy Conservation Building
Code by using appropriate thermal insulation material (o fulGill requirement

{(xxxv) Encrgy conservation measires like installation of CFLs /TFLs for the lighting the
areas outside the building should be integral part of the project design and should be
in place before project commissioning. Use CFLS and TFLs should be properly
collected and disposed off/sént for recychng as per the pre\'mhng guidelines/rules of
the regulalory authority o aveid mercury contamination. Use of solar panels may be
done to the extent possible. like installing solar sireet lights, common solar water
heaters system. Project proponent should install, afier checking feasibility, solar plus
hybrid non converitional energy source as sonrce of ehesgy.

(*{le)[hesel power generating sets proposed as source of back up power for elevators and
common ara Hlumination dur;ng operation phase should be of enclosed type and
conforti to. rules made under the Environment (Protection) Aét, 1986, The height of
stack of DG sets should be equal to the height needed for the combined capacity of all
proposed DG scls, Use low sulphur diesel. The location of the DG sels may b

_decided with in corisuliation with Maharashira Pollution Controt Board.

{xxxvii) Nois¢ should be controlled to ensure that it does not exceed the prascribed
standards. During nighttime the noise levels measured at the boundary of the building
shall be restricted to the permissible levels to comply with the prevalent regulations.

(xxxviif) Traffic congestion near the entry and exit points from the roads adjoining the
proposed project site must be avoided. Parking should be fully internalized and no
public space should be utilized,

(xxxix)Opaque wall should meet prescriptive requirement as per Energy Conscrvation
Building Code, which is proposed to be mandatory for all air-conditioned spaces
}vhile i.l is aspitational for non-sir-conditioned spaces by use of appropriate thermal
insulation material to fulfill requircment

o
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(xl)  The building ghould have ateguale distance between them 10 allow movement of

fresh ale and passage af natural fight, air and vantilatian ;

() Regular supervision of (he ghove fnd other nEasiies for monitaring should be in
place all through the congiruction  phase,. s¢ as 1o aveoid disturbance W the
syrroundings. '

(xlii) Under the provisions of Enviremment (Pratestion) Act 1986, legal zclion shatl be
fhitinted apainst the project preponent i it was found that construction of the project
has been started without olnzining ervironmental elesrance.

(xliiy Six monthly monitoring reports hpuld be submisied 10 the Department and MPCB.

(sliv) A complete sl of all the documenis submiited 10 Departmenpt should be forwarded o
the MPCB : : B

(xlyy In the case of any change(s) in the scope of the project, the projest would require a
fresh appraisal by this Department. ) ‘

(xivi) A separste environment management cell with qualificd SlalT shadl be set up for
implementation of the stipulated erivironmental sa fepuards. .

(xlvii) Separate funds shall be allocated for implementation of environmental protection
measures/EMP along with item-wise breaks-up. These cost shall be included as part
of the projeet cost. The funds earmarked for the environment proteetion: MEAsures
shall not be diverted for other purposEs and year-wisc expeaditure should reported to
the MPCB & this departiment. '

(xIviii) The project management shall advertise at least in WO local newspapers widely
circulated in the region around the project, one of which shall be in the Marathi
Janguage of the Jocal concerned within seven days of issue of this tetter, informing
that the project has been accorded environmental clearance and copies of clearance
letier are available with the Maharashtra Poliution Contro! Board and may also be —
scen at Website ot Titpe/fenyis m@mﬁwgm,

(xlix) Project management shobld subnit half yearly compliance reports in respect of the
stipulated prior enyironment clearance terms and conditions in hard & soft copits to

 the MPCB & this department, oi 1* June &  December of cach calendar year.

- A copy of the clearance (etter shall be sent by proponent {o the concemed Municipal
Corporation and the Tocal NGO, if @y, from whom suggestions/representations, if
any, were received while prdceséfé'g the proposal. The clearance jetter shall also be
put on the website of {he Company by the proponeit. :

()  The proponent shall upload the status of compliance of the stipulated EC conditions,
" including results of monitored data on their website and shall update the same
periodically, It shall simultancously be sent 1O the Regional Office of MOEF, the
respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels namely:
SPM, RSPM. 8O NOx @ mbient levels as well as stack emissions) or eritical sector
parameters, indicated for the project shall be menitored and displayed at a conven ient
~+ logation near thie main gate of the company in the public domain.

(i) The project proponeit shall also cubmit six monthly reports on the status of
compliance of the siipulated EC conditions including results of monitored data (both
in hard copies @s well as by e-mail) 1o the raspccﬂ?c-licgienal Office of MoEF, the
respective Zonal Office of CPCB and the SPCB.

(i) The environmental statement for each financial ycar ending 31% March in Form-V as
i« mandated to be submitied by (he project proponent (& the concerned State Poliution
Control Board as prescribed under the Environmeot {Protection) Ritles, 1986, as
amended subsequently, shall also be put on the website of the company along with the
status of compliance of EC conditions and shall also be sent to the’ respective
Reglonal Offices of MoEF by c-mail. - -

- -6—
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4.

6.

10.

The environmental clearance is being issued without prejudice 1o the action initiated under
EP Act o any court case pending in the court of law and it does nol mean that projest
propofient has not violated any enviconmentsl laws in the past and whatever decision
under P Act or of the Hon'ble court will be binding on the project proponent. Henoe this
clearance does not give immunity te the project proponent in the case filed against him, il
any or action initiated under BF Acy,

Tn case of submission of false document and non compliance of stipulated conditions,
Authority/ Enviromnent Department will revoke or suspend the Environmental Clearance
without any intimation and Inftiate appropriate Jegel action wmder Envirenmental
Protection Acl, 1986,

Thee Environment department reserves the right to add any stringent condition or to revoke
the clearance if conditions stipulated are not implemented {o the satisfaction of the
department or for that matier, for any other edministrative reason.

Validity of Environment Clearance: The environmental clearanue accorded shall be
valid for a period of 5 ycars.

* In case of any deviation or alferation in the project proposed from those submitted to this

department for clearance, a fresh reference should be made 1o the department ta assess the
adequacy of the condition(s) imposed and to incorporate sdditional environmental
protection measures required, if any,

The above stipulations would be enforced among others under the Wates (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution ) Act. 1981,
the Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes
(Management and Handling ) Rules, 1989 and its amendments, the public Liability
Insurance Act, 1991 and its afitendments.

Any appeal against this environmental cleasance shall lic with the National Green
Tribunal , Van Vigyan Bhawan, Sec- 5, R.K. Puram, New Dehli = 110 022, if preferred,
within &0 days as prescribed under Section 35 of (hé National Green Tribunal Act, 2010.

Gldibs,,
(Valsa B Mair Singh)
Secrotary, Envitonment-.

department & MS, SEIAA

Copy to:

1. Shri, PM.A Hakeem, [AS (Retd), Clmimmn, SEIAA, Jugnu’ Kottaram Road,
Calicul= 673 006 Kerla.

2, Shri. Dr. 8. Dovotta, Chairman, SEAC, T2/302 Sky City, Vanagaram ~Ambattur
Road, Chennai — 600 095

3." Additional Secretary, MOEF, ‘Paryavaran Bhawan' CGO Complex, Lodhi Rosd,
New Delhi- 110510
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4. Member Seoretary, Maharashtra Pollution Control Board, with rcqucst‘ to display «
copy uf the clearance. :

5. The CCF, Reglonal Offiee, Ministry of Environment and Forest (Regional Office.
Western Region, Kendriya Paryavaran Bhavan, Link Road No- 3. 1.5, Ravi-Shankar
Nagar. Bhopal- 462 016). (MP).

6. Regional Office, MPOB, Pune.

9. Collector, Pune.

& IA- Divisior, Monltoring Cell, MoEF, Paryavaran Rhavan, CIGO Comples. Lodhi
Road, New Delhi-110003,

9. Direetor (VC-1), Dy, Secretary (TC-2), Seieotist-1, Enyvironmient Department.

14, Selext fife (YC-3)
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Environment department,
Room No. 217, 2nd floor,
Mantralaya, Annexe,
Mumbai- 400 032.
Date:January 3, 2019

To,

Mr. Ishwar C. Parmar

at Gat No. 90 & 75 Part

Subject: Environment Clearance for Expansion / Amendment Construction Project

Sir,

This has reference to your communication on the above mentioned subject. The proposal was considered as per the EIA
Notification - 2006, by the State-Level Expert Appraisal Committee-III, Maharashtra in its-68th meeting and recommend

the project for prior environmental clearance to SEIAA. Information submitted by you has been considered by State Level
Environment Impact Assessment Authority in its 146th meetings.

2. It is noted that the proposal-is considered by SEAC-III under screening category 8b (B1) as per EIA Notification 2006.
Brief Information of the project submitted by you is as below :-

1.Name of Project “River Residency” by M/s River Residency Developers
2.Type of institution Private

3.Name of Project Proponent Mr. Ishwar C. Parmar

4.Name of Consultant Ultra-Tech (Environment Consultancy & Laboratory)
5.Type of project Housing

6.New project/expansion in existing
project/modernization/diversification | EC obtained vide letter No. SEAC-2011/CR.620/TC.2 dated 07th October 2011
in existing project

7.1f expansion/diversification,
whether environmental clearance

. o EC obtained vide letter No. SEAC-2011/CR.620/TC.2 dated 07th October 2011
has been obtained for existing

project

8.Location of the project Gat No. 90 & 75 Part

9.Taluka Haveli

10.Village Chikhali

Correspondence Name: M/s River Residency Developers;
Room Number: Ishwar Parmar Group

Floor: Ground Floor

Building Name: Parmar Trade Centre 'C' Wing
Road/Street Name: Sadhu Waswani Chowk
Locality: Near Pune Station

City: Pune

11.Area of the project Pimpri Chinchwad Municipal Corporation

Approval Recieved
I0D/IOA/Concession/Plan Approval Number: BP/ENV/1/2018 DATED 15.05.2018
Approved Built-up Area: 134802.99

12.10D/I0OA/Concession/Plan
Approval Number

13.Note on the initiated work (If EC obtained vide letter No. SEAC-2011/CR.620/TC.2 dated 07th October 2011 for Construction
applicable) area 2,39,049.92m2; Out of above 1,89,291.66 m2 is already completed.
SEIAA Meeting No: 146 Meeting Date: December 5, 2018 ( SEIAA- »/(f }
STATEMENT-0000000635 )
SEIAA-MINUTES-0000000769 Shri. Anil Diggikar (Member Secretary
SEIAA-EC-0000000574 Page 1 of 14 || SEIAA)
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14.101 / NOC / 10D from MHADA/
Other approvals (If applicable)

NA

15.Total Plot Area (sq. m.)

232584.00

16.Deductions

153174.40 (including Resrvation Area 8733.89 , Green Belt including nature Park to be handed
over 42934.69 and STP reservation 42747.07)

17.Net Plot area

79409.60

18 (a).Proposed Built-up Area (FSI &
Non-FSI)

FSI area (sq. m.): 134802.99

Non FSI area (sq. m.): 109448.75

Total BUA area (sq. m.): 244251.74

18 (b).Approved Built up area as per
DCR

Approved FSI area (sq. m.): 134802.99

Approved Non FSI area (sq. m.): 109448.75

Date of Approval: 15-05-2018

19.Total ground coverage (m?2) 14776.33
20.Ground-coverage Percentage (%)
(Note: Percentage of plot not open 18.60

to sky)

21.Estimated cost of the project

3050000000.00

SEIAA Meeting No: 146 Meeting Date: December 5, 2018 ( SEIAA-
STATEMENT-0000000635 )
SEIAA-MINUTES-0000000769
SETIAA-EC-0000000574

Shri. Anil Diggikar (Member Secretary

Page 2 of 14 || SEIAA)
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22.Production Details

Serial e
Number Product Existing (MT/M) Proposed (MT/M) Total (MT/M)
1 Not applicable Not applicable Not applicable Not applicable
23.Total Water Requirement

Source of water From PCMC, Water Tankers
Fresh water (CMD): | 1093
Recycled water - 539
Flushing (CMD):
Recycled water - 55
Gardening (CMD):
Swimming pool 7
make up (Cum):

Dry season: Total Water
Requirement (CMD) - 1694
Fire fighting -
Underground water | 1400
tank(CMD):
Fire fighting -
Overhead water 560
tank(CMD):
Excess treated water | 728
Source of water From PCMC, Water Tankers
Fresh water (CMD): | 1093
Recycled water - 539
Flushing (CMD):
Recycled water - 00
Gardening (CMD):
Swimming pool 7
make up (Cum):

Wet season: Total Water
Requirement (CMD) | 1639
Fire fighting -
Underground water (1400
tank(CMD):
Fire fighting -
Overhead water 560
tank(CMD):
Excess treated water | 783

Details of Swimming | Phase 1 - 2,05,000 lits

pool (If any) Phase 3 - 43,200 lits

SEIAA Meeting No: 146 Meeting Date: December 5, 2018 ( SEIAA-

STATEMENT-0000000635 )
SEIAA-MINUTES-0000000769
SEIAA-EC-0000000574
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24.Details of Total water consumed

Pa“;‘:“la Consumption (CMD) Loss (CMD) Effluent (CMD)

Water

Require | Existing Proposed Total Existing Proposed Total Existing Proposed Total

ment

Fresh

water 829 264 1093 82.9 26.40 109.3 746.1 237.60 983.7
requireme

nt

Domestic 407 132 539 40.7 13.20 53.90 366.30 118.80 485.10
Gardening 59 00 55 5p 00 55 00 00 00

25.Rain Water
Harvesting
(RWH)

Level of the Ground
water table:

Wet Season-30m; Dry Season 60m

Size and no of RWH
tank(s) and
Quantity:

One quarry having capacity 30,000m3

Location of the RWH
tank(s):

NA

Quantity of recharge
pits:

Existing: 7 pits (Phase III) Proposed:13 pits-(Phase 1V)

Size of recharge pits

Borehole dia 150mm having depth 100ft Size of the chamber - 900mm x

1200mm x 1000mm

Budgetary allocation
(Capital cost):

Rs. 25 Lakhs

Budgetary allocation
(O & M cost) :

Rs."1.5 Lakhs/Annum

Details of UGT tanks
if any :

Domestic-UG-tank Capacity: 1639m3
Fire fighting: 1400m3
Rainwater harvesting Tank: 30,000m3

26.Storm water
drainage

Natural water
drainage pattern:

Sloping from South to North

Quantity of storm
water:

2.31 m3/ sec

Size of SWD:

@600mm having slope 1:120 @'200-@600mm RCC Pipes

27.Sewage and
Waste water

Sewage generation

in KLD: 1358

STP technology: MBBR

Capacity of STP .

(CMD): Two streams of 750m3 each; Total 1500m3

Location & area of
the STP:

Eastern centre of Plot

Budgetary allocation
(Capital cost):

Rs. 300 Lakhs

Budgetary allocation
(O & M cost):

Rs. 80 Lakhs/Annum
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28.Solid waste Management

Waste generation in
the Pre Construction
and Construction
phase:

Waste generation:

81,257m3

Disposal of the
construction waste
debris:

Quantities shall be reused for filling if remained shall be disposed to

authorized recycler.

Waste generation
in the operation
Phase:

Dry waste: 2091
Wet waste: 3412
Hazardous waste: NA
Biomedical waste (If

. NA
applicable):
STP Sludge (Dry 89
sludge):
Others if any: NA

Mode of Disposal
of waste:

Dry waste:

Handed over to PCMC

Wet waste:

Smart Organic waste composter

Hazardous waste:

NA

Biomedical waste (If
applicable):

NA

STP Sludge (Dry
sludge):

will be Used as manure

Others if any:

NA

Location(s):

North East, Centre East, West in the Plot

Area for the storage

Area. of waste & other 65 m2
requirement: matdriatt

Area for machinery: |140 m2
Budgetary allocation | Capital cost: Rs. 70 Lakhs

(Capital cost and
O&M cost):

0O & M cost:

Rs.*15.Lakhs/Annum
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29.Effluent Charecterestics

Serial Parameters Unit Inlet Effluent Outlet Effluent Effluent discharge
Number Charecterestics Charecterestics standards (MPCB)
. Not . . .
1 Not applicable applicable Not applicable Not applicable Not applicable

Amount of effluent generation .
(CMD): Not applicable
Capacity of the ETP: Not applicable
Amount of treated effluent N ETT
recycled :
Amount of water send to the CETP: | Not applicable
Membership of CETP (if require): | Not applicable
Note on ETP technology to be used | Not applicable
Disposal of the ETP sludge Not applicable
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30.Hazardous Waste Details

Serial . e .
Number Description Cat UoOM Existing | Proposed Total Method of Disposal
. Not Not Not Not Not .
! LCHanplicable applicable | applicable | applicable | applicable | applicable Peliappleat
31.Stacks emission Details
Height Internal
Serial . . Fuel Used with from . Temp. of Exhaust
Section & units . Stack No. diameter
Number Quantity ground Gases
(m)
level (m)
1 100 kVA Diesel - 19 ltr/hr 1 6 0.10 123
2 125 kVA Diesel - 23 Itr/hr 1 6 0.10 133
3 160 kVA Diesel = 30 ltr/hr 1 7 0.15 139
4 180 kVA Diesel - 42 ltr/hr 2 ) 0.15 139
5 320 kVA Diesel -’55 ltr/hr 1 10 0.10 210
6 35 kVA Diesel - 6 ltr/hr 1 5 0.10 115
32.Details of Fuel to be used
Serial . o
Number Type of Fuel Existing Proposed Total
1 Diesel 169 48 217

33.Source of Fuel

Authorized dealer

34.Mode of Transportation of fuel to site

By road

Power
requirement:

35.Energy
Source of power MSEDCL
supply :
During Construction
Phase: (Demand 49 KW
Load)
DG set as Power
back-up during 62.5 KVA

construction phase

During Operation
phase (Connected
load):

10072KW /11131 KVA

During Operation
phase (Demand
load):

8005KW / 8548 KVA

Transformer: 14 Nos. x 630 KVA

DG set as Power
back-up during
operation phase:

1x320kVA, 1x 160kVA, 1x 125kVA, 2x 100kVA, 1x 35kVA & 2x 180kVA

Fuel used: Diesel
Details of high
tension line passing NA

through the plot if
any:

Energy saving by non-conventional method:
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Auto time control for external & common lighting
CFL, LED for common area lighting

Solar powered water heating
Electronics V3F Drives

36.Detail calculations & % of saving:

Nsuelflili)i(ler Energy Conservation Measures Saving %
1 LED for common area lighting 37%
2 Solar powered water heating 5,994 KW
37.Details of pollution control Systems
Source Existing pollution control system Proposed to be installed
STP Capacity - 2 x 750m3 NA
OowcC 4 x 150kg and 2 x 1000kg 1 x 150kg and 1 x 1000kg
DG Set Stacks of 1x320kVA, 1x 160kVA, 1x 125kVA, 1x

100kVA & 1x 180kVA

Stack of 1x 180kVA, 1x 35kVA,

Budgetary allocation
(Capital cost and
O&M cost):

Capital cost:

Rs. 240 Lakhs

O & M cost:

Rs. 38 Lakhs/Annum

38.Environmental Management plan Budgetary Allocation

a) Construction phase (with Break-up):

Serial Attributes Parameter Total Cost per annum (Rs. In Lacs)
Number
Water For Dust
1 Air Suppression, air.and 1.50
noise monitoring
Tanker water for
2 Water construction, water 21.50
monitoring
Land Site Sanitation 7.23
4 Biological Gardening 6.00
Safety, First Aid,
Health Hygiene
Facilities; Disinfection
at site, Health Check
5 Socio-Economic Up, Creches for 12.50
children, Personal
Protective Equipment,
CFL lamps for labour
hutments
b) Operation Phase (with Break-up):
Serial Component Description Capital cost Rs. In Operational and Maintenance
Number p p Lacs cost (Rs. in Lacs/yr)
1 Water STP 300 80
2 Rain Water Harvesting SIS pltsj- Juarty cti 25 1.5
piping
3 Solid waste OowC 70 15
Environmental Air, water, soil
4 . . . = 1.0
monitoring monitoring & analysis
5 Land Gardening 250 60
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Solar water heating &

6 Energy conservation Solar PV

215

385

swimming pool Phase

1 (157 Cum + 48 Cum)

Swimming Pool Phase
4 43 Cum

7 swimmig Pool

42.4

4.2

39.Storage of chemicals (inflamable/explosive/hazardous/toxic

substances)
Maximum
Quantity
Storage i Consumption
Description Status Location Capacity SDELD / Month in SO (] 1 TS Of.
- at any Supply |transportation
in MT . MT
point of
time in
MT
. Not y Not Not . Not .
Not applicable applicable Not applicable applicable | SPliEME Not applicable applicable Not applicable

40.Any Other Information

No Information Available
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CRZ/ RRZ clearance

obtain, if any: L

Distance from
Protected Areas /
Critically Polluted
areas / Eco-sensitive
areas/ inter-State
boundaries

NA

Category as per
schedule of EIA
Notification sheet

8b (B1)

Court cases pending

if any S

Other Relevant

Informations 1A

Have you previously
submitted
Application online
on MOEF Website.

Yes

Date of online

. ) 10-02-2017
submission

3. The proposal has been considered by SEIAA in its 146th meeting & decided to accord environmental
clearance to the said project under the provisions of Environment Impact Assessment Notification, 2006
subject to implementation of the following terms and conditions:

Specific Conditions:

PP to submit cross section through the internal road showing Distance and the space left for SWD, plantation

I of trees and compound wall.

II PP to submit undertaking for implementation of renewable energy along with terrace plan.

II1 PP to submit details/section of UGT.

v PP to submit undertaking for' CER activities.

\" PP to submit energy saving calculations.

VI PP to submit water balance statement.

VII PP to submit CER plan to District Collector and acknowledgment to be submitted to Member Secretary,

SEIAA.

General Conditions:

I

E-waste shall bedisposed through Authorized vendor as per E-waste (Management and Handling) Rules,
2016:

II

The Occupancy Certificate shall be issued by the Local Planning Authority to the project only after ensuring
sustained availability of drinking water, connectivity of sewer line to the project site and proper disposal of
treated water as per environmental norms.

III

This environmental clearance is issued subject to obtaining NOC from Forestry & Wild life angle including
clearance from the standing committee of the National Board for Wild life as if applicable & this environment
clearance does not necessarily implies that Forestry & Wild life clearance granted to the project which will
be considered separately on merit.

Iv

PP has to abide by the conditions stipulated by SEAC& SEIAA.

The height, Construction built up area of proposed construction shall be in accordance with the existing
FSI/FAR norms of the urban local body & it should ensure the same along with survey number before
approving layout plan & before according commencement certificate to proposed work. Plan approving
authority should also ensure the zoning permissibility for the proposed project as per the approved
development plan of the area.

VI

If applicable Consent for Establishment" shall be obtained from Maharashtra Pollution Control Board under
Air and Water Act and a copy shall be submitted to the Environment department before start of any
construction work at the site.

VII

All required sanitary and hygienic measures should be in place before starting construction activities and to
be maintained throughout the construction phase.
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VIII

Adequate drinking water and sanitary facilities should be provided for construction workers at the site.
Provision should be made for mobile toilets. The safe disposal of wastewater and solid wastes generated
during the construction phase should be ensured.

IX

The solid waste generated should be properly collected and segregated. dry/inert solid waste should be
disposed off to the approved sites for land filling after recovering recyclable material.

Disposal of muck during construction phase should not create any adverse effect on the neighboring
communities and be disposed taking the necessary precautions for general safety and health aspects of
people, only in approved sites with the approval of competent authority.

XI

Arrangement shall be made that waste water and storm water do not get mixed.

XII

All the topsoil excavated during construction activities should be stored for use in horticulture / landscape
development within the project site.

XIII

Additional soil for leveling of the proposed site shall be generated within the sites (to the extent possible) so
that natural drainage system of the area is protected and improved.

XIv

Green Belt Development shall be carried out considering CPCB guidelines including selection of plant
species and in consultation with the local DFO/ Agriculture Dept.

XV

Soil and ground water samples will be tested.to ascertain that there is no threat to ground water quality by
leaching of heavy metals and other toxic contaminants.

XVI

Construction spoils, including bituminous material and other hazardous materials must not be allowed to
contaminate watercourses and the dumpsites for such material must be secured so that they should not
leach into the ground water.

XVII

Any hazardous waste generated during construction phase should be disposed off as per applicable rules and
norms with necessary approvals of the Maharashtra Pollution Control Board.

XVIII

The diesel generator sets to be used during construction phase should be low sulphur diesel type and should
conform to Environments (Protection) Rules. prescribed for air and-noise emission standards.

XIX

The diesel required for operating DG sets shall be stored in underground tanks and if required, clearance
from concern authority shall'be taken.

XX

Vehicles hired for bringing construction material to the site should be in good condition and should have a
pollution check certificate and should conform to applicable air and.noise emission standards and should be
operated only during non-peak-hours.

XXI

Ambient noise levels should conform to residential standards both during day and night. Incremental
pollution loads-on the ambientair and noise quality should be closely monitored during construction phase.
Adequate measures should be made to reduce ambient air and noise level during construction phase, so as to
conform to the stipulated standards by CPCB/MPCB.

XXII

Fly ash should be used as‘building material in the construction as per the provisions of Fly Ash Notification
of September 1999 and amended as on 27th August,-2003. (The above condition is applicable only if the
project site is located within the 100Km of Thermal Power Stations).

XXIII

Ready mixed concrete must be used in building construction.

XXIV

Storm water control and its re-use as per CGWB and BIS standards for various applications.

XXV

Water demand during construction should be reduced by use of pre-mixed concrete; curing agents and other
best practices referred.

XXVI

The ground water level and its quality should be monitored regularly in consultation with Ground Water
Authority.

XXVII

The installation of the Sewage Treatment Plant (STP) should be certified by an independent expert and a
report in this regard should be submitted to the MPCB and Environment department before the project is
commissioned for operation. Discharge of this unused treated affluent, if any should be discharge in the
sewer line.Treated effluent emanating from STP shall be recycled/refused to the maximum extent possible.
Discharge of this unused treated affluent, if any should be discharge in the sewer line.Treatment of 100%
gray water by decentralized treatment should be done. Necessary measures should be made to mitigate the
odour problem from STP.

XXVIII

Permission to draw ground water and construction of basement if any shall be obtained from the competent
Authority prior to construction/operation of the project.

XXIX

Separation of gray and black water should be done by the use of dual plumbing line for separation of gray
and black water.

XXX

Fixtures for showers, toilet flushing and drinking should be of low flow either by use of aerators or pressure
reducing devices or sensor based control.

XXXI

Use of glass may be reduced up to 40% to reduce the electricity consumption and load on air conditioning. If
necessary, use high quality double glass with special reflective coating in windows.

XXXII

Roof should meet prescriptive requirement as per Energy Conservation Building Code by using appropriate
thermal insulation material to fulfill requirement.
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XXXIII

Energy conservation measures like installation of CFLs /TFLs for the lighting the areas outside the building
should be integral part of the project design and should be in place before project commissioning. Use CFLs
and TFLs should be properly collected and disposed off/sent for recycling as per the prevailing
guidelines/rules of the regulatory authority to avoid mercury contamination. Use of solar panels may be done
to the extent possible like installing solar street lights, common solar water heaters system. Project
proponent should install, after checking feasibility, solar plus hybrid non-conventional energy source as
source of energy.

XXXIV

Diesel power generating sets proposed as source of backup power for elevators and common area
illumination during operation phase should be of enclosed type and conform to rules made under the
Environment (Protection) Act, 1986. The height of stack of DG sets should be equal to the height needed for
the combined capacity of all proposed DG sets. Use low sulphur diesel. The location of the DG sets may be
decided with in consultation with Maharashtra Pollution Control Board.

XXXV

Noise should be controlled to ensure that it does not exceed the prescribed standards. During nighttime the
noise levels measured at the boundary of the building shall be restricted to the permissible levels to comply
with the prevalent regulations.

XXXVI

Traffic congestion near the entry and exit points from the roads adjoining the proposed project site must be
avoided. Parking should be fully internalized and no public space should be utilized.

XXXVII

Opaque wall should meet prescriptive requirement as per Energy Conservation Building Code, which is
proposed to be.mandatory for all air-conditioned spaces while it is aspiration for non-air-conditioned spaces
by use of appropriate thermal insulation material to fulfill requirement.

XXXVIII

The building should have adequate distance between them to allow movement of fresh air and passage of
natural light, air and ventilation.

XXXIX

Regular supervision of the above and other measures for monitoring should be in place all through the
construction phase, so as to avoid disturbance to the surroundings.

XL

Under the provisions of Environment (Protection) Act, 1986, legal action shall be initiated against the project
proponent if it was found that construction of the project has been started without obtaining environmental
clearance.

XLI

Six monthly monitoring reports-should be submitted to the Regional office MoEF, Bhopal with copy to this
department and'MPCB.

XLII

Project proponent shall ensure completion of STP, MSW disposal facility, green belt development prior to
occupation of the buildings. As agreed during the SEIAA meeting; PP to explore possibility of utilizing excess
treated water in the adjacent area for gardening before discharging it into sewer line No physical occupation
or allotment will be given unless.all above said environmental infrastructure is installed and made functional
including water requirement in Para 2. Prior certification from appropriate authority shall be obtained.

XLIII

Wet garbage should be treated by Organic Waste Converter and treated waste (manure) should be utilized in
the existing premises for gardening. And, no wet garbage will be disposed outside the premises. Local
authority should ensure this.

XLIV

Local body should ensure that no occupation certification is.issued prior to operation of STP/MSW site etc.
with due permission of MPCB.

XLV

A complete set of all the documents submitted to Department should be forwarded to the Local authority and
MPCB.

XLVI

In the case of any change(s) in the scope of the project, the project:would require a fresh appraisal by this
Department.

XLVII

A separate environment management cell with qualified staff shall be set up for implementation of the
stipulated environmental safeguards.

XLVIII

Separate funds shall be allocated for implementation of environmental protection measures/EMP along with
item-wise breaks-up. These cost shall be included as part of the project cost. The funds earmarked for the
environment protection measures shall not be diverted for other purposes and year-wise expenditure should
reported to the MPCB & this department.

XLIX

The project management shall advertise at least in two local newspapers widely circulated in the region
around the project, one of which shall be in the Marathi language of the local concerned within seven days of
issue of this letter, informing that the project has been accorded environmental clearance and copies of
clearance letter are available with the Maharashtra Pollution Control Board and may also be seen at Website
at http://ec.maharashtra.gov.in.

Project management should submit half yearly compliance reports in respect of the stipulated prior
environment clearance terms and conditions in hard & soft copies to the MPCB & this department, on 1st
June & 1st December of each calendar year.

LI

A copy of the clearance letter shall be sent by proponent to the concerned Municipal Corporation and the
local NGO, if any, from whom suggestions/representations, if any, were received while processing the
proposal. The clearance letter shall also be put on the website of the Company by the proponent.
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LII

The proponent shall upload the status of compliance of the stipulated EC conditions, including results of
monitored data on their website and shall update the same periodically. It shall simultaneously be sent to the
Regional Office of MoEF, the respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels
namely; SPM, RSPM. SO2, NOx (ambient levels as well as stack emissions) or critical sector parameters,
indicated for the project shall be monitored and displayed at a convenient location near the main gate of the
company in the public domain.

LIIT

The project proponent shall also submit six monthly reports on the status of compliance of the stipulated EC
conditions including results of monitored data (both in hard copies as well as by e-mail) to the respective
Regional Office of MoEF, the respective Zonal Office of CPCB and the SPCB.

LIV

The environmental statement for each financial year ending 31st March in Form-V as is mandated to be
submitted by the project proponent to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently, shall also be put on the website of the
company along with the status of compliance of EC conditions and shall also be sent to the respective
Regional Offices of MoEF by e-mail.

LV

This EC is granted for FSI area 134802.99 m2, Non FSI area:109448.75 m2 & Total BUA: 244251.74 m2.
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4. The environmental clearance is being issued without prejudice to the action initiated under EP Act or any
court case pending in the court of law and it does not mean that project proponent has not violated any
environmental laws in the past and whatever decision under EP Act or of the Hon’ble court will be binding on
the project proponent. Hence this clearance does not give immunity to the project proponent in the case filed
against him, if any or action initiated under EP Act.

5. In case of submission of false document and non-compliance of stipulated conditions, Authority/
Environment Department will revoke or suspend the Environment clearance without any intimation and
initiate appropriate legal action under Environmental Protection Act, 1986.

6. The Environment department reserves the right to add any stringent condition or to revoke the clearance if
conditions stipulated are not implemented to the satisfaction of the department or for that matter, for any
other administrative reason.

7. Validity of Environment Clearance: The environmental clearance accorded shall be valid as per EIA
Notification, 2006, and amendments by MoEF&CC Notification dated 29th April, 2015.

8. In case of any deviation or alteration in the project proposed from those submitted to this department for
clearance, a fresh reference should be made to the department to assess the adequacy of the condition(s)
imposed and to incorporate additional environmental protection measures required, if any.

9. The above stipulations would-be enforced among others under the Water (Prevention and Control of
Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act; 1981, the Environment (Protection)
Act, 1986 and rules there under, Hazardous Wastes (Management and Handling) Rules, 1989 and its
amendments, the public Liability Insurance Act, 1991 and its amendments.

10. Any appeal against this Environment clearance shall lie with the National Green Tribunal (Western Zone
Bench, Pune),New Administrative Building, 1stFloor, D-, Wing, Opposite Council Hall, Pune, if preferred,
within 30 days as prescribed under Section 16 of the National Green Tribunal Act; 2010.

Shri. Anil Diggikar (Member Secretary SEIAA)

Copy to:

. SHRI JOHNY JOSEPH, CHAIRMAN-SEIAA

. SHRI UMAKANT DANGAT, CHAIRMAN-SEAC:I

. SHRI M.M.ADTANI, CHAIRMAN-SEAC-II

. SHRI ANIL .D. KALE. CHAIRMAN SEAC-III

. SECRETARY MOEF & CC

. IA- DIVISION MOEF & CC

. MEMBER SECRETARY MAHARASHTRA POLLUTION CONTROL BOARD MUMBAI
. REGIONAL OFFICE MOEF & CC NAGPUR

. MUNICIPAL COMMISSIONER PUNE

. MUNICIPAL COMMISSIONER SATARA

. REGIONAL OFFICE MPCB PUNE

. REGIONAL OFFICE MIDC PUNE

. MAHARASHTRA STATE ELECTRICITY DISTRIBUTION CO. LTD
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RIVER RESIDENCY DEVELOPERS
Executive Engineer, Pune Irrigation Division Pune

Ledger Account

From 01/04/2010 To  31/03/2021

803

Date Voucher_No Particulars Cheque No Debit Credit
01/04/2010 Opening Balance 0.00 0.00
05/11/2014 BP 6,854 Kotak Mahindra Bank Ac No 07212180000521 26691 278,500.00
Executive Engineer, Pune Irrigation Division Pune 278,500.00 Dr
Kotak Mahindra Bank Ac No 07212180000521 278,500.00 Cr
05/11/2014 IV 8,249 Sanction Expenses 278,500.00
Sanction Expenses 278,500.00 Dr
Executive Engineer, Pune Irrigation Division Pune 278,500.00 Cr
27/03/2015 JV 10,262 Sanction Expenses 250,783.00
Bill No.: 12552
Sanction Expenses 250,783.00 Dr
Executive Engineer, Pune Irrigation Division Pune 250,783.00 Cr
27/03/2015 BP 10,747 Kotak Mahindra Bank Ac No 07212180000521 30545 250,783.00
Executive Engineer, Pune Irrigation Division Pune 250,783.00 Dr
Kotak Mahindra Bank Ac No 07212180000521 250,783.00 Cr
17/08/2015 JV 4,683 Old - Water Charges 0 364,354.00
Bill No.: 14608
Old - Water Charges 364,354.00 Dr
Executive Engineer, Pune Irrigation Division Pune 364,354.00 Cr
17/08/2015 BP 4,667 Kotak Mahindra Bank Ac No 07212180000521 35050 364,354.00
Executive Engineer, Pune Irrigation Division Pune 364,354.00 Dr
Kotak Mahindra Bank Ac No 07212180000521 364,354.00 Cr
11/12/2015 IV 9,002 Old - Water Charges 0 135,379.00
Bill No.: 16458
Old - Water Charges 135,379.00 Dr
Executive Engineer, Pune Irrigation Division Pune 135,379.00 Cr
12/12/2015 BP 8,353 Kotak Mahindra Bank Ac No 07212180000521 38658 135,379.00
Executive Engineer, Pune Irrigation Division Pune 135,379.00 Dr
Kotak Mahindra Bank Ac No 07212180000521 135,379.00 Cr
31/03/2016 JV 13,262 Water Charges 382,420.00
Bill No.: 19367
Water Charges 95,605.00 Dr
Executive Engineer, Pune Irrigation Division Pune 382,420.00 Cr
Prepaid Expenses 286,815.00 Dr
15/04/2016 XV 1,115 Old - Water Charges 524,870.00
Bill No.: 18125
Old - Water Charges 524,870.00 Dr
Executive Engineer, Pune Irrigation Division Pune 524,870.00 Cr
15/04/2016 BP 1,343 Kotak Mahindra Bank Ac No 07212180000521 40282 524,870.00
Executive Engineer, Pune Irrigation Division Pune 524,870.00 Dr
Kotak Mahindra Bank Ac No 07212180000521 524,870.00 Cr
27/07/2016 BP 4,487 Kotak Mahindra Bank Ac No 07212180000521 45339 382,420.00
Executive Engineer, Pune Irrigation Division Pune 382,420.00 Dr
Kotak Mahindra Bank Ac No 07212180000521 382,420.00 Cr
01/10/2016  JV 5,723 Water Charges 0 64,781.00
Bill No.: 20031
Water Charges 64,781.00 Dr
Executive Engineer, Pune Irrigation Division Pune 64,781.00 Cr
01/10/2016 BP 6,031 Kotak Mahindra Bank Ac No 07212180000521 46638 64,781.00
Executive Engineer, Pune Irrigation Division Pune 64,781.00 Dr
Kotak Mahindra Bank Ac No 07212180000521 64,781.00 Cr
21/11/2016 WV 7,317 Water Charges 63,737.00
Bill No.: 20508
Print Date 12/11/2021 Page 1 of 4



RIVER RESIDENCY DEVELOPERS
Executive Engineer, Pune Irrigation Division Pune

Ledger Account

From 01/04/2010 To  31/03/2021

804

Date Voucher_No Particulars Cheque No Debit Credit
Water Charges 63,737.00 Dr
Executive Engineer, Pune Irrigation Division Pune 63,737.00 Cr
21/11/2016 BP 7,362 Kotak Mahindra Bank Ac No 07212180000521 47296 63,737.00
Executive Engineer, Pune Irrigation Division Pune 63,737.00 Dr
Kotak Mahindra Bank Ac No 07212180000521 63,737.00 Cr
27/01/2017 JV 9,055 Sanction Expenses 51,750.00
Bill No.: 21114
Sanction Expenses 51,750.00 Dr
Executive Engineer, Pune Irrigation Division Pune 51,750.00 Cr
27/01/2017 BP 8,993 Kotak Mahindra Bank Ac No 07212180000521 49637 51,750.00
Executive Engineer, Pune Irrigation Division Pune 51,750.00 Dr
Kotak Mahindra Bank Ac No 07212180000521 51,750.00 Cr
30/01/2017 BP 8,994 Kotak Mahindra Bank Ac No 07212180000521 49723 98,819.00
Executive Engineer, Pune Irrigation Division Pune 98,819.00 Dr
Kotak Mahindra Bank Ac No 07212180000521 98,819.00 Cr
30/01/2017 vV 9,002 Water Charges 98,819.00
Bill No.: 21083
Water Charges 98,819.00 Dr
Executive Engineer, Pune Irrigation Division Pune 98,819.00 Cr
02/02/2017 BP 9,066 Kotak Mahindra Bank Ac No 07212180000521 23198 59,500.00
Executive Engineer, Pune Irrigation Division Pune 59,500.00 Dr
Kotak Mahindra Bank Ac No 07212180000521 59,500.00 Cr
02/02/2017 JV 10,230 Bank Gurantee TD No. 2511802890 Executive En 0 59,500.00
Bank Gurantee TD No. 2511802890 Executive Engineer, P 59,500.00 Dr
Executive Engineer, Pune Irrigation Division Pune 59,500.00 Cr
18/03/2017 JV 10,075 Water Charges 10,092.00
Bill No.: 21527
Water Charges 10,092.00 Dr
Executive Engineer, Pune Irrigation Division Pune 10,092.00 Cr
18/03/2017 BP 9,826 Kotak Mahindra Bank Ac No 07212180000521 50411 10,092.00
Executive Engineer, Pune Irrigation Division Pune 10,092.00 Dr
Kotak Mahindra Bank Ac No 07212180000521 10,092.00 Cr
29/07/2017 JV 2,635 Water Charges 501,711.00
Bill No.: 22464
Water Charges 501,711.00 Dr
Executive Engineer, Pune Irrigation Division Pune 501,711.00 Cr
31/07/2017 BP 3,686 Kotak Mahindra Bank Ac No 07212180000521 53605 419,108.00
Executive Engineer, Pune Irrigation Division Pune 419,108.00 Dr
Kotak Mahindra Bank Ac No 07212180000521 419,108.00 Cr
31/07/2017 BP 3,687 Kotak Mahindra Bank Ac No 07212180000521 53606 82,603.00
Executive Engineer, Pune Irrigation Division Pune 82,603.00 Dr
Kotak Mahindra Bank Ac No 07212180000521 82,603.00 Cr
27/09/2017 V 3,409 Water Charges 37,112.00
Bill No.: 22949
Water Charges 37,112.00 Dr
Executive Engineer, Pune Irrigation Division Pune 37,112.00 Cr
28/09/2017 BP 4,822 Kotak Mahindra Bank Ac No 07212180000521 54293 30,927.00
Executive Engineer, Pune Irrigation Division Pune 30,927.00 Dr
Kotak Mahindra Bank Ac No 07212180000521 30,927.00 Cr
28/09/2017 BP 4,823 Kotak Mahindra Bank Ac No 07212180000521 54292 6,185.00
Executive Engineer, Pune Irrigation Division Pune 6,185.00 Dr
Kotak Mahindra Bank Ac No 07212180000521 6,185.00 Cr
27/112017 IV 4,238 Water Charges 115,436.00
Print Date 12/11/2021 Page 2 of 4



RIVER RESIDENCY DEVELOPERS
Executive Engineer, Pune Irrigation Division Pune

Ledger Account

From 01/04/2010 To  31/03/2021
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Date Voucher_No Particulars Cheque No Debit Credit
Bill No.: 23365
Water Charges 115,436.00 Dr
Executive Engineer, Pune Irrigation Division Pune 115,436.00 Cr
27/11/2017 BP 6,218 Kotak Mahindra Bank Ac No 07212180000521 56031 101,731.00
Executive Engineer, Pune Irrigation Division Pune 101,731.00 Dr
Kotak Mahindra Bank Ac No 07212180000521 101,731.00 Cr
27/11/2017 BP 6,219 Kotak Mahindra Bank Ac No 07212180000521 56032 13,705.00
Executive Engineer, Pune Irrigation Division Pune 13,705.00 Dr
Kotak Mahindra Bank Ac No 07212180000521 13,705.00 Cr
11/01/2018 BP 7,089 Kotak Mahindra Bank Ac No 07212180000521 55165 51,520.00
Executive Engineer, Pune Irrigation Division Pune 51,520.00 Dr
Kotak Mahindra Bank Ac No 07212180000521 51,520.00 Cr
23/01/2018 JV 5,616 Water Charges 15,667.00
Bill No.: 23753
Water Charges 15,667.00 Dr
Executive Engineer, Pune Irrigation Division Pune 15,667.00 Cr
23/01/2018 BP 7,248 Kotak Mahindra Bank Ac No 07212180000521 56718 13,056.00
Executive Engineer, Pune Irrigation Division Pune 13,056.00 Dr
Kotak Mahindra Bank Ac No 07212180000521 13,056.00 Cr
23/01/2018 BP 7,249 Kotak Mahindra Bank Ac No 07212180000521 56719 2,611.00
Executive Engineer, Pune Irrigation Division Pune 2,611.00 Dr
Kotak Mahindra Bank Ac No 07212180000521 2,611.00 Cr
29/01/2018 BP 7,293 Kotak Mahindra Bank Ac No 07212180000521 57581 8,000.00
Executive Engineer, Pune Irrigation Division Pune 8,000.00 Dr
Kotak Mahindra Bank Ac No 07212180000521 8,000.00 Cr
29/01/2018 JV 5,674 Water Charges 0 59,520.00
Bill No.: 23802
Water Charges 59,520.00 Dr
Executive Engineer, Pune Irrigation Division Pune 59,520.00 Cr
26/02/2018 IV 6,036 Water Charges 11,981.00
Bill No.: 2
Water Charges 11,981.00 Dr
Executive Engineer, Pune Irrigation Division Pune 11,981.00 Cr
26/02/2018 BP 7,701 Kotak Mahindra Bank Ac No 07212180000521 56950 9,984.00
Executive Engineer, Pune Irrigation Division Pune 9,984.00 Dr
Kotak Mahindra Bank Ac No 07212180000521 9,984.00 Cr
26/02/2018 BP 7,702 Kotak Mahindra Bank Ac No 07212180000521 56951 1,997.00
Executive Engineer, Pune Irrigation Division Pune 1,997.00 Dr
Kotak Mahindra Bank Ac No 07212180000521 1,997.00 Cr
19/03/2018 JV 6,311 Water Charges 0 25,264.00
Bill No.: 03
Water Charges 25,264.00 Dr
Executive Engineer, Pune Irrigation Division Pune 25,264.00 Cr
19/03/2018 BP 7,896 Kotak Mahindra Bank Ac No 07212180000521 57949 21,053.00
Executive Engineer, Pune Irrigation Division Pune 21,053.00 Dr
Kotak Mahindra Bank Ac No 07212180000521 21,053.00 Cr
19/03/2018 BP 7,897 Kotak Mahindra Bank Ac No 07212180000521 57950 4,211.00
Executive Engineer, Pune Irrigation Division Pune 4,211.00 Dr
Kotak Mahindra Bank Ac No 07212180000521 4,211.00 Cr
24/05/2018 JV 994 Water Charges 64,031.00
Bill No.: 04
Water Charges 64,031.00 Dr
Executive Engineer, Pune Irrigation Division Pune 64,031.00 Cr
Print Date 12/11/2021 Page 3 of 4



RIVER RESIDENCY DEVELOPERS
Executive Engineer, Pune Irrigation Division Pune

Ledger Account

From 01/04/2010 To  31/03/2021
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Date Voucher_No Particulars Cheque No Debit Credit
24/05/2018 BP 1,168 Kotak Mahindra Bank Ac No 07212180000521 56144 53,394.00
Executive Engineer, Pune Irrigation Division Pune 53,394.00 Dr
Kotak Mahindra Bank Ac No 07212180000521 53,394.00 Cr
24/05/2018 BP 1,169 Kotak Mahindra Bank Ac No 07212180000521 56145 10,637.00
Executive Engineer, Pune Irrigation Division Pune 10,637.00 Dr
Kotak Mahindra Bank Ac No 07212180000521 10,637.00 Cr
22/11/2018  JV 2,859 Water Charges 454,349.00
Bill No.: 25207
Water Charges 454,349.00 Dr
Executive Engineer, Pune Irrigation Division Pune 454,349.00 Cr
05/01/2019 BP 4,182 Kotak Mahindra Bank Cost Account No. 281119 4140 381,654.00
Executive Engineer, Pune Irrigation Division Pune 381,654.00 Dr
Kotak Mahindra Bank Cost Account No. 2811190260 381,654.00 Cr
05/01/2019 BP 4,183 Kotak Mahindra Bank Cost Account No. 281119 4141 72,695.00
Executive Engineer, Pune Irrigation Division Pune 72,695.00 Dr
Kotak Mahindra Bank Cost Account No. 2811190260 72,695.00 Cr
22/01/2019 JV 3,245 Sanction Expenses 26,650.00
Bill No.: 25437
Sanction Expenses 26,650.00 Dr
Executive Engineer, Pune Irrigation Division Pune 26,650.00 Cr
04/02/2019 BP 4,543 Kotak Mahindra Bank Cost Account No. 281119 4453 22,208.00
Executive Engineer, Pune Irrigation Division Pune 22,208.00 Dr
Kotak Mahindra Bank Cost Account No. 2811190260 22,208.00 Cr
04/02/2019 BP 4,544 Kotak Mahindra Bank Cost Account No. 281119 4454 4,442.00
Executive Engineer, Pune Irrigation Division Pune 4,442.00 Dr
Kotak Mahindra Bank Cost Account No. 2811190260 4,442.00 Cr
29/03/2019 JV 3,768 Water Charges 15,282.00
Bill No.: 25668
Water Charges 15,282.00 Dr
Executive Engineer, Pune Irrigation Division Pune 15,282.00 Cr
31/03/2019 BR 740 Kotak Mahindra Bank Cost Account No. 281119 4453 22,208.00
Kotak Mahindra Bank Cost Account No. 2811190260 22,208.00 Dr
Executive Engineer, Pune Irrigation Division Pune 22,208.00 Cr
31/03/2019 BR 741 Kotak Mahindra Bank Cost Account No. 281119 4454 4,442.00
Executive Engineer, Pune Irrigation Division Pune 4,442.00 Cr
Kotak Mahindra Bank Cost Account No. 2811190260 4,442.00 Dr
31/03/2021 Closing Balance (41932.00)
3,596,706.00 3,638,638.00
Print Date 12/11/2021 Page 4 of 4



Annexure-IX

MAHARASHTRA POLLUTION CONTROL BOARD
SUB REGIONAL OFFICE, PIMPRI CHINCHWAD

Phone : 020-25811627 S Jog Center, 3rd floor, Mumbai Pune Road,
Wakdewad,

Fax : 020-25811029 ¢
Email :  sropune2@mpcb.gov.in Pune - 411003
Visit At @  bttp://mpcb.gov.in

Green/S.S.1

Date; 25/09/2017.

Consent No: MPCB/SRQ PIMPRICHIN CHWAD/17039000885

Consent to Operate under Section 26 of the Water (Prevention &_E._C?bi‘itrol

of Pollution) Act, 1974 & under Section 21 of the Air (Prevention &
Control of Pollution) Act, 1981 and Authorization / Renewal of
Authorization under Rule 5 of the Hazardous Wastes ‘(Management,
Handling & Transboundry Movement) Rules 2008 . E

(To be referred as Water Act, Air Act and HW (M&H)] respectively].

...............

CONSENT is hereby granted to

M/s. River Residency Developérs,
S. No. 90, Chikhalf, P
Tal-Haveli, Dist-Pune

located in the area declared under. the pFovisions of the Water Act, Air act and
Authorization under the provisions.of HW(M&I) Rules and amendments thereto
subject to the provisions of the Act and the Rules and the Orders that may be
made further and subject to the following terms and conditions:

1. The Consent to Opeg_aféiig g'i"anted for period up to ~31/12/20109.

2. The Consent is valid for the manufacture of -

Product Name Maximum
Quantity
-30.0

Ready mix concrete

CONDITIONS UNDER WATER ACT |

(i) The'daily, quantity of trade effluent from the factory shall not exceed Nil

(it} The aily quantity of sewage effluent from the factory shall not exceed.0.5 M?
(iii) Trade Effluent : NA. T

(iv) Trade Effluent Disposal: NA. .

(v) Sewage Effluent Treatment: The applicant shall provide comprehensive
treatment system as is warranted with reference to influent quality and operate
and maintain the same continuously so as to achieve the quality of treated
effluent to the following standards. o

(1)  Suspended Solids Not to exceed AA 100  mg/l.
" (2) BOD 3days 270 C. Nol, to exceed £

7



Qo

(vi) Sewage Effluent Disposal: The treated domestic effluent shall be soaked in a
soak pit, which shall be got cleaned periodically. Overflow, if any, shall be used

on land for gardening / plantation only.  ®
{vii) Non-Hazardous Solid Wastes: '
Sr. No. Type Of Waste Quantity UOM Treatment Disposal

(viii)Other Conditions: Industry should monitor effluent quality regularly.

2. The applicant shall comply with the provisions of the Water (Prevention &
Control of Pollution) Cess Act, 1977 (to be referred as Cess’ Act] and
amendment Rules, 2003 there under ‘.
The daily water consumption for the following categories is as undez
(i) Domestic purpose 1.0 CMD
(i) Water gets Polluted &
Pollutants are Biodegradable
(i) Water gets Polluted, Pollutants
are not Biodegradable & Toxic ...
(iv) Industrial Ceoling, spraying
in mine pits or boiler feed
The applicant shall regularly submit t

Scction 3 of the said Act.
CUND[TIONS UNDER AIR ACT:

a. Control Equipment
Industry shall provide dust collector of sufficient capacity to control the emissions.

b. Standards for Stack Emissions:
¢ . SPM/TPM Not to exceed 150 mg/Nm3
SO2 Not to exceed o

b. Industry should prowde acoustic enclosure for control of noise. The acoustic
enclosure / acoustic treatment of the room should be designed for minimum 25
dB (A) insertion loss or for meeting the ambient noise standards, whichever is
on higher side. A suitable exhaust muffler with insertion loss of 25 dB (A) shall
also be provided. The measurement of insertion loss will be done at different
points at 0.5 meters from acoustic enclosure/room and then average.

c. The industry shall take adequate measures for control of noise levels from

-1ts own sources within the premises in respect of noise to less than 75 dB(A)
during day time and 70 dB{(A) during the night time. Day time is reckoned
between 6 a.m. to 10 p.m and night time is reckoned between 10 p.m to 6 a.m.




d. Industry should make efforts*to bring down noisc level due ta DG set, outside
industrial premises, within ambient noise requirements by proper sitting and
control measures. s

e. Installation of DG Set must be strictly in compliance with recommendations of
DG Set manufacturer.

f. A proper routine and preventive maintenance procedure for DG set should be

set and [ollowed in consultation with the DG manufacturer which would help to
prevent noise levels of DG set from deteriorating with use
g. D.G. Set shall be operated only in case of power failure

h. The applicant should not cause any nuisance in the surrounding area due to
operation of D.G. Sel.

4. The applicant shall observe the following fuel pattern:-

Sr. No. Type Of Fuel Quantity

1 : .

) The applicant shall erect the chimney(s) of the following
specifications:- 3

Sr. No. Chinmmney Attached To

D.G.Set-180 KVA

(ii) The applicant shall provide ports in the chmmey/(b) and facilities such as ladder,
platform etc. for monitoring the air emi
inspection to/and for use of the Board’s
various sources of emission shall be’ deslgnated by numbers such as 8-1, S-2, elc.
and these shall be painted/ d1splayed tofaeilitate identification.

(i11)) The industry shall take ade measures [or control of noise levels from its own
sources within the premise, as to maintain ambient air quality standard in
respect of noise to less than 75°dB(A) during day time and 70 dB(A) during night
time. Day time is reckoned in between 6 am. and 10 p.m. and night time is
reckoned between .10p.m. and 6 a.m.

‘ (vi) Other Condigidngit-'
1) The industryss d not cause any nuisance in surrounding area.

2) The industﬁi:y should monitor stack emissions and ambient air quality regularly.

5. CONBIT!ONS UNDER HAZARDOUS WASTE (MANAGEMENT, HANDLING &
TRANSBOUNDRY MOVEMENT) RULES, 2008:
(1) The Industry shall handle hazardous wastes as specified below.

Type Of Waste Quantity UOM Disposal

(i1) Treatment: - NIL

1. The authorization is hereby granied to operate a facility for collection, storage,
transport & disposal of hazardous waste.

2. The industry should comply with the Hazardous Waste M&H) Rules, 2003.

a. Whenever due to any accident or other unforeseen act or even, such  emissions
occur or is apprehended to occur in excess of standards laid down, such information
shall be forthwith Reported to Board, concerned Police Station, office of Directorate

¥

(5]
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1.

vI.

vil,

viii.

«

of Health Services, Department of Explosives, Inspectorate of Fuctories and Local
Body. In case of failure of pollution control equipments, the production process
connected ta it shall be stopped. ¢

. Industry shall obtain registration fram CPCB as a re-refiner of Used oil having

environmentally sound technology as per the provisions of Hazardous Waste
(Management & Handling) Rules 1989 & Amendment Rules 2003 before
cemmencement of production.

. The unit has to display and maintain the data online outside the factory main gate

in Marathi & English both on a &'x4’ display board in the mannecr and the report of
the compliance along with photograph shall be submitted to this office & concerned
Regional Office/ Sub Regional Office :

. It shall be ensured that the Hazardous waste is handled, managed &. disposed of

strictly in accordance with the Hazardous Waste (Management & H:_ar_idl_ing)h'Rules,
1989 as amended on 2003 and shown & submitted to the Board as & whén asked for.

Industry shall comply with following additional conditigps.

The applicant shall maintain good housckeeping and take-adequate measures for
control of pollution from all sources so as not to cause nuisance.to surrounding area /
inhabitants. LR

The applicant shall bring minimum 33% of the ° 1 Ble open land under

coverage/ trce plantation. %

Solid waste — The non hazardous solid wasfe arising in the factory
sweepings, etc.,, be disposed of scientifically so as not to cause any ny
pollution. The applicant shall take necessary permissions from civic autho
dispusal to dumping ground.

The applicant shall provi"dig r.an alternate electric power source sufficieni to
operate all pollution control facilitics installed by the applicant to maintain

compliance with the terms and conditions of the consent. In the absence, the
applicant shall stop,~reduce or otherwise, control production to abide by terms &

conditions of this consent'regarding pollution levels.

The-applicant shall provide facility for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous wastes to the
Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.

The applicant shall make an application for renewal of the consent at least 60 days
before the date of the expiry of the consent.

The firm shall submit to this office, the 30 day of September every vear, the
Environmental Statement Report for the financijal year ending 31%t March in the
prescribed Form-V as pre the provisions of rule 14 of the Environment (Protection)
(Second Amendment) Rules, 1992.

_310
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iX. As inspection book shall beopened and made available to the Board’s officers during
their visit to the applicant,.
X. The applicant shall install a separate elect®ic meter showing the consumption of

energy for operation of domestic and industrial effluent treatment plants and air
pollution control system. A register showing consumption of chemicals used for
lreatment shall be maintained.

Xi. Separate drainage system shall be provided for collection of trade and sewage
cffluents. Terminal manholes shall bo provided at the end of callection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes /
sewers down- stream of the terminal manholes. No effluent shall find its way other
than in designed and provided collection System.

xit, Neither storm water nor discharge from other premises shall be allowed to i
the effluents from the factory. i

7. The Board reserves the right to review, amend, suspend, revoke etc. this
consent and the same shall be binding on the industry. ~ = -

8. This Consent should not construed as exemption from gbtaining necessary
NOC/permission from any other government authorities:.

9, .The industry shall submit Bank Guarantee of

- p——
.5 .Salunkhe)
Regional Officer

TO’ - : ok
M/s. River Residéenc
* 8. No. 90, Chikhali,
Tal-Haveli, Dist-Pune
Received.Consent fec of -

). )
'10,000.00 TXN1708001083 11/08/2017

Developers,

2 15000.00 TXNI1709001890 20/09/2017.

Copy submitted to :- Regional Officer Pune.
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VIKAS ACHALKAR

Architect

ARCHITECTS, PLANNERS
URBAN DESIGNERS

15" December 2021
TO WHOM SOEVER IT MAY CONCERN

- CLIENT NAME :MWS RIVER RESIDENCY DEVELOPERS
=~ PROJECT NAME: RIVER RESIDENCY

SITE ADDRESS : Gat. NO. 90(P), 75(P), VILLAGE- CHIKHALI, TAL-HAVELI, DIST- PUNE

We hereby state that for our Project “River Residency” at Gat No. 90(P), 75(P), Village Chikhali, Taluka- Haveli,
Dist. — Pune, State — Maharashtra ,we have obtained Environmental Clearance vide letter no. SEIAA-EC-
0000000574 on 3 January 2019 for plot area of 2, 32,584.00 sq.mt. (FSI Area 1, 34,802.99 sq.mt. + Non FSI
Area 1, 09,448.75 sq.mt.) & Total Constréiction Area 2, 44,251.74 sq.mt.

Revised 0D Sanctioned vide no. B.P.ENV.CHKHALI-01-2018 on dated-15.d5.2018 for plot area of
2, 32,584.00 sq. mt., FS| area 1, 34,802.99 sq.mt. Non FS| area 1, 09,448.75 sq.mt. & Total Construction Area
2, 44,251.74 sq.mt. Building Permission Sanctioned vide no.B.P.CHIKHALI.130.2017 on dated 30.12.2017.

Construction Area Statement is given below:-

Sr. Buildi F Constructi

g e | Nodhboer FSiAea | NonFSiAma | —oroucton Remark
No Type Constructed Area
1 A -Type P+12 5,676.71 4,161.46 983817 completed
2 B- Type P+12 5,526.78 3,834.50 9.361.28 completed
3 C- Type P+12 552549 3,835.80 9,361.29 completed
4 D-Type P+12 8,355.47 6,363.18 14,718.65 completed
5 E-Type P+12 5,675.44 4,153.04 9,828 48 completed

Phase [ 6 F-Type P+2 5,675.44 4,153.04 9,828 48 completed

| 7 G-Type P+12 3783.14 255412 6,337.26 completed
8 H-Type P+12 3783.14 2,553.68 6,336.82 completed
9 I-Type P+12 3783.14 255412 6,337.26 completed
10 J-Type P+12 : 3783.14 2,553.68 6,336.82 completed
H K-Type P+12 3783.14 2,554.12 6,337.26 completed
12 L-Type P+12 3783.14 2,553.68 6,336.82 completed
13 M-TYPE P+12 5674.82 4,164 .96 9,839.78 completed
14 | Club House 1 G+01 0.00 456.39 456.39 completed
Total constructe:itt;wldmg areas on 64,808.99 46.445.77 11125476
A16 ABC-
15 Type (Comm) ~ Ground 551.14 551.14 1,102.28 completed .
16 A16 A-Type P+11 3720.05 3,062.85 6,782.90 completed
17 A16 B-Type P+11 3384 .40 2,893.86 6,278.26 completed
18 A16 C-Type P+11 iz ) 3,018.11 6,739.22 completed
Total constructe:l@wldmg areas on 11.376.70 9,525.96 20,902.66
Page 01 Of 02
e: +91-020-25531675/76, Fax: +91-020-25531676,
Email: vikas@achalkar-tatooskar.com Web: www.achalkar-tatooskar.com

1221, B/1, Wrangler Paranjpe Road. Behind Bhave X-Ray Clinic, off F. C. Road. Pune 411004, Maharashira, India.
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VIKAS ACHALKAR

Architect

ARCHITECTS, PLANNERS
URBAN DESIGNERS

A17-Type
19 Ground .14 233.14 .28 leted
- (Comm,) roun 233 466 complete
mo| 20 Ag;g‘)’e P+11 3.494.08 2,916.69 6,410.77 completed
Total constructe:itt;wldmg areas on 3727.22 3.149.83 6,877.05
21 N1-Type P+12 4993 24 3,429.03 8,422.27 completed
22 N2-Type P+12 4993 .24 3,429.03 8,422.27 completed
Phase | 23 P-Type P+12 451944 3,212.29 7,731.73 completed
V| Q-Type P2 3643.71 2,730.41 6,374.12 completed
25 R-Type P+12 3643.67 2,730.55 6,374.22 completed
26 S-Type P+12 4,693.79 2.463.32 715711 completed
N4- Type (P+09)
27
(P+12) P+09 4,485.04 2,684.79 7169.83 completed
28 | Club house 2 2 2 20348 203.48 completed
i sk S B 20,882.90 51,855.03 completed
Total constructed Common service & Parking
areas on site (Ph.-LILIILIV part) - bl So74.11
: N4- N4-Type (10t (10nTo
S 1,536.45 684.71 2,221.16 12tFloor)
Type(P+12) To 12"Floor) Pending
32 N3-Type P+12 5,363.08 3,184.05 8,547.13 Not yet started
Propo | 33 T-Type P+12 5,290.19 3,165.41 8,455.60 Not yet started
sed 34 U-Type P+12 6,697.98 427833 10,976.31 Not yet started
Phase [ 35 V-Type RE2 5030.25 2,832.46 7,862.71 Not yet started
i 36 Club house3 - - 53.98 53.98 Not yet started
Total proposed Building areas on site 23,917.95 14,198.94 38,116.89
Total proposed Common service & Parking .
areas on site (Ph.-lV Remaining) Soliay St
Grand Total . 1,34,802.99 1,09,448.75 2,44,251.74

Fu}ther, we inform you that total completed constructed area is as on date 15.12.2021 is 1, 99,563.61 sq.mt.
This is for your information & record.

Jhanking you,

rolg propreto ’
mentioned above. This report is prepared by the company on the reports submitted by The subordinates, documents & information provided by promoters & -
Developers, and is prepared and issued without prejudice, as a technical information, issued by the Architect on request. The Company or the Architect is no way
concerned with the issues or disputes if any arising out of the information provide, except the facts given in the report on the technical knowledge and expertise of
the Architect. While every effort to check the documents of Building mentioned in this report, is done, provided with no fies whether exp d, statutory of
implied. The information and the matter in this report are given in reliance of the oral or written report /documents / information received from client or his
representative / WIS Vikas Achalkar Associates and its staff shall not be held responsible for errors performed by client or his representative / subordinate and shall
not be involved in any dispute arising out of this report. The building name / number df the flat name / number is as per the latest sanction plan which is subject to
change on the Client's discretion. These details are based on action plans. Any changes done on site are not incorporated

Page 01 Of 02
Phone: +91-020-25531675/76, Fax: +91-020-25531676,
Email: vikas@achalkar-tatooskar.com Web: www.achalkar-tatooskar.com

1221, B/1, Wrangler Paranjpe Road. Behind Bhave X-Ray Clinic, off F. C. Road. Pune 411004, Maharashtra, India.
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Annexure-XIV 830

Organic waste convertor installed for processing of solid waste

ACTIVATED CARBON
FILT

Q

Unit operations of STP installed for treatment of domestic wastewater
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A view of greenbelt development within the project premises

A view of greenbelt development within the project premises



832

s :
o S 2

A view of nature parkdeveloped in the prohibitiv»zone of In'drayni River
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A view of nature park developed ih the prohibitive zone of Indrayni River
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